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INTRODUCTION 

I, the Chairman of the Public Accmmts Committee as authorlsed 
by the Committee, do present on their behalf this Hundred and Tenth 
Report taf the Public Accounts Committee (Sixth Lok Sabha) on 
Paragraph 19.5 of the Report of the Comptroller & Auditor Gene- 
ral 09 India for the year 1976-7'7, Union Government (Civil), Reve- 
nue Receipts, Volume 11, Direct Taxes, relating to Non-payment of 
Contributions to Trustees or Provident Fund Commissf oners. 

2. The Report of the Comptrolle~ & Auditor General of India 
for the year 1976-77, Union Government (Civil), Reyenue Receipts, 
Volume 11, Direct Taxes was laid on the Table of the House on 
12 April, 1978. The Public Accounts Committee (1978-79) examined 
paragraph 19.5 relating to Non-payment of contribution to Trustees 
or Provident Fund CornrniSSimers at their sitting held on 28 June, 
lW8. The Public Accounts Committee (19'7879) considered and 
finalised this Report at their sitting held on 9 February, 1979. The 
Minutes of these sittings form Part 11* of the Report. 

3. A statement containing nldusionsl reeoanmendati~ns of the 
Committee is appended to this Report (Appendix VII). For facility 
of reference these have been printed in thick type in the body of 
the Repart. 

4. The Committee place on record their appreciation of the 
assistance rendered to them in the exarninatisn of this paragraph by 
the Comptroller and Auditor General of India. 

5. The Committee would like .to {express their thanks to the 
Ministry of Finance (Department ,of Revenue) and the Ministry of 
Labour for the cooperation extended by them in giving information 
to the Committee. 

NEW DmHI; 
February 19, 1979 --- - - 
Magha 30, 1!NO (S). 

P. V. NARASIMHA RAO, 
Chairman, 

Public Accounts Committee. 

*Not printed. One cyclostyled copy laid an the Table of the House and 
five copies placed in Parliament Library. 



REPORT 
Nos-payment of contributions to Tru#ees or Provident Fund 

Commissioners 
Audit Paragraph 

A test check in Andhra Pradesh, Assam, Maharashtra and West 
Bengal revealed many cases in which large amounts representing the 
employers' and the employees' contributions were not actually paid 
to the Trustees or the Pkovident Fund Cilmmissir)ners. Details af 
some such cases are given below: 

Earliest 
Statr Nurnba Amount period 

OT (b.) from which 
CMeS P a p = -  

are in 
arrmn 

( i )  Amounts not paid to the Andhra Pradesh 21 68907,554 1971-72 
Trugtees in respect of rtcog- 
nised provident funds. Maharashtra 20 75,06687 1969 

West Bengal 8 ro,bo,qz6 r97"71 

(ii) .Amounts not paid to Regional Assam 17 f 5,373314 1961 
Provident Commissioners 
(Employees' Provident Fund). Maharmhtra I I 61,33,000 1956 

iiii) Amount not paid to Tea Assam 13 43,099252 196r 
Plantation Provident Fund 
Commissioners. 

2. In all these cases, deductions had been allowed in respect of 
the employers' contributions included in the above amounts in the 
income-tax assessments of the emp10,yers. Apart from the penal- 
ties leviable under the relevant Provident Funds Acts, the recogni- 
tions granted under the Income-tax Act could be withdrawn in these 
cases - r  - &7l 

3 The paragraph was sent to the Ministry of Finance in August, 
1977; they have stated in December, 1977 that the matter is under 
active consideration. 

[Audit Paragraph 19.5 of the Report of the Comptroller & 
Audihr General of India for the year 1976-77, Union 

Government (Civil), Rwenue Receipts, Volume 11, 
Direct Taxes.! 



A. Introductory 

4. Audit Paragraph refers to the following Pmvident Funds: 

(1) !be Employees Provident Fund; 

(2) The Assam Tea Plantation Provident Fund; and 

(3) Recognised Provident Funds. 

5. !rhe Employees Prwrvident Fknd is a Statutory Fund. I t  is 
governed by the provisions of the Employees Provident Fund Act 
of 1952. By 31-3-1978, 81,822 eqtablishments of 154 industries had 
been brought within the purview of this Act. Contributions in res- 
pect ~f this Fund are payable to the Regional Provident Fund Com- 
rnissiouers. 3,0184 establishments have, however, been exempted from 
contributing to the Statutory Fund under Section 17 of the 
Employees Provident f i n d  Act, 1952. These 'exempted' establish- 
ments have their own provident fund schemes. Contributions in res- 
pect of these funds are to  be paid ta the Trustees of those funds. 
These funds operate under the supervision of Provident Fund autho- 
rities. 

6. 'me Assam Tea Plantation Provident Fund is also a Statutory 
Fund. It is governed by the Assam Tea Plantations Provident Fund 
Act, 1955. I t  is intended for employees employed in tea plantations 
in Assam. Contributions in respect of this fund are payable to 
the Tea Plantation Prvrvident Fund Commissioners 

7. Under the bcome-tax Act, 1961, deduction in the computation 
of income is admissible on account of contributions in respect of such 
provident funds as are recognised by the Income-tax authorities 
under rule 3 (1) of Part A of Fourth Schedule to the lncome-tax 
Act. As on 31-3-1977, the number of provident funds recognised 
under the Income-tax Act was 4,860. The Employees Provident 
Fund and the Assam Tea Plantations Provident Fund are recognis- 
ed Pclnds. C I 

B. Legal Provisions relating to Provident Funds 

8. The main features of Employees Provident Fund Act, 1952 are. 
 give^ below: - 

(a) Employees Provident Fund Act, 1952 was introduced with 
a view to making prwision for the future of industrial 
worker or for his dependents after he retires. 
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(b) It applies to evwy establishment which is a factory engag- 
ed in any industry specified in Schedule I and in which 
20 or more workers are employed (Section I). 

New establishments are exempted for a period of three 
years. 

(c) The rate of contribution is 64-8 per cent of total emolu- 
ments o'f the worker, the worker and employer each con- 
tributing these amounts under Section 7A cf the Act. 

(d) The Regional Provident Fund Commissioner may deter. 
mine the amount due from any eanplwer under any provi- 
sion of this Act and may conduct necessary enquiry. 

(e) Where an establishment comes within the purview of the 
Act it is the statutory obligation of the employer to con- 
tribute to the fund without waiting for any notice from 
Regional Provident Fund Commissioner. 

The authorities will be justified in demanding the contri- 
butions even in respect of employees who have left the 
service. 

(f) The Act becomes effective regarding an establishment 
immediately after the conditions for its application are 
satisfied without an order u n d e ~  Section 7A. 

(g) If an order under Section 7A requires an employer to 
make back payment he is mly enforcing it from the date 
it should have been implemented by the smployer. 

(h) Under Section 13 of the Act the appropriate Government 
may appoint inspectors for satisfactory execution of this 
Scheme. 



(i) The Inspectar may require an employer to furnish 
such information as he may consider necessary. 

(j) He may enter and search the premises .and (cause any 
documents to be produced. 

Penalries (Under Section 14) 

(i) (i) If a person knowingly makes any false statement he, 
shall be punishable with imprisonment upto 6 months or 
fine or both. , .  

(ii) Whoever contravenes or makes any default in com- 
plying with any provision of this Act, he shall be punish- 
able with imprisonment upto 3 months or fine for both. 

(iii) No court shall take cognizance 'of any offence under 
this Act except on report from the Inspector appointed 
under Section 13. 

I 1) Companies 

Every person who was incharge of the company or res- 
ponsible for the conduct of the business as well as the 
company shall be deemed to be guilty. 

9. The E,mployees' Provident Funds and Miscellaneous Provi- 
sims Act, 1952 extends to the whole of India except the State of 
Jammu and Kashmir which has its own provident fund Act. 

10. 1Vhile enacting the law in the year 1952, six industries name- 
ly, h-on and steel, textiles, cement, paper, cigarettes and engineer- 
ing industries were brought under the Act. The list of 154 indus- 
tries/c\asses of establishments which have been brought within 
the purview of the Act since 1952 is appended (Append& I). 

11. Explaining why it was not possible to bring all the indus- 
tries u lder the ambit of this Act, the Ministry of Lablour have 
stated, in a note, that:- 

'Parliament did not con side^ it appropriate to include all 
industrial undertakings and establishments but, through 
the powers provided in Section 4 of the Act, left it to the 
Central Government t o  bring any other industry which 
in the opinion of the Central Government should have 



for its employees a provident fund scheme under the Act. 
Thus, Industries are not exempted but are progressively 
brought in a phased manner under the Act keeping the 
following criteria in mind: - 

(a) The existence *or otherwise of r e t i m e n t  beneAts or 
provident fund facilities for employees of the industry; 

(b) The capacity of the industry to meet the obligations 
under the Act; and 

(c) The cost and problems of administering the scheme in 
the industry. 

12. Once the Act is extended to an industry, all establishments 
in that industry come within the Employees' Provident Fknd 
Scheme, 1952 unless any establishment is specifically exempted 
under Section 17 of the Act. Exemption under that section is 
given lo an establishment if the employees of the establishment 
are in enjoyment of benefits which are not less favourable than 
those which wmld have been available under the Employees Provi- 
dent Fund Scheme. According to the Ministry of Labour, "there 
would therefore be no adverse effect in so far as either the benefits 
to employees are concerned or benefits from investments are cm- 
cerrmed," because of exemption given to some industries. 

13. The main features of the Assam Tea Plantation Provident 
Fund Scheme Act, 1955 are as follows:- 

(a) This is intended for the employees employed in the Tea 
Plantations in Assam. 

(b) The contribution which shall be paid by the employer 
shall be 8 per cent of the total wages and the employee's 
contribution shall be equal to the contribution payable 
by the employer. 

(c) Under para 24 of the Assam Tea Plantations Provident 
Fund Scheme, 1968, the employer shall deposit in a 
branch of State Bank or Reserve Bank or such other 
nationalised bank, the total contribution from himself 
and from the member employed by him less such 
amwnts as may be payable on the closure of a member's 
account. 

statement in form 1 shall be submitted by the employer 
to the Board with a receipt from the Bank for the amount 



deposited within one month of &llection of the contri- 
bution. 

Section 7 (i) 

(d) Penalties 

(i) Whenever the employer knowingly makes a false 
statement he shall be punishable with imprisonment 
upto 6 months or with fine or both. 

Section 7AA (1) 

(ii) An offence relating to default in payment of contribu- 
tion by the employer punishable under this Act shall be 
cognisable. 

Section 7AA (2) 

(iii) A scheme under this Act may provide that any per- 
son who contravenes makes default in complying with 
any provisions thereof shall be punishable. 

(There are also provisions for appointment of Inspectors 
for the satisfactory execution of the scheme, as under 
Employees Provident Fund Act, 1952). 

C. Recognition of Provident Funds 

14. Section 2(38) of the Income-tax Act, 1461 defines recognised 
provident fund to mean, "a provident fund which has been and 
continues to be recognised by the Commissioner of Income-tax in 
accordance with the rules contained in part A of the Fourth Sche- 
dule, and includes a provident fund established under scheme 
framed under the Eknployees Provident Fund Act, 1952." In other 
words, a provident fund established under the Employees Provi- 
dent Fund Act, 1952, is deemed to be a recognised provident fund 
for the purpose of Income-tax Act and no separate recogniticon t 
necessary therefor. 

15. Rule 3 (1) of part A of Fourth Schedule to the Incometax 
Act, 1961 provides that the Commissi~one~ may accord recognition 
to any provident fund which, in his opinion, satisfies the conditions 
prescribed in rule 4 and the rules made by the Board in this behalt. 
These conditions are: 

(a) All employees shall be employed in India. 



(b) The contributions of an employee shall be a definite 
proportion of the salary and shall be deducted by the 
employer from the employee's salary in that proportion 
and credited to the employee's individual account in the 
fund. 

(c) The contributions of the employee shall not exceed the 
employee's contribution and shall be credited to the 
individual account at intervals not exceeding one year. 

(d) The fund shall be vested in two or more trustees or in 
the omcial trustee under a trust. 

(e) The fund shall consist of contributions as above speci- 
fied, received by the trustees, of accumulations thereof, 
and of interest in respect of such contributions and 
accumulations and of securities purchased there with and 
of any capital gains arising from the transfer of capital 
assets of the fund and no other sum. 

16. The application for recognition is to be made by the em- 
ployers and is to be accompanied by a trust deed, if any, and the 
rules of the fund and is to be made through the Income-tax OBcer 
of the area in which the accounts of the funds are kept. The 
application is to contain the information and the verificatisn as 
prescribed in clause (3) of rule 77 of Income-tax Rules, 1962. 

17. According to Rule 78 of the Income-tax Rules, 1962, the order 
of recognition takes &ect from the last day of the month in which 
the application for recognition is received by the Income-tax 
authorities concerned, unless at the request of the employer the 
last date of any later month in the same financial year is specified. 
The  Commissioner, however, can condone the delay, in making such 
application and the recognition can be accorded from the date not 
earlier than the first day of April of the financial year in which 
the application is made. 

18. The Commissioner may at any time withdraw such recogni- 
tion under rule 3 (1) if, in his opinion, the provident fund contra- 
venes the conditions prescribed in rule 4 and the rules made by the 
Board in this behalf. The Commissioner, however, shall have to 
give an opportunity to the employer and the trustees before with- 
drawing the recognition as required by rule 79 of the Income-tax 
Rules, 1962. An appeal lies to the Board under rule 13 against the 
arder  of the Commissioner refusing to recognise or withdrawing 



the recognition. 'I?& order recognition taka effect 
from the date on which it is made. 

19. Rule 4(d) requires the fund to be vested in two or more 
trustees or in the official trustee under a trust which shall not be 
revocable, save with the consent of all the bemficiaries. Clause 
(b) of rule 4 requires that the employees contributions shall be 
deducted by the employer at  each periodical payment of salary in 
a year and credited to the employees individual account in the fund. 
Clause (c) of the said rule provides that the contributions of an 
employer shall be credited to the employees individual account at  
intervals not exceeding one year. Rule 15 authorises the Board to 
make necessary rules with a view to carry out the purposes and t o  
secure such further controls over the recognition and administra- 
tion of the provident fund as it may deem necessary. Rules 67 to 
81 of the Income-tax Rules, 1962 lay dlown certain conditions re- 
garding the investment pattern, the actual operation of the trust 
funds, the terms and conditions regarding the withdrawal by the 
employees out of the trust funds. The accounts of the provident 
fund have to be prepared at the interval of not more than 
12 months. These also lay down the form in which accounts of 
each of the subscriber (employee) is to be maintained. 

20. The Committee have been informed, in a note, that the 
Department had received 5348 applications For recognition of Pro- 
vident Funds upto 31st March. 1977. Recognition was granted in 
4860 funds upto that date. 

21. The Committee have also been informed that the Depart- 
ment is not aware of the exact number of unrecognised provident 
funds. Though n s  action can be taken against such funds under the 
Income Tax Act, contributions made by the employers and the em- 
ployees to such funds will not, it has been stated, be allowed as a 
deduction while computing their total income. 

22. Since delay in recognition of a Provident Fund results in loss 
of benefits ob deductions under the Income-tax Act, the Com- 
mittee desired to know if applications for recognition of provi- 
dent funds were disposed off immediately on their receipt by the 
Commissioners of Income tax. In reply Ministry of Finance 
(Department of Revenue) have intimated, in a note, that as on 
31-3-1977, Commissioners of Income-tax had a backlog of 188 appli- 



cMkms fbr recognition of I p r o v i h 6  l?unds. Details are given 
below: - 

No. of application pending as on 
319-1977 

S1. I%. Name of the Charge ----------- 
More than Less than 

one year one year Total 

5. Gujarat . 9 P I I 

6. Meerut . 8 - 8 

7. Kerala . . . .  5 2 7 

8. Lucknow . '5  -- 15 

g.  Allahabad I I z 

lo. M d h y a  Pradesh 1 0  - 10 

I I .  Tamil Nadu . I 6 7 

12. Coimbatore . - I I 

13. Patiala . 8 2 1 o 

r4. Amritgar . - I I 

15. Rohtak . 2 - 2 

16. Nagpur . 13 -- I 3  

1 7 .  Jaipur, Jodhpur 2 I 3 

18. West Be~gal 
Asansol . 

19. Calcutta (Central) . - I : I --- - 
TOTAL . . 123 65 I 88 

Nore :-There werr no applications pending as on 3 ~ s t  March, r977 with otktr Charges. 

23. 48 out of 188 applications are stated to belong t o  the State 
or Central Government undertakings. The rest werr: from private 
employers. 



24. The Committee enquired a b u t  the age of the oldest application 
pending for over a year. In reply, the representative of the De- 
partment of Revenue disclosed in evidence:- 

"The earliest one which is pending according ta the informa- 
tion available with us is dated 25121965 under the Assam 
Charge. The name of the case is Assam State Warehous- 
ing Corporation Employees Provident find." 

25. Ministry of Finance (Department of Revenue) intimated in a 
note that the aforesaid case had come to the notice of the Central 
Board of Direct Taxes only in June, 1978 when information on this 
Audit Para was obtained for being furnished to the P.A.C. 

26. Reacting to the delay of as many as 13 years in granting re- 
cognition in this particular case, the Finance Secretary said in evi- 
bdence that: - 

"This delay is indefensible. The name suggests that it was a 
public sector enterprise. Therefore the delay was all the 
more difficult to understand." 

27. The Committee wanted to know if responstbility for this in- 
,ordinate delay in this case had been fixed. The Department furnish- 
,ed a note which did not answer that point but merely stated: 

"The main reason for the pendency has been that the appli- 
cation filed was not complete and the Corporation was 
asked to do the needful. The applicant has, how eve^, 
filed a fresh application on 11-7-1975. The earlier applica- 
tion, thus, gets merged with the new application." 

28. Asked whether the Income-tax Act lays down any time limit 
for disposal of applications for grant of recognition, the representa- 
tive of the Department of Revenue said in evidence: 

"Under the Statute, there is no time limit given for recognis- 
ing the provident fund or disposing of an application." 

The witness however, added: 

"But it is expected of the Commissioners to take prompt act.im 
to see that all applications are disposed of at an early 
date." 

29. The Committee enquired whether in view of the large number 
of applications pending for over a year, Department of Revenue had 
issued any executive instructions emphasising on the Commissioners 



t h e  need for speedy disposal of such applications. In reply, the wit- 
ness stated: 

"We have not issued any circular so far, but a circular is 
being issued in a day or two.". 

30. Ministry of Finance (Department of Revenue) have intimat- 
e d  in a note, that the number of pending applications which stood at - 
188 as on 31-3-1977 had gone up to 237 as on 31-3-1978. However, as 
o n  31-7-78, the number of pending applications had decreased to 225. 
This includes 153 cases pending as on 31-3-1977. 

31. When the Committee asked whether it was a fact that the De- 
partment had not applied its mind to this problem, the witness re- 
plied in the affirmative. 

32. In a note furnished, after evidence the Committee were, how- 
.ever, informed that the Central Board of Direct Taxes had since 
issued a circular to the Commissioners on 28-6-78 desiring, that:- 

(i) All applications for recognition/approval of the funds 
which were received before 1st April, 1978 must be dis- 
posed of by 30th September, 1978; 

(ii) A report may be sent to the Board by the 10th of October, 
1978, showing the number of applications disposed of in 
accordance with these instructions. I1 any such applica- 
tion is pending as on 30th September, 1978, the name of 
the case and the reasons for pendency may be furnished 
to the Board. 

33. The Committee were assured in evidence that if on receipt of 
information in response to the circular, it was established that there 
was unwarranted delay on the part of officials of the Department in 
the  disposal of these applications, action will be taken by the De- 
partment against such officers. 

34. The Committee enquired that if a decision on an application 
for recognition of a provident fund was delayed who will be ad- 
versely affected as a result of that delay. The representative of the 
.Department of Revenue said:- 

"Mostly the employees". 

35. Asked to give an idea of the number of employees who are 
likely t c ~  be affected by the delays in disposal of 188 applications 
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which were pending as on 31-3-1977, the Department stated, in a 
note, that:- 

"The information available in respect of 64 trusts shows that 
91,117 employees are member of these funds." 

36. The Committee wanted to know whether in view of the de- 
lays noticed on such a large scale in disposal of applications for re- 
cognition of provident funds, it would not he better to stipulate 
some time limit in the Income-tax Act itself and provide that if a 
decision is not taken within that period, that Fund will stand re- 
cognised. In reply, the Department of Revmu? have stated, in n 
note that:- 

"As administrative instructions have been issued to dispose of 
the applications within three months of its filling, it is 
not considered necessary to make 3 statutory provision in 
this regard. The suggestion that if an application is not 
disposed of within 6 months of its receipt, the fund will 
be deemed to be a recognised one is not practicable as it 
is necessary to verify whether the rules of the fund are 
in conformity with the provisions of the Income-tax and 
Rules. If such an approval is deemed to be accorded, then 
the funds would not care to comply with the requirements 
of the Income-tax ActIRules. The delay in recognition of 
the funds is normally due to non-compliance by the 
Trustees of the directions of the Commissioners of I.T. 
by way of changes, etc., necessary to bring the rules of the 
fund in conformity with the provisions of the Income-tax 
Rules /Act." 

37. The Committee asked why was the Department averse to hav- 
ing a statutory provision for a time limit on disposal of these appli- 
cations, the Finance Secretary assured in eviclence: 

"We will examine your suggestion." 

D. Exemptions and Relaxations under Employees Provident Funds 
Scheme, 1952. 

38. Para 79 of the Employees Provident Fund Scheme, 1952 pro- 
vides that:- 

"Notwithstanding anything contained in the Scheme, the 
Commissioner may, in relation to a (factory or other es- 
tablishment) in respect of which an applicat~on for exemp- 
tion under Section 17 of the Act has been received,. . . . . . 



relax pending the &sposal of the applicatioa the provi- 
sions of this Scheme in such manner as he may direct." 

39. Pending recognition of the fund by the InCome-tax authorities, 
"relaxatim" under Para 79 of the Employk '  Provident Funds 
Scheme, 1952 is granted by the respective Hegianal Provident Fund 
Commissioners. 

40. The number of cases, where such relaxation was granted and 
the number in which these were withdraw11 during each of the last 
5 years are given below:- 

Relaxation Rrlaxatio~~ 
granted withdrawn 

41. Ministrv of Labour have intimated that: 

"Out of the 188 establishments (List of which was obtained 
from the Ministry of Finance) in respect of whom appli- 
cations for recognition were pending with the Income-tax 
authorities as on 31-3-77, relaxation under para 79 of the 
Employees7 Provident Fund Scheme, 1952 was granted to 
33 establishments. Out of these 33 establishments, the 
relaxation granted to only one establishment was with- 
drawn by the Regional Provident Fund Commissioner. 
This was stated to have been done for non-constitution 
of Board of Trustees in the prescribed manner, non-sub- 
mission of returns and for defaults.'. 

42. The Committee desired to know whether in cases where a p p  
lications for recognition were pending with the Department, em- 
ployers were required to deposit their share to the Provident Fund. 
In reply, the Central Provident Fund Commissioner stated in evi- 
dence: 

"As soon as the Employees' Provident Fund Act is made ap- 
plicable to a factory or an establishment they are required 
to implement the statutory provisions of the Employees 



Provident Fund Scheme, 1952. But if majority of the em- 
ployees of a particular establishment and the employers 
apply for exemption under Section 17 of the Act, under 
certain conditions we grant relaxation pending scrutiny of 
the rules. Scrutiny of the rules includes recognition by 
the income-tax authorities." 

43. Asked whether it meant that exemption was granted only in 
cases where Provident Funds were recognisecl by the Department of 
Revenue and not in others, the witness stated: 

"Pending scrutiny of rules and recognition by the Income-tax 
authorities, we grant provisional exemption. That is, we 
provisi'onally relax the conditions of the implementation 
of the statutory scheme. In the meantime they are requ- 
ired to invest the accumulation as per the pattern presc- 
ribed by Government from time to time. If any violation 
takes place we immediately withdraw the relaxation 
order and ask them to implement the statutory provisions 
of the E.P.F. Scheme . . . .So long as the main conditions 
of relaxation are fulfiled and if the workers' interest are 
protected, we do not withdraw relaxation. . . . " 

44. The Committee wanted to know the criteria followed in the 
matter of grant of such exemptions. In reply, the Secretary, Minis- 
try of Labour added: 

"Exemption is given to an establishment under Section 17 of 
the Provident Fund Act if it has a provident fund which 
has equal or better terms than the Scheme under the Pro- 
vident Fund Act." 

45. Asked what was the maximum period for which provisional 
relaxations were allowed, the witness said: 

"The exemption granted is indefinite unless there is a default 
and we withdraw it." 

46. As on 31-3-1978, there were as many as 3034 exempted establ- 
ishments who were having their own Provident Fund Schemes and 
who were having their own respective Boards of Trustees. 

47. A meeting of the officials of the Regional Provident f i n d  
 omm missioner, West Bengal, Calcutta and the Income-tax Depart- 
ment was held on 4 October, 1978 at the instance of Study Group 
b1 of the Public Accounts Committee who visited the Eastern Zone. 
In a joint note, prepared on the basis of deliberations of that meeting 
and furnished to the Committee, it has been pointed out that: 

"It also frequently happens that pending finalisation of deci- 
sion on a proposal for granting exemption, an establish- 



ment is granted certain relaxations under para 79 of the 
Employees Provident Fund Scheme for avoiding future 
complications as well as for safe-guarding the interest of 
the subscribers as a result of which such establishment 
(herein after rederred to as relaxed establishment for the 
sake of brevity) is required during the interim period 
to deposit the provident fund contribution to its separate 
fund instead of the statutory fund." 

48. In the aforesaid note, it has been suggested that: 
---'1 

"Since the provident fund (i.e. the trust fund) of an exempted 
establishment operates under the supervision of the Pro- 
vident Fund authorities who keep watch over the transfer 
of moneys to the trust fund by the employers and proper 
investment of the same by the trustees, similar super- 
vision by the Income-tax authorities in respect of the same 
matter appears to be superfluous. Therefore with a view 
to ensuring the smooth functioning of the t m t  funds of 
the exempted or relaxed establishments and for avoiding 
unnecessary and unproductive conflicts arising out of the 
discrepancies in the two sets of enactments, particularly 
over matters/superficial importance, it is felt necessary 
that such trust funds, like the statutory fund, should be 
given automatic recognition by the Income tax authori- 
ties." 

49. A suggestion has also been made in the aforesaid joint note 
that: 

"The provisions of Section 2(38) of the Income-tax Act be so 
amended as to include within the definition of the term 
'recognised provident fund' not only the provident fund 
established under the Employees' Provident b d  Scheme, 
1952 but also such other provident funds as may be main- 
tained with the approval of the provident fund authorities 
by the exempted establishments in respect of exempted 
employees (whether exclusively for them or jointly with 
others) as defined in Section 2 (fff) and section 2 (ff) of 
the Employees' Provident Fund Act or by establishments 
granted relaxation under para 79 of the Employees Pro- 
vident Fund Scheme in respect of employees (whether 
exclusively for them or jointly with others) who but for 
such relaxation would have been subscribers of the Fund 
established under the Employees' Provident Fund Scheme. 



Necessary ai.~endments on the same lines are also to be 
made in the corresponding provi$ions of Section 9 of the 
Employees' Provident Funds and Miscellaneous 'Act.'' 

E Provident Fund Arrears 
50. Under Section 36(iv) of the Income-tax Act, 1961, any sum 

paid by an assessee as employer by way of contribution to a 
recognised provident fund, subject to prescribed limits, is allowable 
as a deduction in the computation of income of the assessee. Audit 
Paragraph states that a test check in Andhra Pradesh, Assam, 
Maharashtra and West Bengal had revealed that in 90 cases large 
?mounts representing the employers' and the employees' contri- 
butions aggregating Rs. 2.63 crores were not actually paid to the 
Trustees or the Provident Fund Commissioners. Yet, in these cases, 
deductions were allowed in respect of the employers' contribution 
in the income tax assessments of employers. The question of arr- 
ears of provident fund contributions assumes importance because 
of deductions already claimed by assessees and allowed by the in- 
come-tax authorities on such unpaid contributions. 

51. During evidence, the representative of the Ministry of Fin- 
ance (Department of Revenue) informed the Committee that on 
anaiysis of these 90 cases, they had found that 58 out of 90 cases 
came under the Employees Provident Fund Act, In the remaining 
32 cases, the amounts were stated to have been paid as under:- 
* - . - -- -- - - -- -- -. -- --- -- -- 

No. of cases 

( i )  within one m m t h  of thr clur:. of thr accounting yrnr 17  

(ii) within two months ? 

(iii) within s ix  months 3 

( ivj  within one year '9 

( v )  &or onr year . I 

52. Department of Revenue have given the break-up of the rema- 
ining 58 cases as 45 pertaining to the Employees' Provident Fund 
(Andhra-17, Assam-17, Maharashtra 11) and 13 relating to the Assam 
Tea Plantations Provident Fund.  A Statement furnished by the 
D e p m e n t  indicating the details of penalties levied for default in 
payment and the justification for non-levy of penalties in other 

cases of default is appended to (Appendix 11). 



17 
53. The problem of non-payment of Provident Fund contribu- 

tiom is not confined to the States of Andhro E%acbb, Assam, 
Maharashtra and West Bengal alone but is widespread throughout 
the country. According to the statistics furnished by the Ministry 
of Labour, such defaults have occurred in 15 States. As on 31-3-1978. 
86 exempted and 4,822 un-exempted establishments were in arrears 
to the tune of Rs. 10.76 crores and Rs. 20.30 crores respectively. 
Region-wise details are given below:- 

No. of defaulting estab- Amount in arrears 
SI.No. Region lishments (Rs. in lakhs) ----------- 

Un- Un- 
Exempted exempted Exempted exempted 

I .  Andhra Pradesh . . - 999 . . 46.00 

2 .  Bihar 3 476 8 .95  91'51 

3. Dclhi 5 61 1.89 9' 56 

4. Gujarat . . 192 . . 48.41 

5.  Karnataka . I 96 1.83 28.30 

lo .  Orissa . . I 86 . . 19.18 

1 3 .  Tamil Na-lu . 3 '99 13' 14 124'94 

I +. Uttar P r a d d ~  . 7 565 10.36 228.56 

- - - . - - - - . - - - - -- - - -- - 
54. Ministry of Labour have stated that though information about 

the period to which these arrears relate is not readily available the 
earliest period of arrears in respect of unexempted and exempted 
establishments in the country as a whole is April, 1954 and May, 
1958 respectively. 



55. Since 1973-74, the year-wise growth of Provident fund arrears. 
has been as under:- 
--- - -- 

*Percentago. 
of Arrears 

Year Arrears of PF . Contributions to the 
Ra. lakhs received contributions 

Rs. crores upto thc 
Year 

U n- Un- 
Exempted exempted Exempted cxcmptcd 

*The percentage is with reference to the cumulative arrears and 
the cumulative collection upto that year. 
- - 

56. The Secretary, Ministry of Labour pointed out during evi- 
dence that while arrears of provident fund had increased from 
Rs. 25.09 crores as on 31-3-1974 to Rs. 31.06 crores as on 31-3-1978, 
the percentage of cumulative arrears in relation to the cumulative, 
provident fund contributions received had ,gone down from 1.8 
per cent'on 31-3-1974 to 1.1 per cent on 31-3-1978. He, however, added: 

"The reason for the amount of arrears going up is that pro- 
gressively, more and more industries and establishments 
have come under the Provident Fund Act." 

57. During the last five years, the increase in the number of 
industries/establishments which had come under the Employees' 
Provident Fund Act, 1952 has been as under: -- - 

Year No. of No. of 
Industries Establisl~ments 
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58. The Committee desired to know the categories of unexempted 

establishments who were in arrears to the extent of Rs. 20.30 crores 
as on 31-3-1978. In reply, the Central Provident Fund Commissioner 
gave the following break-up:- 

(i) PF Arrears due:from sick Mlls of National Textile 
Corporation . . . .  9' I 

".y 
(ii) Establishments which'have been cloaed or have gone 

in liquidation . . . . .  2' 32 

(iii; Other atablishmenu . . . . 8.70 

59. Ministry of Labour have also furnished a separate statement 
showing details of establishments in default of more than Rs. 50,000 
as on 31-3-19'77 (vide Appendix 111). The following position has 
emerged from the analysis of this statement:- 

Part I Defaulting Unexempted Establishments 
. . -. ----- 
S. Region No. of atablishments Earliest px io i  N x  of ,etlblish 
No. default of more than to which a case mtnts in which 

Rs. 5o,ooo/- aa on relates pro~cution wag 
31-3-1977 launched - - -- 

Unrxem- Exempted Unexemptcd Exern- Unex- Exem- 
pted pted ernpted pted ----- ---- -. ---A - .-. 

1. Andhra Pradah 

n. Asaam 

3. Bihar . 

4. Delhi . 
5. Gujarat . . 

6. Karnataka 

7. Kcrala . . 

8. Madhya Pradesh 

g. Maharaahtra 

10. Orisa . 
r I. Punjab . . 
12. Rajaathan . 
13. Tamil Nadu . 

14. Uttar Praduh ' 

I 5. Wat Rengal 

Nil A u p t  1966 

Nil November 1957 

I April 1954 

I October 1963 

1 March I 966 

Nil December 1974 

I February 1g61 

5 October 1958 

I I  August 1959 

Nil June 1965 

Nil hlarch 1967 

Nil January 19% 

3 December I& 

8 March 1963 

33 June rg61 

- 
- 

Oct. 
'975 

- 
hlarch 
1975 

- 
Oct. 
1976 

March 
1 969 

Nov. 
'974 - 
- 
- 

.June 
I975 

'974 
Apnl 

19sg 



60. The Ministry of Labour have intimated in a note that:- 

"The reasons for the default in the payment of provident 
fund contributions by the Employers, inter alIa are lack 
of s ~ c i e n t  funds, mismanagement and mis-utilisation 
of provident contributions." 

61. As regards, provident funds recognised under the Income Tax 
Act, the Ministry of Finance (Department of Revenue) have not 
furnished information about the extent of arrears due on the ground 
that: - 

"The Commissioners have been requested to collect and fur- 
nish the information in respect of the unpaid provident 
fund contributions payable for the assessment year 1976 
77 to the trustees of the reoognised provident fund in- 

cluding the Tea plantation Provident Fund Commissioner. 
The same is awaited. This is likely to take some time 
as the information is to be collected from each Ale. I t  is 
submitted that at  the time of the evidence it was agreed 
that this information would be required only in respect 
of the provident funds recognisedlto be recognised by the 
Income-tax Department for one year. The number of 
such funds is 5048. There are 64,616 establishments as on 
31-3-1976 contributing to the Employees' Provident Fund. 
If the information is to be collected in respect of these 
establishments also, it would take at least six months and 
that too a t  the cost of the other work done by the Income- 
tax Department.'' 

62. In the Audit Para, 13 cases have been cited where amounts 
had not been paid to Tea Plantation Provident Fund Commissioner. 
The Committee called for the following information:- 

(i) Was any verification done by the De~artment  in these 
cases? 

(ii) How were the amounts kept by the emplovers, without 
payment to the Plantation Provident Fund Commissioner, 
in violation r.f the 1,:-cvisions? 

(iii) What action is proposed to be taken in these cases? 

(iv) Has the Tea Board any specific functions in this regard? 

(2) Are the irregularities only limited to the cases pointed out 
in the Audit Report or is it widely spread throughout the 
country? If so, please give a detailed statement. 



(8) Have any such cases been reported to the Central Board 
af Direct Taxes by the Commissioners of Incarne Tax or 
Regional Fund Commissioners? 

(4) (a) In the cases pointed out in the Audit Para, had it 
been since examined whether the amounts have been 
actually paid? 

(b) were any cases noticed where the amounts have not 
been paid and what action was taken in those cases? 

63. In  reply, the Ministry of Labour have intimated:- 

"Though the State Government of Assam has not given speci- 
fic answers to these items the list of defaulting tea gal'- 
dens is given. (Appendix TV). 

F. Misuse of Provident Funds 

64 The Committee desired to know if the Government had any 
information that loans were being amanged from Provident funds 
for payment of salaries and wages of the establishment or allied in- 
dustries under the same group or had received report of any instance 
of provident fund moneys being availed of at low rates of interest 
for other business activities of the industry establishing the Provi- 
dent Fund. In reply, Ministry of Finance (Department of Revenue) 
stated that: 

"The Department has come across a few cases where loans 
have been advancd by the funds to the employers." 

65. The particulars of these cases as furnished by the Department 
of Revenue/Ministry of Labour are given below:- 

(1) MIS. Dou Watson & Co. Ltd., Calcutta. The trustees of 
the fund advanced loans of Rs. 45.000/- to the employer 
Company on 28-6-1974. The trustees of the fund were re- 
quested to explain the matter vide letter dated 26-4-1978. 
I t  is now claimed by the trustees in thek letter dated 
26-4-1978 that the provisions of the Income-tax Act, 1x1 
are not applicable and the fund falls within the proKkion 
of P.F. Act. 1925. The matter is under examination and 
the question of withdrawing the recogrition will be taken 
up if found necessary. 

(2) MIS. E. S. Patanwala, Bombay. A sum of Rs. 45,8241- 
being employers contribution for the period 1-1-1974 to 
31-2-1974 was allowed by the trustees to be kept by the 



Company. In reply to the letter dated 21-11-1975, the trus- 
tees explained that the rule 34 of the Trust Fund permits 
such advances to the employers Company. On being asked 
to amend the said rule, the Trustees informed vide their 
letter dt. 8-3-1976, that the said rule had been amended. 
The employers had also returned the amount to the trustees 
in the following manner: 

In view of above, no action for withdrawal of recognition was 
taken. 

(3) Zn the case of Mjs. Godge and Seymour (India) Private 
Limited, Bombay, on a complaint by the Regional Com- 
missioner, Maharashtra the Police arrested Shri A. D. 
Hiranandani, Managing Director under the M.I.S.A. and 
he was kept under custody for about 15 days. 

(4) In the case of M/s. Western India Spinning and Manu- 
facturing Company Limited, Bombay, Shri Pratap Shivji 
Vallabhdas, Managing Director was arrested under the 
M.I.S.A. for mis-management of the provident fund, but 
was subsequently released. A sum of about Rs. 11.32 
lakhs was deposited by the establishment. 

(5) In the case of Mjs. Apollo Mills. Bombay, on a complaint 
under section 4061409 of the Indian Penal Code, the Direc- 
tors (S/Shri Basantlal Ramkurnar and Bajranglal Morar- 
ka) were arrested on 16-4-1974 and were released on bail 
of Rs. 30,000/- each. The cases are still pending." 

66. Ministry of Labour have intimated that as on 31-3-1978, com- 
plaints were f led against 17 exempted and 881 un-exempted estab- 
Ushments under Section 4061409 of Z.P.C. of misuse of provident 
fund by employers. Out of these all the 17 complaint3 in  respect of 
exempted establishments and 721 complaints in respect of un-expect- 
ed establishments were pending disposal. 

G. Violation of Conditions of Recognition 
.4 

07. In 18 cases complaints were received by the Central Board 
of Direct Taxes/Cornmissioners of Income-tax alleging violations of 
the terms and conditions relating to recognition. During evidence, 
the representative of the Department of Revenue informed the 
Committee that these cases were "under scrutiny". Though under 
rule 79 the recognition can be withdrawn after giving due notice to 



the employer if any of the conditions are violated, recognition has 
not been withdrawn in any of these cases so far. 

68. The Committee called for details of when each complaint 
was received, the party to which it related, the amount involved and 
the reasons for not taking action. In  an interim reply dated 2410- 
1978, Ministry of Finance intimated that the requisite information 
is "under compilation". In a subsequent note dated 22-11-1978 the 
Ministry oft Finance have intimated that the scrutiny made has re- 
vealed that "only in three cases there was complaints regarding viola- 
'tion of the terms and conditions relating to recognition of the Pro- 
vident Fund. The break-up of 8 cases is given below:- 

(i) Numt rr of cases in which violation of conditions of 
recognition W.?S deducted by the Department (No 
complaints were received about these cases) . 8 

(ii) Number of case in which employers had not madr the 
contribution to the trustres . 7 

(iiil Number of cases in which complaints of violation o f  the 
terms and conditions relating to recognition to thr Pro- 

vident Fund were received - . ( .A& . 3 - 
TOTAL 18 

69. Ministry of Finance (Department of Revenue) have furnished 
-the following particulars of 3 cases in which complaints were re- 
tceived: - 

(1) A complaint dated 10-10-76 was received against Hydrau- 
lic and General Engineers Ltd., EPF, Bombay to the effect 
that the trustees were not maintaining proper accounts 
of the fund and they were also not supplying account to 
the members. There are two aspects of this complaint. 
The f i s t  is that the Provident Fund is not maintaining pro- 
per accounts. The matter was taken up by the Depart- 
ment and the Trustees have bg letter dated 18th August, 
1977 clarified that accounts are properly maintained. The 
'Trust has been fulfilling the statutory requirements un- 
.der the Provident Fund Rules. Therefore no action is 
necessary on this point. The second aspect of the com- 
plaint is that accounts were not supplied to the members. 
The Trustees have by their letter dated 18th August, 1977 
clarified that copies of accounts made up-to-date have been 
supplied to the members of the Fund. 

(2) A complaint dated 17-12-77 was received against Malabar 
Steamship Company Employees Provident Fund, Bombay 



to the effect that the two ex-members of the Fund com- 
plained that their Provident Fund dues were not paid even 
after nine months of their retirement, It was further 
noticed that employers were not making proper contribu- 
tions to the fund. The trustees were asked to submit 
their explanation in this regard. In their replies dated 
21-1-78 and 8-2-78 i t  has been stated by the trustees that 
there is change of management and the new management 
is trying its best to clear all dues. A show cause notice 
has been issued as to why recognition should not be with- 
drawn. Reply is awaited. 

(3) A complaint dated 24-11-77 by employees Union was re- 
ceived against Budge Budge Jute Mills Ltd. Workers' Pro- 
vident Fund, Calcutta to the efFect that the employer is 
alleged to have not deposited contributions with the t r u s  
tees of the fund. The Provident Fund is covered by E.P.F. 
Act, 1952. Extension of time for the payment of moneys 
was prayed for to the Regional Provident Fund Commis- 
sioner. The inability to pay the amount to the trustees has 
been explained as arising out of financial stringency. The 
entire amount outstanding against the employer was paid 
on 14-1-1973. Action to withdraw recognition was therefore 
dropped. 

H. Recovery Proceedings and Prosecutions 

70. The steps taken by the Employees' Provident Fund Organisa- 
don for recovery of provident fund dues are stated to be follows:- 

(i) Prosecution is launched under Section 14 of the Employees 
Provident Funds and Miscellaneous Provisions Act, 1952. 

(ii) Revenue recovery proceedings are initiated under section 
8 ofl the Employees' Provident Funds and Miscellaneous 
Provisions Act? 1952. 

(iii) In suitable cases complaints are filed with the Police 
Courts under Section 4061409 of the Indian Penal Code. 

(iv) Thc default 12 brought to the notice of the Employers' and 
Workers' Organisations including the Trade Unions. 

(v) Penal damages are levied under Section 14-B of the Act. 

(vi) In some cases the establishments are afforded a chance to 
pay the dues in suitable instalments subject to production 
of adequate guarantee, surety, etc. 
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(vii) The Courts are approached under Section 110 of the Cri- 
minal Procedure Code for binding the defaulting em- 
ployers for good behaviour. 

(viii) Appeals against such orders of the Court in which lenient 
punishments are awarded are filed in the respective High 
Courts. 

71. A statement showing number of prosecutions launched under 
the Employees' Provident Fund Act and those relating to recovery 
proceedings instituted under Section 8 thereof as also in respect of 
cases filed under Section 4061409 of the IPC is appended to this 
Report (Appendix V) . 

72. Powers to levy damages, under Section 14-B of the Em- 
ployees' Provident Funds and Miscellaneous Porvisions Act, vested 
with the State Governments upto 31-10-73. By the amending 
Act No. 40 of 1973, these powers were delegated to the Employees' 
Provident Fund Authorities. Under the Act, the Central Provident 
Fund Commissioner or such Officer as may be authorised by the 
Central Government can impose and recover the damages. The Re- 
gional Provident Fund Commissioners were autharised to levy and 
recover damages with effect from 1-11-1973 only. The number of un- 
exempted establishments on whom damages have been levied upto 
31-3-78 was 11,497. The number of cases in which damages were 
not levied upto 31-3-78 is approximate:y 6,800. 

73. Ministry of Labour have adduced the following reasons for 
non-levy of damages in such a large number of cases:- 

(a) Sufficient reasonable opportunity has to be provided to 
the defaulting employers to show cause as to why damages 
should not be levied. 

(b) Protracted correspondence due to disputes about cover- 
ages, about competence of, Regional Provident Fund Com- 
missioners to levy damages for the period when the State 
Governments were the competent authorities,etc. 

(c) Disputes about the date of remittance. which necessitates 
reference to Banks also. 

74. The Committee have, however, been assured that in most of 
these cases, action to levy damages is already in progress. 

75. Damages to the tune of Rs. 9.38 crores are stated to have 
been imposed on defaulting employers during the period November. 



1973 to March, 1978. Prior to November, 1973, the Stale Govern- 
ments had imposed damages to the extent of Rs. 5.25 crores only. 

76. Section 14B' of the Employees' Provident Funds and Miscel- 
laneous Provisions Act, 1952 reads as under:- 

''Where an employer makes default in the payment of any 
contribution to the Fund the Family Pension Fund or the 
Insurance Fund or in the transfer of accumulations re- 
quired to be transferred by him under sub-section (2) of 
section - 15 or sub-section (5) of Section 17 or in the pay- 
ment ofr any charges payable under any other provision of 
this Act or of any Scheme or Insurance Scheme or under 
any of the conditions specified under Section 17, the Cen- 
tral Provident Fund Commissioner or such other officer as 
may be authorised by the Central Government, by noti- 
fication in  the Omcia1 Gazette, in this behalf may recover 
from the employer such damages, not exceeding the 
amount of arrears, as it may think fit to impose: 

Provided that before levying and recovering such damages, the 
employer shall be given a reasonable opportunity of being 
heard." 

77. On 16 October, 1973, the Central Government issued a Noti- 
' fication that the powers vested in the Central Provident Fund Com- 
missioner under Section 14 (B) shall also be exercisable within 

each of the regions specified in the Schedule, by the respective Re- 
gional Provident Fund Commissioners. 

78. In their U.O. Note No. 10250178-Adv(A), dated 24 January, 
1978, the Ministry of Law, Justice & Company Affairs (Department 
of Legal Affairs) opined that:- 

(i) it is open to the competent authority to arrive at  a rea- 
sonable conclusion after hearing the parties' explanation. 
Once such a decision is taken the authority becomes func- 
tus oficio and cannot re-ojen the case, since the proceed- 
ings are a quasi-judicial in nature; 

(ii) it would appear that if the defaulting employer has got 
any grievances against the order of the competent autho- 
rity and if he satisfies the competent authority subsequent- 
ly  as to why the previous order passed by him is not in ac- 
cordance with the provisions of the Act, then it is open 
to the competent authority to decide the matter as they 
deem At, but in such of those cases, Regional Provident 



Fund Commissioner need not take the guidance from the 
Central Provident Fund Commissioner or  refer the case to  
Central Provident Fund Commissioner for his considera- 
tion. 

79. I t  has been represented to the Committee that "Extensive 
abuse of power with corrupt motives is rampant in the Provident 
Fund Organisation and that despite the opinion of the Ministry of 
Law that the Central Provident Fund Commissioner could not review 
the damages levied by either the Reaonal Provident Fund Com- 
missioner or himself, he has been waiving the damages as before." 
The Committee h a ~ e  been informed by the Ministry of Labour that 
the Central Provident Fund Commissioner has reported that:- 

(1) In no rase, damages, finally leviec! by the Regional Provi- 
dent Fund Commissioners, eithec an their own or on the 
suggestion of the Central Provident Fund Commissioner, 
were not realised because the Central Provident Fund Com- 
missioner did not approve the same. The Regional Provi- 
dent Fund Commissioners are empowered to recover da- 
mages as are levied under Section 14-B of the Act. Further, 
in cases where the Central Provident Commissioner had 
suggested to the Regional Provident, Commissioners a re- 
consideration of the levy, he had done so only on receipt 
of representations from the aggrieved employers, either 
direct to him or through Government. 

(2) There have been cases where the Central Provident Com- 
missioner and also the Regional Provident Fund Com- 
missioners have reviewed damages once levied by the 
latter, but in no case, there has been a review as such. 
suo motu, by either of these competent authorities. -4 
review of certain cases arose on!y on receipt of a repre- 
sentation from the aggrieved employers to the Central 
Provident Fund Commissioner, or the Heglcnal Provident 
Fund Commissioner, as the case may be either direct o r  
through Go'vernment. 

(3) Damages are levied by the Regional Provident Fund Com- 
missioners, and in certain cases, the Central Provident 
Fund Commissioner had, suggested to the Regional Pro- 
vident Fund Commissioners a reconsideration but this was 
done only on receipt of representations from the aggrieved 
employers, either direct to him or thrcugh Government. 
There has, however, been no complete waiver of damages, 
a t  the instance of the Central Provident Fund Commis- 
sioner." 

3798 L'S-3. 



80. According to the information furnishedl to the Committee by 
the Ministry of Labour, damages levied under Section 14-B of the 
Act were subsequently reduced by the Regional Provident Fund 
Commissioners in the following cases:- 
during the last 3 years:- 

Regcon NO. ~f casts 
--.- - - - - 

I .  Andhra Pradesh . . .  . . .  . . 44 

2. Bihar . . .  . .  . . 8 

. . .  . . . . .  3. Delhi 5 

4. Gujara t . . . . x 7 

5. Karnataka . . . 4 

6. Kerala . . . . . . .  18 

7.  Madhya Pradesh . . 2 4  

8. Maharashtra . . . 19 

9. North Eastern Region . . , 5 

lo. Orissa . . - 
I I .  Punjab . 3' 

12. Rajasthan . . 3 

13. Tamil Nadu . . . 17 

14. Uttar Pradesh . 19 

15. Wcst Brngal . - 

---- 
81. The statement furnished by the Ministry of Labour indicating 

details in regard to these cases is at Appendix VI. 

82. The Committee enquired whether it was not possible to re- 
cover the arrears 06 Rs. 10.76 crores due from 'exempted' establish- 
ments as arrears of land revenue. In reply, Ministry of Labour have 
explained, in a note, that:- 

"The Employees' Provident Funds and Miscellaneous Provi- 
sions Act, 1952 provides for (i) the prosecution of ex- 
empted establishments, directors, etc. under section 14- 
(2A) thereof and (ii) the cancellation of exemption for 
non-transfer of provident fund contributions to their 
Boards of Trustees as also for non-compliance with the 
conditions governing exemption. Complaints can also be 



filed with the Police authorities under Secion 406i409 of 
the Indian Penal Code as in the case of unexempted estab- 
lishments. The Act, however, does not, at present, pro- 
vide for the recovery of the amounts outstanding from the 
exempted establishments as arrears of land revenue and 
for the recovery of damages from such ,establishments, 
on account of late payment of provident fund amount to 
the Board of Trustees. Amendments to the Act to this 
effect are under consideration." 

83. Asked whether there was any case where provisional exemp- 
tion allowed to an establishment was subsequently withdrawn be- 
cause of default in depositing the provident fund contributions, the 
Ministry of Finance (Department of Revenue) have intimated: 

"In 11 cases the employers had been allowed provisional ex- 
emption under the Employees provident Fund Act, 1952, 
In no case the provisional exemption v7as withdrawn." 



I. Non-Investment of Provident Fund Accumulations 

bq. According to the Annual Reports of the Ministry of  Latmrr regarding Employees Provident Fund 1952, the extent of 'non-investment of 
provident fund accumulations was as under :- 

SI. No. Report for tlw year NO. of No. of Total amount of Total amount in- Difference between Arrears of Provident 
Industriesl subscribers accumulations in vcgted in crores. Col. 5 and 6 in Fund Contributiom 
class of in lakhs, both rxrmpted and crore s in crores. 
Establish- non-rxempted rstah- 
ment. lishments' in crorc; 

... - .. -. - 

123 54' 19 I 462. (16 958.22 503'81 About 14.00 

. . 124 57'42 1754' 26 1137'01 617. 25 15.00 u 
(end of June 70) (end of June) 0 

'37 77'58 3437 84 2524' 60 1413' 24 
(end of June, 75) 

m. 64 

150 80.63 4.129' 13 3214'55 1214.58 18.58 

. . 154 88.50 4909' 54 3375' 17 1594' 37 Not available. 
--- -- -- -- - - . -- - - -- - - - -- 

(Note : Unless otherwise stated figurrg in eolums 3 to 8 are for the per~od ending 30th September. 1979). 



85. Under Para 38 of the Employees Provident Fund Scheme, 1952, 
the provident fund conttibutions are paid in the Employees Provi- 
dent Fund Account No. 1 by the employers within 15 days of the 
close of every month by deposit through a bank draEt or cheque 
into any branch of the State Bank of India or its subsidiaries. The 
employer can also send a Bank Draft or cheque to the Regional 
Office direct for deposit into the State Bank of India. Branches 
of the State Bank oft India or its subsidiaries pass on credits of these 
amounts daily to the one branch of the State Bank of India located 
at the headquarters station of the Regional Provident Fund Com- 
missioner. This branch gives Bank statemerit along with copies of 
the challans to the Regional Provident Fund Commissioner daily in 
respect of the credits received. 

86. These amounts in respect of all the 15 Regional Provident 
Fund Commissioners' Offices in India are passed on twice a week 
by the concerned branches of. the State Bank of India to the State 
Bank of India, Bombay for credit to the Employees' Provident Fund 
Account No. 5. This amount of consolidated receipts all over India 
is first utilised for meeting the payment to the subscribers against 
claims and advances and is disbursed thrcugh Account No. 3 main- 
tained by the Regional Provident Fund Co~~lmissic;ners. The balance , 

amount is transferred twice a week during the first 20 days of a 
month and four times a week during the remaining days of the 
month to the Reserve Bank of India, Bombay for investment. 

87. The Reserve Bank of India, Bombay 011 receipt of such 
amounts from the State Bank of India, Bcmbay and also interest 
and redemption proceeds of tfie securities already lying with them, 
invest the amounts according to the pattern of investment laid down 
by the Government of India. 

Total Contributions and Investments as on 30-9-1977 

-- -- - - 
(Figures in crom) 

Exempted Unexemptcd Total 
Rs. Rs. Rs. 

( a )  Contributions , 
Recc ivcd 

(h)  Invrstmrnts . . . 2,128'58 1,686.59 3,815'17 

(c) Total amount  aid to .sulmrihcrs 1,454' 1 1 656- 75 2,110.86 
- - 

88. The Ministry of Labour have in a Note, explained that as 
payments to subscribers on account of settlement of final claims 
and advances are made out of the contributions received before the 
balance is transferred twice a weekifour times a week by the State 
Bank of India, Bombay to the Reserve Bank of India for investment, 



the amount of Rs. 3,815.17 crores represents such balances together 
with the return thereon as i t  stood on 30th September, 1977. The 
difference of Rs. 1,09437 crores between the contributions received 
and the investments made does n o t i t  has been explained by the 
Ministry of Labour-"represent any idle balance". It constitutes 
a portion of Rs. 2,110.86 crores, the total azount progressively paid 
to the subscribers upto 30-911977. 

89. The Ministry of Labour have also intimated that they have 
not received any complaints of non-investment of provident fund 
money. 

J. Grant of Tax Relief on Unpaid Contributions 

90. Under Section 36(i) (iv) of the Incame Tax Act any sum 
paid by an assessee as an employer by may of contribution to a 
recognised fund, subject to prescribed limits, is allowable as a 
deduction in computing the income of the assessee. 

91. The following tax relief was allowed to assessees under Sec- 
tion 80-C of the Income Tax Act, 1961:- 

Year No. of 
assessees 

Tax Relie? ----- 
(Rs. crores) 

-- - - - - - - - - - - - -- - - - - - --- - - - 
92. The amount of tax relief shown above includes not only 

deduction allowed on Provident Fund Contributions but all types 
of items covered under Section 80-C. The reprcscntative of the 
Department of Revenue explained during evidence that it was not 
possible "to find out the tax relief in respect of provident fund only". 

93. The Committee desired to know whether it was a fact that 
income tax authorities were allowing tax relief even on provident 
fund contributions which, though paya!~le, had not been actually paid 
by the employers to the trustees of* such funds. The representative 
of the Department of Revenue explain11 during evidence that:- 

"Under the law, we have to allow the deduction. . . .There 
are two aspects. I t  is true that the wording of Section 
36(l) (iv) is 'paid', but 'paid' has been defined in Section 
43. According to this, 'paid' means actually paid or 'in- 
curred' according to the method of accounting on mercan- 
tile basis. Therefore, the expenditure 'incurred' has also 
to be deducted. . . .That is the law." 



94. Later, the Department of Revenue furnished a copy of the 
Ministry of Law's note dated 19-6-78 in which the Ministry of Law 
have inter dia opined that: - 

(i) for non-payment of the contributions to the trustees, the 
Commissioner would be justified in withdrawing the 
recognition, as it is a condition of the recognition and the 
retention of the recognition that the contributions should 
be received by the trustees. 

(ii) Section 80-C (2) (d) provides that if the assessee is an 
employee participating in a recognised provident fund, 
his own contribution, subject to limits laid down therein, 
would be taken into account for the purpose of commut- 
ing his income. (As he (i.e. an employee) is not responsi- 
ble for non-receipt by the trustees of his contributions, he 
cannot be denied the benefit of deduction. 

(iii) I t  seems that the non-payment of the deduction to the 
trustees by the employer is not a failure of the nature 
for which either a penalty could be imposed or a prosecu- 
tion could be launched under Chapter? XXI and XXII of 
the Act (further study of this aspect was advised). 

(iv) if an assessee maintains his accounts on the mercantile 
system and if it makes relevant book entries, the liability 
under the Act for payment is an accrued liability and 
could claim deduction under section 36 (1) (iv). 

95. The Committee have been informed, in a note that there are 
no provisions under the Income Tax Act/Rules requiring the assess- 
ing officer to check whether the contributions are paid fully and 
promptly or not. The claim is to be allowed if it satjsfie; the con- 
di-ti1 ms laid down in Section 36 (1) (iv) of the Income Tax Act, 1961. 

96. Asked whether any instructions had been issued to the effect 
that the fact of payment of provident fund contributions should be 
verified from the Bank receipts. In reply, the representative of the 
Department said: - 

"We have not issued any instructions oc thls type that the 
challans or the bank 'receipts should be verifiec? at the 
time of making assessment of the employers. . . .According 
to the new instructions that we have issued, every year 
this should be verified by the Commissioner's Ofice. I 
think that will be sufficient." 



97. The Committee wanted to know if the fact of payment of 
provident' fund contributions wds not being verified from Bank 
receipts, did the Income Tax Officer have other means to check this 
from an independent source. In reply, the Department of Revenue 
have explained that: - 

"It is not necessary for the assessing Income Tax Officer to 
obtain any information from independent source if the 
claim made falls within the provisions of Section 36(1) 
(iv) ." 

98. A recognised provident fund has to maintain the account af 
each subscriber to the fund in form No. 41 as required by rule 74. 
The accounts of the fund are to be prepared at intervals of not more 
than 13 months. The accounts shall be open to i.nspection by the 
Income-tax authorities. Rule 74 (4) of the Income-tax Rules, 1962 
provides that an abstract of. the individual account in form No. 41 
for the financial year or other applicable accounting period is to be 
furnished to the concerned I.T.O. 

99. The Department has, in a Note, confirmed that accounts of 
recognirted provident funds are not being inspected. 

100. Though non-payment of provident fund contributions to 
the trustees is a violation of the conditions governing grant of 
recognition, there have been, the Committee have been informed, 
no case in which recognition were withdrawn on this account during 
the last three years. 

101. Though there are no penal provisions in the Income-tax Act/ 
Rules for the default of payment of contribution except that in 
suitable case recognition can be withdrawn, the Department of 
Revenue has expressed the view that provident fund arrears "are 
not due to any lacuna in the Income tax Act or Rules". 

102. As regards, Employees' Provident Funds and Miscellaneous 
Provisions Act, 1952, the Ministry of Labour have intimated that:-- 

"Provisions of the Act were amended in 1972 to make the 
penal provisions more stringent and to enhance the 
amount of damages which can be imposed on the emp- 
loyers. The question of amending the Act further to 
provide for recovery of the money and imposition of 
damages on the employers in exempted establishments 
who fail to transfer provident fund contributions is under 
examination. The question whether the power to recover 



Provident Fund dues can be given to the Provident Fund 
authorities and the setting up of a Special Court to deal 
with the prosecution cases in places where there are large 
number of pending cases are under examination." 

103. Clause 4(c) of Part A of Fourth Schedule to the Income tax 
Act, 1961 stipulates that the contributions of an employer to the 
individual account of an employee in any year shall not exceed the 
amount of the contribution of the employee in that year, and shall 
be credited to the employee's individual account "at intervals not 
exceeding one year." There are, however, no provisions in the 
Income-Tax Act for the levy of interest for delayed paymen: of 
contributions. 

104. As far as the Employees Provident Fund Scheme, 1952 is 
concerned, para 38 thereof provides that the employer, before paying 
a member his wages, has to deduct the employees' contribution from 
his wages which together with his own contribution as well as ad- 
ministrative charges is required to be paid to the Fund by 
bank draft or cheque within 15 days of the close of every 
month. There is no provision for levy of interest for delay 
in the payment of contributions. However, under Section 
14-B of the Act, the Central Provident Fund Commissioner/Regional 
Provident Fund Commissioners have been aulhorised to recover 
from the defaulting employers such damages not exceeding the 
amount of arrears as they may think fit to impose. The employers 
are to be given an opportunity to be heard before damages are 
imposed on them. These are quasi-judicial proceedings. 

K. Lack of Coordination 
105. The Committee desired to know if there was any coordina- 

tion between the Regional Provident Fund Commissioner and the 
Income Tax Department. In reply, Ministry of Finance have 
intimated: - 

"No coordinating machinery is in existance at present." 
106. The Ministry of Labour have also admitted that "there has 

so far been no systematic coordination, as such, between the Regio- 
nal Provident Fund Commissioners and Income Tax Department, in 
the matter of furnishing list of defaulters". 

107. During the course of their tour to the Eastern Zone, the 
Study Group of Public Accounts Commi-ttee held discussions with 
the Regional Provident Fund Commissioner, West B e ~ g a l  and the 
Commissioner of Income Tax on Audit paragraph 19.5 of the Report 
of C&AG of India for the year 1976-77. The Group gathered the 
impression that there was no meaningful coordination between the 



Provident Fund Organisation and Income Tax authorities. The 
Group therefore suggested that officials of the two organisations 
should discuss the matter in detail among themselves and furnish 
a joint note detailing measures which, in their opinion, could bring 
about a greater harmony between the work of the two organisa- 
tions. A joint Note dated 9-11-1978 furnished in this regard to the 
Committee suggests that: 

"With a view to discouraging default in making deposit of dues 
to the provident fund and with a view to ensuring that 
no tax-relief is availed of by any employer or establish- 
ment on ground of making contribution towards provident 
fund unless the dues in this regar8 Rave been actually 
deposited in the fund i t  is further suggested that an 
employer or establishment covered by the Emp'oyees' 
Provident Funds Act must produce to the Income-tax 
authorities a compliance certificate issued by the Provident 
Fund authorities in support of the claim for tax-relief 
under that heading and no such claim for tas-relief shall 
be entertained by the Income-tax authorities in the 
absence of such compliance certificate from the Provident 
Fund authorities." 

L. Lack of Monitoring System 

108 -4s the benefits by way to tax relief which flow from the 
recognition of provident fund to the fund itself, the employer and 
the enlplogees are quite substantial, the Central Bnard of Direct 
Taxes thought it desirable that a proper check of the accounts of 
the F w d  subsequent to the grant of recognition should be carried 
out at regular intervals. The Board therefore, issued a circular on 
12-2-1971 to all Commissioners of Income Tax desiring that: - 

"Income-tax retmns should be called for from the recognised 
Provident Funds and the same should be gone through to 
see that the ru'es have not been violated. Such verifica- 
tion of the accounts of the recognised Provident Funds 
may be done every years alternate year in the Bcmbny 
and Calcutta charges and once in every four years in other 
charges." 

109. With a view to tackle this problem effectively. the Board 
issued another Circular on 2-8-1973 calling upon the Commissioners 
of Income-tax to take the following measures immediately:- 

(i) A list of recognised provident funds, approved superan- 
nuative funds and approved gratuity funds may be 



prepared immediately, and a copy forwarded to the Board 
by 15th August, 1973. 

(ii) All cases may be assigned under section 127 by the 
Commissioner to the Income Tax Officer (Trust Circle). 
If one Income Tax Officer is not able to deal with these 
cases another ward or wards may be created. 

(iii) Assessment proceedings may be initiated by the Income 
Tax Officer by issuing notices under Section 139(2) for 
the current assessment year. If in any of the cases it is 
found that, on the basis of the current scrutiny, that there 
has been infringement of the provisions in any assessment 
year, appropriate proceedings may be taken. 

110. In yet another Circular issued on 22-61978, the Board en- 
joined upon the Commissioners to follow the following procedure: - 

(a) A letter as per Annexure-I (not reproduced) should be 
issued to the trustees of all recognised provident funds 
within three months of the end of each financial year; 

(b)  The information received should be examined so as to 
find out whether the conditions under which the fund has 
been recognised continue to be fulfilled. In particular it 
should be seen whether the employer is in default of any 
payment to the trustees of either the employer's or emp- 
loyees' contribution or both; 

(6) If it is found that any of the conditions is not fulfilled 
and/or the employer is in default of payment, notice as 
to why recognition be not withdrawn as provided in the 
rules should be issued to the employer and the trustees 
of the fund; 

(d) If the requisite particulars are not furnisher1 even after 
affording sufficient time for the purpose, a show cause 
notice should be issued; 

(e) On receipt of the reply, or after giving adequate opportu- 
nity to furnish the reply, the issue should be examined 
on merits and if it is found that the recognition granted 
should be withdrawn an order to that effect should be 
passed." 

111. In the aforesaid circular of 22-6-1978 it was provided that - order withdrawing the recognition will be effective from the 



date on which the order is passed. Thereafter, the fund will cease 
to have recognition and all legal consequences ( i e .  liability to 
tax, non-availability of deduction u/s. 80C to the employees and 
u/s. 36(l) (iv) to the employers) will follow. 

112. The Committee wanted to know whether before issuing the 
second circula~ in 19'73, the Central Board of Direct Taxes had cared 
to verify whether their first Circular of 1971 had been implemented 
by the Cornmis~i~oners of Income Tax and if so to what extent. In 
reply, the representative of the Board said in evidence:-- 

"Between 1971 and 1973, we did not vesify whether these 
circulars were complied with properly or not." 

113. Since the Board had desired that in their Circular dated 
2-8-73 that lists of provident funds be furnished to them by 15-8-1973, 
the Committee enquired whether such lists were received by the 
Board by that date. The witness stated:- 

"We have a note on the file dated November, 1973 which 
states, "information has since been received from all the 
Commissioners except C.I.T. Orissa.. . . A  note in the file 
dated July, 1974, says "Information-from CIT Orissa was 
awaited, it has now beben received." 

114. Asked whether such lists were called after 1973 also, the 
witness said: - 

"After 1973, we did not call for any further documents 
We should have called for these documents." 

115. The Committee enquired if the Board had received reports 
as to the number of cases in which assessment proceedings in terms 
of 1973 circular were initiated. The witness replied:-. 

"We have' not received any reports." 

116. Asked why the Board did not bother to see whether or not 
the Circulars Sssued by it were being followed by field formations, 
the witness conceded:- 

"I have to concede that we have not monitored the effect of 
this circular or whether the field officers are complying 
with the circular or not. 1 agree we should have done 
this." 



117. The Emglpyeqs Provident Fund is a statutory fund ~t is 
IWerned by the Employees Provident Fund Act, 1952. ~t e ~ t e n d s  
to the whole of lndia except the State of Jammu and &&mir 
which has, a y v i d i n t  fund of its own. WSle  enacting thb law 
in 195% six industries viz., iron and steel, textile, cement, paper, 
cigarettes 2nd ~rWineering industries were brought under the 
Industries are being brought under the Act by Government pro- 
gressively in a phased manner considering the existence or other- 
wise of retirement benefits or provident fund f~cil i t ies for employees 
of the industry, the capacity of the industry to meet the obligations 
under the Act and the cost and problems sf administering the scheme 
in the Industry. The Committee find that even when this Act is 
extended to an industry, all the establishments of that industry do 
not come under i t  but some establishments whose employees are 
already in enjoyment of provident fund benefits which are not less 
favourable than those which would have been available under the 
Emplcyees Prevident Scheme are allowed exemption from the 
Statutory Fund under Section 17 of the Act. As on 31-3-1978 there 
were 3034 exempted establishments. The Ministry of Labour have 
assured the Committee that such exemptions do not in any way 
affect the interests of employees adversely. While the establish- 
ments brought under the Employees Provident Fund Act contribute 
to  the Statutory Fund, the 'exempted' csta,blishments operate their 
own provident fund schemes. The Committee, however, feel that 
Government should aim at bringing all the industries within the 
purview of the Employees Provident Fund Scheme, 1952. They* 
therefore, suggest that Government should examine ways and means 
to bring about an end to this duality a t  an early date. 

118. Since under Section 36(l)(iv) of the Incometax Act, 1961 
any sum paid bv an assessee as an employer by way of contribution 
t o  a recognised provident fund (subject to prescribed limits) is 
allowed as a deduction in computing the income of the assessee, the 
question of grant of rerognition to a provident fund by the Income- 
tax authority comes in. Section 2(38) of the Income-tax Act defines 
a recognised provident fund to mean, "a provident fund which has 
heen and continues to be recognised bv the Commissioner of Income 
tax in accordance with the rules contained in Part A of the Fourth 
Schedule, and includes a provident fund established under a Scheme 
framed under the Employees Provident Fund Act, 1952". In other 
words, a provident fund established under the Employees Provident 
Fund Act, 1952 is deemed to  be a recognised provident fund for the 
purpose of Income-tax and no separate recognition is n e e w r y  



therefor. By 31-3-1978, income tax authorities have granted recogni- 
tion to 4,860 out of 5048 provident funds who had applied for recogni- 
tion. The Committee are surprised to find that as on '31 March, 
1977, the Income-tax authorsties had a backlog qf 188 applications 
for recognition . Of these, 123 applications are  pending for more 
than a year. The oldest application is that of Assam State Ware- 
housing Corporation. It is stated to have been pending with the 
Income-tax authorities for '  more than 15 years. The Finance 
Secretary was frank enough to concede in evidence that the dehy 
in this particular case was "indefensible". 

The Committee have been informed that the Central Bmrd of 
Direct Taxes has since issued instructions to the Commissioners of 
Income-tax that all applications for recognition/approval of the 
provident funds which were received before 1 April IFI8 "must be 
disposed of by 30 September, 1978". The Committee would like 
to have a report whether the tazget of 30 September, 1978 laid 
down for the disposal of the entire backlog of 188 pending applica- 
tions has been actually kept. They also desire that the causes for 
delays of one year cr mare in the disposal of applications should be 
investigated and iif any a c e r  is found to have bean responsible for 
it without adequate reasons, action should be taken against him. 
They further recommend that as delay in grant of recognition 
results in loss of benefit af deduction under the Income-tax Act the 
procedure for dealing with such applications should be streamlined 
so as to ensure that an application for recognition is disposed of 
within three months from the date cf its receipt. 

119. The Regional Provident Fund Commissioner, West Bengal, 
the Andaman & Nicobar Islands, Calcutta and the Commissioner of 
Income-tax, West Bengal, Calcutta have, in a note, to the Committee, 
urged that with a view lto ensuring smooth: functioning of the trust 
funds of the 'exempted' or 'relaxed' establishments and for avoiding 
unnecessary complications, such trust funds, like the statutory fund, 
should be given automatic recognition by the Income-tax authorities. 
It bas also been suggested to8 the Committee that Section 2(38) of 
the Incometax Act mag be amended to include such provident 
funds as may be maintained by the exempted or relaxed establish- 
ments with the approval of the provident fund authorities. The 
Committee recommend that these suggestions may be examined by 
Government in the interest of smooth and efficient management of 
provident funds. 

120. The Committee have been informed that the Employees ' 

Provident Fund Organisatfan had been taking steps for recovery of 
provident fund dues. These steps include launching of prosecutions 



under Seation 14, initiation of revenue recovery proceedings under 
h t i o u  8, filling of complaints under Section 406/409 Indian Penal 
Code, Idnging of default to the notice of' the Employers' and workere' 
organisations including the trade unions, levy of penal damages etc. 
The power to levy damages was transferred from State Govern- 
ments to the Regional Provident Fund Organisations w.e.f. 1 
November, 1973. The Committee are, however, perturbed to find 
from the statistics furnisked by the Ministry of Labour in respect of 
provident funds covered by the Employees Provident Fund Act, 
1952 that as on 31 March, 1978, 86 exempted and 4,822 un-exempt- 
ed establishments in 15 States were in arrears to the tune of 
Rs. 10.76 crores and Rs. 20.30 crores respectively. As on 31 March, 
19'74, exempted and non-exempted establishments were in arrears to 
the extent of Rs. 6.04 crores and Rs. 19.05 crores respectively. Thus 
provident fund arrears have increased from Rs. 25.09 crores as on 
31 March, 1974 to Rs. 31.06 crores in a period of five years. Attri- 
buting this increase in arrears to  the fact that the number of indus- 
tries covered by the Employees Provident Fund had gone up from 
131 as on 31 March, 1974 td 154 as on 31 March, 1978, Labour 
Secretary pleaded during evidence that the percentage of arrears of 
provident fund in relation to the contributions received had g m e  
down from L8 per cent on 3 1  March, 1974 to 1.1 per cent on 31 
March, 1978. The Committee are not impressed by this argument 
becmuse when more and more industries come under the ambit of 
the Act, the total amount of contributions that pour in is bound to 
go UP. 

I'he Committee consider that the time has come when, instead of 
taking comfort at relating the total contributions with the total 
arrears and falling into complacence. Government must come to 
grips with the problem of mounting provident fund arrears. They 
therefore, recommend that a high level committee should be ap- 
pointed to  review the working of the Employees' Provident Fund 
Organisation with special reference to the problem of mounting 
arrears of provident fund contributions. The Committee may also 
be required to go into the adequacies of tHe existing replatory and 
penal provisions of the J3mployeesY Provident F-d Act and Scheme 
and suggest if necessary amendments for the smooth and orderly 
functiuning of the Employees' Provident Fund Scheme. 

The Committee are of the opinion that responsibility should be 
fixed for not collecting the arrears particularly in such cases where 
no adequate action is taken inspite of the large arrears existing for 
a long time. 



121. A test check made by Audit in Andhra yradesh, Assam, 
Mahorashtra and West Bengal revealed 49 cases in Andhra Pradesh, 
Maharashtra and West Bengal where amounts totalling RS.' 153.74 
lakh!~ were not paid to the trustees in respect of recognised provident 
fund. During evidence the representative of the Department of 
Revenue, however, informed the Committee that an analysis of the 
cases referred to in the Audit Paragraph had shown that only 32 
cases related to recognised provident funds. In 31 out of these 32 
cases, amounts were stated to brave been paid within one year of the 
close of the accounting year. The Committee fail to understand 
why the Department could not bring the factual position to the 
notice of Audit before finalisation of the Audit Paragdaph. The 
Committee recommend that in f u b r e  all discrepancies of facts and 
figures conbained in the Draft Audit Paragraph should be pointed 
out by the Department to the Audit soon after its receipt and these 
should be reconciled before finalisation and presentation of Audit 
Report. 

122. The Committee find that while the Employees' Provident 
Funds and Miscellaneous Pr6visions Act, 1952 provides for (i) the 
prosecution of exempted establishments ~ l n d e r  Section 14(2A) 
thereof and (ii) cancellation of exemption for non-transfer of provi- 
dent fund contributions to their Boards of Trustees as also for non- 
compliance with the conditions governing grant of exemption, it 
does not provide for recovery of the amounts outstanding from the 
exempted establishments as arrears of land revenue and for levy 
of damages. The Ministry of Labour have informed the Committee 
that amendments to the Act to that effect are "under consideration". 
In view of the fact that the exempted estaM5shments are in arrears 
Yo the tune of Rs. 10.76 crores ,as on 31 March, 1978, the Committee 
recommend that Government should take an early decision in this 
matter and initiate effective steps urgently to recover these arrears. 

123. Vnder Section 14-B of the Employees Provident Fund Act 
and Miscellaneous Provisions Act, 1952 read with Government's 
Notification of 16 October, 1973, the powers to levy damages on 
employers who make default in the payment of contributions to the 
Employees Provident Fnnd vests with the Central Provident Fund 
Commissioner as also the Regional Provident Fund Commissioners. 
The proceedings to levy damages are quasi-judicial in nature. The 
Act does not provide for review of damages once levied. In their 
note dated 24 January, 1973, the Ministry of Law have opined that 
once a decision to levy damages has been taken, the abthority 
levying the damages "becomes functus oliicio and cannot re-opi I / .  the 



H ~ ~ e ~ e r ~  if the deldfing employer bas got fievILnCt 
the (M'deI' * the Mmpetcrt authority .nd he the 

dmmht authority s~lbseqIuentlY as fa why the p r e d a s  order 
Pamed by that authofiy is not In accordance with promonr  
'd the A& % is,  ord ding to the Ministry of b ,  ope b the 
Competent authority fo decide the matter "as they deem fit". ~ h ~ t  

have also made it clear that in such cases, Regional provi- 
dent Fund Commissioner "need not take the guidance from the 
Central Provident Fund Commissioner for hLe consideration." The 
Committee note with grave concern the fact that notwithstanding 
this enunciation of legal position by the Ministry of Law, there have 
been cases where the Central Provident Fund Commissioner went 
a u t  of his way and suggested to the Regional Provident Fund a re- 
'consideration of the levy. It is, however, true that the Central 
Provident Fund Commissioner had not done so suo mot0 but only 
on receipt of representations from the aggrieved employers, either 
direct to him or through Government. Information furnished by the 
Ministry of Labour indicates that though there has been no case 
where damages were completely waived a t  the instance of the Cen- 
tral Provident Fund Commissioner or otherpiiise, there have been 
numerous instances where damages once levied were reduced sub- 
.stantially. Howsoever, expedient the existing procedure may appear 
to M, the fact cannot be gain said that it lacks statutory backing in 
as much as the Central Provident Fund Commissioner has not been 
designated as the reviewing or appellate authority. The Committee 
accordingly recommend that the existing procedure of review and 
waiver/reduction of damages may be examined cdtically from all 
angles and placed on a statutory footing so as not to leave any scope 
.for suspicion of collusion or corruption. 

124. The Committee also find that Section 14-B of the Employees 
Provident Fund and Miscellaneous Provisions Act, 1952 provides for 
recovery of damages "not exceeding the amount of ar'rears" in the 
case of employers who make defaults in the payment of any con- 
tributions to the Fund. As has already been stated in the preceding 
paragraph, the damages have, in many cases, been substantlaily 
reduced on review. This shows that the existing provision in the 
.Section confers too wide a discretion on the Regional Provident 
Fund commissioners and the Central Provident FUnd Commi*ioner 
in the matter of extent of damages that Can be levied. 
mittee feel that the discretion should be limited by prescribhg 
either in the Statute itself or in executive instmctions norms for 
exercise of thls discretion. 

125. The Committee cannot but express their grave concern over 
*he fact that inopmctax authorities had been allowing tar relid 



even On provident W d  co*bU-s width, *eagh payable, had' 
not aokull~ been P J ~  by the elllpaoytrs to fhe tru&ees Commjs- 
sionem of t m d s  recognised under the hcome-hx Act. Tax a 1 ~ w e d  ~ ~ ~ ~ e e s  under Section 80-c (which h c l u w  d h c t i o n -  

On p~wMent  funds as well) amounted k, Rs, 21.77 crores in 
ME-76 and 35.56 crores in 1976-77. "Although, it was explained 
during e a p c e  that it was not possible to find out the tax relief 
in respect of Provident Fund alone, the Committee feel that the 
q-tum of tax advantage obtained by the employers on that 
m ~ u n t  is likely to be higher." The question whether in such cases 
tax relief can be granted depends on interpretation of the word 
"paid" occurring in Section 36(l)(iv) of the Income-tax Act. Under 
that Section of the Act deduction in the computatim of income is 
allowable on any sum "paid" by the assessee as an employer by 
way of contribution towards a recognised provident fund. According 
to Section 43(2), "paid" means actually paid or "incurred" accord- 
ing to the method of accounting upon the basis of which the profits 
or gains are computed under the head "profits and gains of business 
or profession". The Committee note that the Ministry of Law had 
in their adv ic~  to the Ministry of Finance, mter aha$ stated that 
'it is a well-settled principle of law that nobody could take advantage 
of its own default (and that) if the employer would like to have 
the benefit of deductions om sums paid by way of contributions 
towards the recognised Provident Fund, it should comply with the 
conditions, namely, that it should actually pay over the deductions 
on account of the employees as well as its own contributions to the 
Trustees'. However, in the same advice while dealing with the 
justification for deductions claimed by employers even though the 
Provident Fund collections were not deposited with the Commis- 
sioners or Trustees of the Provident Fund, the Ministry of Law have 
stated that 'if an assessee maintains his accounts On the merc-tile 
system and if it makes relevant book entries, the liability under the 

for payment is an accrued liability, could claim d&uctions under 
Section 36(l)(iv)', The Committee feel that it wuld never have b3en 
the *tention of P a l i a n t  that employers who hold back 
bations payable to the trustees under the law Should indead of being 
taken to task for such a default be afforded tax relief on such un- 
paid mntributions, They recommend that this matter m Y  be olollely 
examined by Government and ii there is a lacuna in the law which 
p-ts an interpretation leading to S U C ~  imational deduction 
m m  pass hcome for tax purposes, it should be removed forthwith' 

126. The Committee regret that though under Rule 74(4) of the 
Inebme tax Rules, the accounts of a recognised provident fund are 



4s 
required to be prepared at intervals of not mare than 12 months and 
are open to inspection by the Lcome krs authodtks, no sach inspec- 
tion has ever been conducted. The Cmmittee recommend that 
accounts of recognised provident funds should belnspeded a t  fixed 
intervals to see that such funds are not put to any misuse by un- 
scrupulous employars. 

127. Non-payment of provident fund contributfons to the Provi- 
dent Fund Commissioners or the Trustees is a clear violation of the 
conditions governing grant of recognition under the Income-tax Act. 
Yet, despite large-scale violation of this condition on the part of the 
employers, recognition was not withdrawn by the Department of 
Revenue even in a single case during the last three years. This is 
to say the least, deplorable. The Committee would like the Depart- 
ment to use the instrument of derecognition unhesitatingly to 
compel the recalcitrant employers to comply with the statutory 
requirement regarding payment of provident fund contributions to 
the Provident Fund Commissioners or the Trustees. 

128. While the Employees Provident Fund and Miscelleneous 
Provision Act, 1952 contains penal provisions to deal with cases of 
default in payment of contributions in respect of funds covered 
under that Act, the Income-tax Act does not provide any penalties 
for violation of the conditions for the grant of the recognition ob the 
fund t xcept derecognition of the fund which only has a future 
effect, Moreover, the irregular deductions claimed and allswed in 
the past do not stand affected as a result of derecognition. The 
Committee recommend that with a ~ i e w  to provide a deterrent to 
unscrv pulous employers who may be tempted to misuse the em- 
ployec,~ provident fund, the Income Tax Act should also provide for 
same form of penalty including prosecution to be imposed on the 
employers in the event of breach of the terms of recognition. 

129. The Committee are of the view that if administsation of 
variourr, funds operating in the country is to be improved, much will 
depend on whether and if so to what extent the Employers Provi- 
dent Funds Organisation and the Income-tax Department are able 
to forge a coordinated approach to tackle various problems includ- 
ing the question of recovery of arrears of provident fund contribu- 
tions. Surprisingly enough, there is at  present no cool;dination 
mach'inery. Even lists of defaulters are not being exchanged 
betwlten the Regional Provident Fund Commissioners and the CON- 
missioners of Incometax. The Committee recommend that a body 
consieISg of representatives of the Ministry of Labour and Finance 
may he set up soon to chalk out the modalities with a view to bring 
about greater harmony between the work of the two organisations. 



1%)- The Committee note that the Central ~oaa of Direct ~a~~~ 
fssued a circular on 1m Fern, 1978 to the elf& ,that veriflce 
tion of accounts of the recognised Provident Funds should be done 
eve- aMrna t i~e  Year in Bombay and Calcutta charges and once in 
every four years other charges. With a view to tackle the 
problem of verifbcation of accounts of recognised provident funds 
effectively, the Board issued another circular to the Commissioners 
of Encome-tas on 2nd August, 1973 calling for a list of recognised 
provident fund/approved gratuity funds by 15th August, 1973. 
Before issuing the second circular in 1973, the Board did not verify 
whether the first circular of 1971 had been implemented by the 
Commissioners and if so to what extent. On 22nd June, 1978, the 
Board issued yet another circular. This circular stipulated a pro- 
cedure for withdrawal of recognition but did not call for lists of 
provjdent funds. It is indeed surprising that the documents which 
were considered essential and were called for as back as in 1973 
wert! not even mentioned much less insisted upon, in the circular 
issued by the Board in 1978. The representative of the Board con- 
ceded during evidence that the Board had "not monitored the effect 
of this (1973) circular or whether the field .oflicers are complying 
with the circular or not". The Committee need hardly emphasise 
that with the issue of instructions alone, Board's duty does not come 
to an end. They must also see to it that. an effective Monitoring 
systeln is evolved to ensure that whatever instructions are issued 
are implemented otherwise the very purpose of issuing such instruc- 
tions could be defeated. 

NEW DEI~II; 
Febmry  19, 1979' 
--- 
Magha 30, 1900 (S) 

P. V. NARASIMHA RAO, 
Chairman 

Public Accounts Committee. 



(Vide Paragraph 80) 

List of industriea/clwes of establishments to which the Ernployets PI c \ i i t l . ~  1 L I  dr 
and Mirc. Provisions Act, 1952 applies:- 

Origtml application lo six industrias (I)  Cement; 
From 1st November, 1952 -- (2) Cigarettes; 

( I to 6) 
(3) Electrical, Mechanical or General 

Engineering Products; 

(4) l rsu & Steel; 

(6) Textiles (made wholly or in part of 
cotton ur ww! or jute or silk whether 
natural or artificial); 

Exlsnsion of additional industries €3 classes of 
rrtablishmants 

From grst July, 1956 (7) Edible oils and fats ; 

(9) Rubber 8; rubber products; 

(lo) Electricity including generation, trans- 
mission and distribution thereof; 

(11) Tea (except in the State of Assam 
where the Govt. of Assam have insti- 
tuted a separate Provident Fund 
Scheme for the Tea industry including 
Tea plantations); 

(12) Printiug, including the process of 
composing types for printing; printing 
of letter press, lithography, photogra- 
fwe or other similar process or book- 
binding but mduding printing pressa 
covered under 'Newspaper Establish- 
mcnh' to which the Employea 
Provident Funds & Misc. Provisions 
Act has separately been extended under 
section 15 of the Working Journaligta 
(Conditions of Service) 8: Misc. 
Provisiorls Act, 1955. 

(13) Stone ware pipes; 

.(14) Sanitary wares; 

(15) Electrical porcels in insulators of b i g  
and low tension: 



(17) Tiler; 

(18) Matches; 

(19) Glaas; 
1 

Note. Till the 31st March, 1961 the Scheme 
was not applicable to the following: 

(i) Match factories having annual prodclg- 
tion of five lakhs gross boxes of matcha 
or less; 

(ii) Such glms factories and g!ass other 
than sheet glasr factories as have an 
installed capacity of tons p.m. or 
less. 

From 39th Scpt. 1956 ( 2 0 )  Heavy and fine chemicals including: --- --------------- 
20 to 23 (The Act wss actudly enforced in this 

mdustry with effect from 3rst 
July, 1957) 

( i )  Fertilizers; 
(ii) Tarpentine; 

(iii) Rosin; 

(iv) Medical & P~arrnaceutical prepara- 
tiom; 

(vl Toilet preparations ; 
(vi) Soaps; 

(vii) Inks; 
(viii) Interm-diata, dyer, colour 1- & 

toners. 

(ix) Fatty acids; 

(x) 0 rygcn, acctylcnr and carbondioxide 
gaaes ; 

(21) Indigo; 

( 2 2 )  Lac including shellac; 

(23) Non-edible vegetable and animal oib 
and fats; 

F r ~ m  3tst janu%ry, 1957 (z j' Mincral oil refining; ------------------ 
F;?n 3,th A?ril, 1997 I (25) Tel pliltationr (other than the tea _----------------- plantltion, in State of Auarn); 

(26 to 30) 
(27) Coffee Plantations; 

(28) Rubber Plantations; 

(29) Cardamom Plantations; 
(30) Pepper Plantations; 



49 
&om 30th Novcmbor, 1957 (31) Iron Ore Mines; 

(33) Limestone Mines; 

(34) Cold Mines; 

(35) Industrial and power alcoho 1; 

(36) Ahestos Cement sheets; 

(37) Coffee Curing establishments; 

From 30th April, 1958 (38) Biscuit making indurtry includin com- 
___---4dd----4- polite u n i ~  making biruiu an8 pro- 

ducts such as bread, confectionery and 
milk and milk powder; 

From 30th April, 1959 (39) Road motor transport establirhmcnt ; 

From 31st May, 1960 (40) Mica Factories; 

(40 to 41) 

From 3.xh June, 1960 

(41) Mica Mines; 

(42) P~YWOO~; 

(42 to 43) (43) Automobile servicing and repairing; 

From 3 1st Dxember, 1960 (M) Rice Milling; 

(44 to 46) (45) Dal Milling; 

(46) Flour Milling; 

From 31st May, 1961 (47) Starch; 
3- - 
From 30th June, 1961 (98) Hotels; --- 

(48 to 5 2 )  (49) Restaurants; 

(50) Establishments engaged in the storage 
or transportation or distribution of 
petroleum or natural gas or products 
of either petroleum or natural gas; 

(51) Petroleum or natural gas exploration 
pmpecting, drilling or production; 

(52) Petroleum or natrual gas refining; 

From 318t July, 1961 (53) Cinemas including prrvicw thmtres;  

(53 57) (54) Film Studios; 

(55) Film production concerns; 

(56) Distribution concerns dealing with ex- 
pased films; 

(57) Film proceaing labomtoria; 

Bran gxrt Augutt, 1961 (58) Leather and Leather products; 



From grst December, 1961 (61) Every cane farm owned by the ownen 
or occupier of a mgar factory or culti-- 
vated by such owner or occupier GI i.ny 
pereon on his behalf; 

From 30th April, 1962 (62) Every trading and ctmmercial atab- 
lishment engaged in the purchase, d e  ' 
or atorage of any goods, including, 
establishment or exporters, importerr, 
advertisers, commission agenu and bro- 
kers, and commodity and stock ex-. 
changes, but not including banksor 
warehouses established under m y  
Central or State Act; 

From 30th June, 1962 (63) Fruit and vegetable preservaticn; 

From 30th Septunkr, 1962 (64) Cashewnuts; 
- - 

From 31 st October, 1962 (65) btablishmcnts ctgzgtd in t1.t p c c c ! r -  --- - ing of treatment cf wood i n c l c d i r ~  
(65 to 69) manufacture of hud-board or chip- 

board, jute ot textile, wooden accerro- 
r ia ,  cork, productq wooden furn~ture, 
wooden sports goo&, cane or bamboo 
products, wooden battery separator*; 

(66) Saw Mills; 

(67) Wood seasoning Kilns; 

(68) Wood praerva tion Plants; 

(69) Wood Workhops; 
From ~ 1 s t  December, 1962 

From 31st Marcb, 1963 
- - 

From 30th April, 1963 

(72 to 76) 

From 31st May, 1963 -- 
( 77  to 79) 

(70) Bawitc Mina;  

(7 I) Confectionery,; 

(72) Laundry and laundry scrvicts; 

(73) Buttons; 

(75) Plastic and plastic prtr'tctc; 

(77) Theatres where dramatic ycrfc i a z r r c  
or other forms of cntcrtninment arc 
held and where payment is rcquirtd to 
be made for admission as audicncc or 
spectators; 

(78) Societie, c l u b  or associations which 
provide boarding or lodging or both or 
facility for amurtmrnt, any other srrvicr 
to any of their guatc on paymmt; 

(79) Compania, societies, amociatio~r, c l t t s  
or troupa which give m y  erhibiricn or 
acrobatic or : o t k  @rm.nrn or 
both, in any arrna circular or othtmitr  

or perform or pennit m y  orhn fbrm 
of entertainment in any place, orher 
than n threatre, .ad rqu i re  pwmm* 
for adminion into such nrhibttion on 
entertainment u spectaton or audirnrr. 



From grst Augwt, 1963 (80) Canteem; 

(80 to 81) (81) Aerated water, soft d r inbor  carbonated: 
water; 

From s ~ t  October, 1963 (82) Distilling and rrctifyirg ~f sp i~  11s (I.< t 
falling under industrial ar,d rcwcr 
alcohol) and blending of spirits; 

January, 1964 (83) Paint and varnish; - 
(83 to 84) (84) Bone c d n g ;  

From 30th June, 1960 (85) Pickers; 

(85 to 86) (86) China clay moms; 

From ~ 1 s t  October, 1964 (87) Attorneys, a? dcEnrd i t ,  t t c  Adtccatr 
k t ,  1961 (25 of 1961) ; 

(87 to 92) 
(88) Chartered or registered acc~untmts,  aa 

defined in the Chartered Accountants 
Act. '949 (38 of 1949); 

(89) Cost & Works accountanu wi~bin the 
meaning of the Cost and W m b  
Accountants Act, 1959 (13 of 1939); 

(go) Engineers and engineering contractors 
not being acluaively mgaged in tuild- 
ing and construction i n d w w ;  

(91) Architects; 

(92) Medical practitioners and medical sFe- 
cialuts; 

From 31st December, 1964 (93) Milk ar.d milk prrdccts; - - 
From grrt January, 1965 (94) Tra\el agcr.cits cl~gagcd in: 

(i) booking of intematicnal a i r  s r d  sea 
pasaga and other travel arrange * 

menu. 

(ii) booking of internal air and mail 
passages and other travel arrangtmrnie.; 
and 

(iii) forwarding and clrarinp of ca-@ frcm 
and to overacas and within India; 

(95) Forwarding rrgcncira engaged in the 
collection, parking, fonvuding d d i \  try 
of any gods including cargo ~oading, 
bm+-bulk rervicc and foreign frcigbt 
ScNIca. 

(96) Non-ferrous mrtah and a l l o ~ s  in lbe 
form d ingo*, 

30th Jw, 1965 (98) Stcmmirp. rrdryirp, trtrdlir p .  rtrl;r@ 
grading or packing of tobacco 



Prom ~ 1 s t  July, 1965 (99) Agarbatee (including dhoop and - - -  dhoopbatee) 
(99 to 100) 

(loo) Magncsite mines; 
Froa 30th Sept. 1965. - (101) Coir (excluding the spinning sector); 

.Pram ~ 1 s t  December, 1965 . ( I - )  Stone quarry producing roof and Aoor 
slabs, dimenaiona stones, monumental 
stonea, and moaai ch ip ;  

From 31st January, 1966 (103) Bank doing businc. in  one State or 
Union Territory and having no 
departments or branches outside that 
State or Union Territory; 

.From 30th June, 1966 (104) Tobacco indusw, that is to say, any industry engaged in the manufacture of 
Cigars, Zarda, Snuff, qivam and 
Quarak from Tobacco ; 

From 31St July, 1966 (105) Paper products; 

From 30th Sept., 1966 (106) Liccnced =It; --- 
Frxn 30th April, 1967 (107) Linoleum; 
. -- - 

(107 to 108) ( I 08) Indoleurn ; 

From 3rstJuly, 1967 ( 109) Explosives; 

From ~ 1 s t  August, 1967 (110) Jute baling or prrssing; 

From 3rst October, 1967 (1 r I )  Fireworks and percussion capworks; 

From 30th November, 1967 ( I  12) Tent making industry; - - . . . . . . - . . 
From 3 1st August, 1968 ( I  13) Barytes mines; 

(113 to 119) ( I  14) Dolomite minc!; 

( I  15) Fireclay mines; 

(116) G p u m  mines; 

( I  I 7) Kyanite mincs; 

( I  18) Siliminite mines; 

(1x9) Steatite mines; 

From 31st Dxernber, 1963 (120) Cinchona plantations; 
- 

From 30th April, 1969 ( I 2 I ) Ferro- Manganese; 

From 30th June, I* (122) Ice and Ice Creams; 

(123) Diamond mina ;  



.From 30th November, 1971 (126) Factoria engaged in windiq of thread -- and yarn reeling; 

F r ~ m  31st Mwch, 1972 (127) Railway Imking Agencies run by the - , ,  contracton or by other private atta. on 
commission basin; 

From 30th September, 1972 (128) Cotton ginning, baling and p r e q  
industry; 

From 31st March, 1973 (129) Every mesa not being a military mar; 

From 31st May, 1973 (130) Katha making industry; 

From ~ 1 s t  .4ugust, 1973 (131) Every establishment known as hospital 
run by. any individual, association or 
institution; 

From 30th April, 1974 ( I ~ z )  Beer manutkzturing Industry; 

From 30th September, 19741 (I  33) Sorting, cleaning and teasing of cotton 
waste; 

From 30th November, 1974 (134) Societicm, clubs, associations which rm- 
der m ~ c e  to their members, without 

(134 to 135) charging any fees over and above the 
ubacription fee or membaahip 
tca;a 

(135) Garments making factories; 

From ~ 1 s t  December, 1974 (136) Agricultural farms, Fruit Orcharda 
Botanical gardens and Zoological gar- 
dens;, 

From 30th June, 1975 (137) Soap Stone mines and eatallid mcrrs 
engaged in the grinding of soapstone; 

.From 31st July, 1976 t (138) Apatite minds; 

(139 Asbestos mines; 

(140) Calcite mina; 

(141) Ball Clay mines; 

(141) Corundum mines; 

(149) Emerald mina; 

(I*) FeIdspiu mine; 

(145) Silica (rand) mines; 

(146) Quartz mina; 

(14.1) ~ ~ h l - c  h i  

(148) Chmmite mina;  

(149) Graphite mina; 

(150) Flourite mitm; 



From 88th Feb., 1977 (151) Eatta. which are fatoria cn aged in the., 
minufacture of glue an% .gCIatine. 

(151 to 159) 
(15n) Stonecl quarries producing stcne chip,  

atone uta, atone boulder8 and ballasts. 

(153) Eatsiblirhmeats engaged in 6nb procer- 
aing and non-vrgc+ble food parrva- 
tion Induatry inc udmg becon factorica 
and pork p r d n g  plantr. 

From 31at May. 1977 (1%) Engaged in the manufscture of Becdh 
Industry. 



: ( V i d  ~aragraph 52) 
Statement showing details of penalties lcvied in cascs of default i n  payment of Provident Fund Contributions. 

ANDHKA PRADESH 

REKIONAL PROVIDENT FUND COMMISSIONER (17 caws) 

SI . Name of the Company Amount as per Action *en 
No. para 

1 1 3 4 

Rs. 

r M / s  Andhra Foundry & Madrnie Co. Ltd., 
H yderabad. 

2 MIS Minicon Insulated Wirw (P) Ltd. 

3 M/J h a m  Zahi Mill Ltd. . 

27,278 7 his relates to the assessment years 1972-73 & 197~74. The 
amount shown ir the total of the balance of Rs. in, I& and 
Rs. 15,1341- as on 3 1-3-1972 and 31-3-73 nspectively. The 
RPFC has informed that the outsranding w u e  paid befon 20th I April, 1972 and 20th April, 1973 respectively. No sdtion was, 
tl~ercfore, taken. 

I ,068 This relates to assessment year 197~-73. The RPFC has informed 
that i t  was paid within 20 days of the last day of accounting 

period. No action was, therefore, taken. 

50, 1 I ,  865 The RPFC has informed that the oubtandi ng amount as on 31-3- 
1973 was Rs. 15~84,8661-. The company was taken over by 
N.T.C. under Sick Textile Undertaking ( Nationdisatim) Act 
1974. The RPFC has filed a claim of Rs. 27,*.3 781- b c t b  
the Commissioner appointed under the said Act. This includes 
interest for non-payments of instalments of the pre-take ovu 
period of Rs. I o, &,so&. The claim of Provident Fund geb 
the third priority under section 21 of the said A n  The enquiry 
regarding the claim was last posted on 6th and 7th June, 1978 
but was adjourned. 



I 2 3 4 

Rs. 
Thrre are no outstanding as on 30th September, 1977 exnpt that 

of pre-take over period. 

4 Mls Indian Detainators Ltd. (Now IDL Chemical 
Ltd.). 

5 M/s Dcccan Ayurvedrslwan~ Pl~armacy I,td 

6 Haivilr, Scientific Optics Pvt. Ltd. . 

7 M/s HyIite products I.td. . . . . . 

8 M/s Hydtyabad Roller and Floor Mills . . 

9 M/s Telengana Spinning and Wraving Mills 

10 M/s Hyderabad Tin Products. 

98,623 This rrlatcs to the Assessment year 1973-74. The balance a t  
thr end of the accounting 31-3-1973 is Rs. 79,5311-a 
T h r  RPFC hay i nformed that the outstanding balance was @d 
before 20th April, 1973. No action was, therefore, taken. 

7:y~ This rrlatm to the assessment year 1973-74. The R.P.F.C. has 
i nfiwned that thc outstanding balance was paid on 14th April, 
1973. No action was, therefore, taken. 

2,488 This rrlatrs to the assessment Years 1972-73 and 1973-74. The R.P. 
F.C. has informed that the out~tanding balances of Rs. 9141- 
.~nd  Ib .  I ,  1011- were paid before 30th April, 1972 and 30th April, 
1973 respectively. No action was. the refore, taken. 

164 This relates to the assessment year 1972-73. The R.P.F.C.  ha^ 
informed that the outstanding balance was paid on 9th April, 

1971. No action was. therefore, taken. 

1,536 This  relates to the assessment years 1971 72 and 1972-73. Rs- 
1,182/- and Rs. 7771- were the unpaid balances at the dose 
of the relevant accounting periods ( ~ 1 s t  Dec.). The RPFC 
ha9 informed that amount were paid with in the 20 daysof the 
closr of respectivc accounting No action was, therefore, 
taken. 

1.io3 This relates to the assessment year 1971-72. The amount has been 
paid before 30-4.71 i .e. one month of the end of the r e l w n t  
accounting period. No action was, therefore, taken. 

6,130 l l i i s  rrlatm to the assessment years 19/2-73 and 1973-74. Rs.1,961/- 
and Rs. 5291- were the unpaid balances at the close of the relevant 
accounting periods (31st December). The amounts have been 
paid within zo days of the close of the relevant accounting. 
No action was, therefore, taken. 



I 1 MIS Kakati Marshak Industries (P) Ltd. . . 5,196 This relates to the assessment year 1971-72. The RPFC hasinform- 
ed that the outstanding balance was paid within no daya of the 
close of the accounting period. No action was, therefore, taken. 

12 Hyderabad Chemicals & Pharmaceutical \Vorks 
Ltd. 

13 Kirshi Foundry (P) Ltd. . . . 

14 Omar Khayyam WinerQ ( P) Ltd. 

15 M/s Hyderabad Tools (P) Ltd. 

22,628 This relates to assessment year 1972-73. The RPFC has informed 
that the paymelit was made before 20 days of the close of the 
accounting period. No action was, therefore, taken. 

24,632 Rs. 3,5631- and Rs. 13,641/- are outstanding balances a t  the dost 
of the accounting per~ods ( ~ 1 s t  December) relevazbt to r r s r c b  
ment year 1971-72 and 1973-74. The RPFC has informed &at 
the payments were made with in 20 days of the close of the 
relrvant accounting periods. No action was, therefore, taken. 

26,735 Rs.  15.7731- and Rs. 10,9631- are outstanding balances at the 
rnd of the accout~ting period ( ~ 1 s t  March) relevant to rhe assess- 
ment year 1971-71 and 1972-73. The RFPC has informed 
that the payments have been paid within 20 days of the close 
of the relevant accounting periods. No action was, thdorc 
taken. 

g$lo The outstanding balances at  the close of the relevant aocounting 
periods were as under : 

Rs. s 
1971-72 19% 
1972-73 I934 
1973-74 rg44 
'974-75 3355 

The RPFC has informed that the payment8 were made within 
20 days o the close of the accounting periods. No action was, . 
thererore, taken. 

16 MIS Commercial Chemical Co. I n c h  (P) I.td. 620 This relates to assessment year 1971-72 and 1972-7 . Rs. 1081- and e. 5121- wwe outstanding at the close of the re&vant account- 
~ n g  period (~1s t  March). The RPFC has informed that am- 
ou-~ts were paid within 20 days of the relevant accounting 
periods. No action wa., therefore, taken. 

17 M/s Wood and Constructions Industrm (I1)  Ltd. 341 This relates to Assessment years 1971-72 and 1973-74. Rs roo/- and 
Rs. 1201- were outstanding at the close of the relevant account- 
ing periods. The RPFC has informed that the amounta were 
paid within 20 days of the close of the accounting period. No 
action was, therefore, taken. 

-- 



ASS AM 

AMOUNT NOT PAID T O  REGIONAL PROVIDENT FUND COMMISSIONER (17 Cases) 

SI. No. Name of the Company Amount not paid Action Taken 
- - 

Rs. 

r Tezpur Electric & Engg. Co. (P) Ltd., Tezpur 

I Dhulbri Plywocwl Factory, Dhulhri . 

3 Cachar P l y w d  Ltd., Cachar . 

4 Asam Shillianite Ltd., Gauhati . . . . 

37,573 The default occurred during the period relevant to assesmat 
years 196455 to 1973-74. During the period from March, 
1969 to Apnl, 1970, a sum of Rs. 26,677.97 was paid. Certifi- 
cate proceedings under section 8 of the Empl Provident 
Fund Act mere initiated to effect recovery t h m u g E i  Collector. 
Complaint was also filed under section 406/409 I.P.C. 

7,260 The assessment years involved are 1967-68 to 1973-7 D@g 
1960 to 1977, a sum of Rs. 14,954.35 was paid out of %; pnnu- 
pal amount. Damages amounting to Rs. 12,1112 were also 
charged out of which Rs. 2,300,- were recovere- Certificate 
proceedings were initiated to effect recovery througfi the 
Collector. 

27,712 Asesment years involved are 1969-70 to 1973-74. The Com- 
pany continues to be defaulter. Certificate proceedings w e e  
duly initiated to effect recovery through the Collector. The 
assets of the establishment were put to auction but the auction 
was not put through due to the fact that low bid was o f f d  

1,37,560 The assessment yean involved are rggg-60 to rgp-73. The 
company continues to be in default. I t  war ultimately c l d  
in 1974. Action under section 8 of the Employees' Provident 
Fund Act, 1952 to initiate certificate pmmdbp was taken. 



w 
5 Assarri Front~er Tinlrc ~ncttr~trial Co-oprrativr r Corporation, Shillwg. 

a 

6 0auhati Press (1') I'td.. Gauhati . 

7 Himatsingka Motor \Vork$ Lid., Gauhati 

8 Associated Intlustrirs h s a m  Lttl.. Gauhati 

g G. Jandial & Co., Gaul~ati . . 

Prosecution were l a ~ c h e d .  Complajnt was also filed \ 

under section 4061409 I.P.C. 

36.j26 Thc drfault occurred during the period relpvant to assessment 
years 1962-63 to 1971-72. During the period May, 1965 to 
January, 1971, a sum of Rs. 10,180.50 was paid. Damages 
wcre charged a.mounting to Rs. 10,697.40 in respect of this 
period. These are also to be recovered. Certificate proceedings 
were also initiated to effect recovery through the Collector. 
Prosecution was launched in January, 1969. The company 
ultimately went into liquidation and claim was registered with 
the Official Liquidator. 

32,642 The period of default coven assessment years 1966-67 to 1g7k 
75. During this period, a sum of Rs. 24,646.75 was recovered. 
In view of the default, damages amounting to Rs. 15~0w.55 
were charged for this period, which are to  be recovered. Certi- 
ficate proceedings were initiated to effect recuvery through 
the Collector. Prosecution has also been launched. 

7,790 The period involved is assessment years 1968-69 to 1973-74. Ac- 
cording to the records of the Regional Provident Fund Corn- 'O 
missioner, the default was only in respect of Rs. 22g.50, during 
this period which was collected in July, 1967. 

35,936 The period of default covers assessment years 1971-72 to 1974-75. 
A sum of Rs. 27,0761- was recovered during this period. In 
virw of the default, damages amounting to Rs. 14,4131- yere 
charged which are to k recovered. Certificate p d m g s  
were initiated to effect recovery through the Collector. Pro- 
secution was launched in April, 1975. In March, 1974, com- 
plaint was also lodged under section 406/409 I.P.C. 

3,089 Thr period of default covers assessrncnt ycars 1966-67 to 1974-75. 
For thc dcfault, damage amounting to Rs. 1,760.30 were 
charged, out of which Rs. 6og .25 were recovered. Prosecu- 
tion case has k n  filed. 

lo  G m k a  Engg. Workr, Shillong . 3 1,122 The period of drfault covers assessment years 1961-62 to 1974-75. 
KO payment has been recovered as the concern has challenged 
the applicability of the provisions of the Employees' Prwident 
Fund Act, 1952. 



-- - 

r r Assam Convas Craft Industries, Gauhati 

12 Varat Timber (Assam) (P) Ltd. . . . . 

13 Khowai, Tripura . . . . . . 

r4 Devasthal, Tripura . . . . . . 

r5 Murticherra,Tripura. . - . . . 

16 Nothing Cherra, Tripura . 
r 7 S o a a m ~ k h i  . . . . . , . 

Rs. 
18,954 The period of default covers assessment yean 1972-73 to 1974-75. 

During the period 1971-72 to 1976- 7, a SUm of Rs. 20,159 wad 
paid. In respect of the default for h pe, damages amount- 
ing to Rs. n,g43.05 were charged. Certficate proceedings 
were initiated to effect recovery through the Collector. Pro- 
secution has also been launched. 

21,242 The period of default is from assessment years 1973-74 to 1975-76. 
According to the records of Regional Provident Fund Com- 
missioner, the entire amount has been recovered during this 
period and there is nothing outstanding. 

26,995 The period of default ranges from assessment years 1972-73 to 
1974-75. A sum of Rs. 7,995.75 was paid during this period. 
Cert~ficate proceedings were initiated to effect recovery through 
the Collector. Prosecution cases were launched and a corn- 
plaint was also filed under section 406/409 I.P.C. 

4,939 The period of default is from assessnyf~i years 1972-73 to 1974- 
75. A sum of Rs. 2,077.50. was p d .  For the balance certi- 
ficate proceedings were mtlated to effect recwery through 
the Collector. 

79,749 The period of default covers assessment y F n  I97?-73 tq 1974;75. 
A sum of Rs. 66,775.50 has been piud d m g  thy ~ o d .  
In view of the default, certificate proceedings were m~tlated. 
Prosecution were launched and a complaint was also filed under 
section 406/4og I.P.C. 

4,279 The period of default is from as~essmcnt years 1972-73 to 1974- 
75. During this period, from April, 1972 to September, 1974, a 
sum of Rs. 3,zool- was paid. Certificate proceeding were 
initiated to effect recovery through the Collector. 

23,746 The period of default is from A.Y. 1972-73 to '974'75. During 
October, 1971 to April, 1974, a sum of Rs. 1,8960.50 has been 
paid. Damages apounting to Rs. 6,656.80, were charge# ips 



respect of default from May, rg7r to July, 1973, These are 
yet to be recovered. Certificate proceedings were initiated 
under section 8 of the Employees' Provident Fund Act to effect 
recovery through the Collector. 

M.VIARASHTRA 

AMOUNTS NOT P..\ID T O  REGIONAL PROVIDENT FUND COMMISSIONER ( I  I CASES) 
- - ~-.. -- . -- 

S1. No. Name of the Company Amount not paid Action taken 
~p ~ -p - -- -p 

I 2 1 4 
--.. -- ._ - .-.... _ .. .. _ ..--- ----- -----__I--- -- 

(Rs.) 
r MIS. Shamsher Sterling Cahle Corporation Ltd. 2.63 lakhr The company continurn to be a defaulter. The amount relates 

to the awwment vears 1971-72 to 1973-74 Certificate proceed- 
ings were initiatd under section 8 of the Employees' Provident 
Fund Act, I 952, to effect recovery through the Collector. Com- 
plaints were filed under section 4 0 6 1 4 ~  I-P.C. Rasecution 
proceedings under section 14 of the E.P.F. Act were also laun- 
ched. Damages amounting to Rs. r,69,804.85 were charged, 0 
hy the Reqiond Provident Fund Cammissioner. The Com- .- 
pany has Kone in liquidation. The claim has been lodged 
for the entire amount with the Oficial Liquidator. 

2 MIS. National Cotton Products (PI Ltd. . . I .  18 lakhs The company continues to be a defaulter. The amount in ques- 
tion relates to the assessment years 1967-68 t~ 1971-72. Certi- 
ficate proceedings under section 8 ofthe EPF Act were initiated. 
The Company went into liquidation on 25-8-1970 and daims 
have been filed with the Official Liouidator for the unpaid 
contributions and damage charged amounting to Rs. 67,7g9- 25. 

3 Xl/s. Hindustan Wire Netting Co. Ltd. . . 4.13 lakhs The companv continues to be a defaulter. The assessment years 
involved are I 973-74 to 197.5-76. On account of delay, da- 
mages were charged by the RPF Commissior.cr amounting to 
Rs. 3,94,404. Complaint under section 406l4og I.P.C. was 
filed. Prosecution caqe under ~ection 14 of the EPF Act are also 
stated to have been filed and are pending in the Court. The 
company is reported to have Qone into liquidation in February, 
1075. Claim h a  bcen filed with the OAicial Liquidator on 
15th January, 1976 for the entire amount 

-- - 2 



4 MIS. Digvijay Textile h4ills h d .  . . 

5 3l!s Sakscria Cotton Xiill I.td 

G hils. Garment Cleaning- \\'arks 

Ihc  cr~rnpany continues to he a drfaulter. The amount relates 10.35 lakhs ? '  

to arsrssrnrnt yrars 1463-64 to 1970-71. Certificate proceedings 
~tnclcr ,cccion 8 of EPF Act wrrr ini tiated t'j effect rrcovrry through 
the Ccdlcctor. Prosecution under section 14 of the EPF was 
launchrd in  ,June, 1g7j  t ~ ~ t  the same was dismissed as time- 
barrrd. Appral to Supwme Court is being filed. Manage- 
tncmt of thr mill was taken over by the Central Government in 

.July. roGg untlrr Industrial Drvelnpment Regulation Act and 
subsequrntly handed ovcr to National Textiles Corporation in 
April. 1074. Thr  clai!ns have h e n  filed before the Claims 
Colnrniwioner appointed by the Govt. of India for the entire 
amount. 

12.29 lakhs The company continues to be in default. The amount shown 
in Audit para relates to avessmrnt years 1966-67 to 1968-69. 
The amount of RF. 1 ,95942 has been recovrred in 16 monthlv 
n t a m n t .  Damagrs arno~~nt ina  to h. s,j i ,pp; were charged a 
by the Regional Provident Fund Comnxss~oner. Prosecution 
prwcrtiings undrr section 14 of the E.P.F. Act were launched 
but writ petilion was filed oil he half of thc companv in the Cal- 
cutta High Court and stay order was obtained on the undcr- 
stanclin~ to pay the arrears in instalment. The company 
wvnt intoliquidation on 12th March, 1969 under the High Court's 
order. The RPF Commissioner has filed claim before the 
Ulficial 1.iquidator for the following amounts : 
Arrrars of Employees P.F. contribution. Rs. 1,15,ooo.oo 
Arrears of Enrployms (Company's) con- 
tr:but ion of P.F. Rs. 13,10,066'75 
i\rrcars of Adminiatration charges Rs. 27,204' 75 
llarnagrs u/s. I ~ R  of EPC Act, 1952. Rs. 5,553994'95 

Thr  concrrn continues t a  be a drfaulter. The exact amount 
of arrears rccovrrable is i n  dispute between the RPF  Cum- 
missioner and the concern. T h r  damages amounting to Rs. 
2.5.1-,429 were charged by the RPF Commissioner and these 
arc outstanding. RPF  Commissioner also filed a complaint 

.--- - - - -. - - - - - - -- 



7 Mls. Structural Enpineering Ltd. 

uls pFlioq IPC Prowcution II/S. 14 of t h ~  EPF Act has also 
brrn larlnchrd aqainst thr conrcrn and in one caw the Court 
h a w  ordrrrd 3 months' simplr impri\onmmt and a finr of 
Rs 3.ooo Thr  conrrrn protested against thr above declsion 
in appral i n  thr Srssions' Court. Rrcoverv certificate under 
crction 9 nf thr EPF Zrt wrre a130 issrwd from time to ti mr and 
the C4lrctor attached thr varlous assets of thc concern for the 
p111 p ) . ~  of rrcovrry or  arrrar\. 

. . 2 79 lakhr T h r  cnmpanv contintrrc to hr a dtfaultcr The smount in ques- 
ttnn rclatrq to n.srswlrrlt )car* 1p67-G8 and 1968-69. P~OWCU- 
tinn prnrrrdiny wcrp la~mchrd for the default in respect of 
arrrnrr and oqr of the dirrctnrc n r r r  sentrncrd bv the Mapis- 
tratr to i ~ n d r r ~ o  sin~plc iwpri\onmrnt for six months in addition 
'o n hnr of R\  1.000 w h ~ c l ~  on anpral was reduced hy the 
Hizh C'otrrt to a fine of Rs 1.ooo fallins of which simple im- 
prl\nnrnrrit for \iu month5 was orderd .  Crrtificate proceed- 
lng\ I I I I ~ P ~  vction 8 of thr EPF . k t  \ \rrr  initiated for recown, 
of thr arrcars through thr Collector from time to timc.. An 
application has hrt.11 filrdin the H i ~ h  Court by the RPF Corn- 
~n;~sioncr  u/,. 14ll of thr 11ct pta)mq for levv uls- 146 of the 8 
Companies . k t ,  19j6 for wwssmcnt and rccovcry of damages 
111s I ~ B  of the EI'F . k t .  

The companv has been ordered to he wound up on 19th December, 
1068 hy thr High Court and accordingly claim cf Ri. 10.38,42~ 

has brcn filrd brforc the Oficial Liquidatol. on 4-3-1970. 

8 hf/s .  Kaiser (1) Hind Spg. and Wvg. Co. Lid. 16. 14 lakhs The cnrnpany continurs to I-rin dcfnr~lt. The assessmrnt years 
invol\-rd arc 1q6ti-67 to 1969-69. 'Thr company closrd down 
its hr~.;inr.;s on 17-6-61: and went into liquidation from 26th 
Apri l ,  1968. The RI'F Conurli.sitmer has filed claim with the 
Olfirial I,iu~~iclator fix Ks. nr,,fi~,z78. Thc RPF Commis~ionrr 
launrhrd prosccutiun casr II!~. 406/409 IPC: for the drfaults 
hut the smnc were lvithdrnwn hy the Governmrnt of Maha: 
rashtra in  April, 19% as a result of an understanding between 
thr Go\wnincnt of XIaharaJrtra and the earlier management 
in view of the fact that the management was b a n g  taken over 
bv the Statc Gwcrnn\rnt. The Maharashtra Government h w  



now taken over the management from the Official Liquidator 
hy virtue of Hi gh Court'? order dated 1-8-1969. 

9. MIS. New Mahalaxmi Silk Mills Ltd. . 

lo. M/s. Jaifabs Textiles Mills Pvt. Ltd. 

11. M/s. W.G. Forge & Allied Ind. Ltd. 

1.08 lakhs The amount in question relates to the assessment year 1975-76. 
The entire amounts appears to have been paid 
dur~ng  June, 1975 to Nov., 1975. The question of levy of 
damages u/s. I ~ B  for the period of default under consideration 
is still being considered by the RPF Commissioner. 

. . 4.10 lakhs The amount i n  question relates to the assessment years 1974-75 
and 1975-76. The company was ordered to be wound up by 
the High Court as a result of a suit filed by Bank of Baroda to 
secure creditors for rrcovery of its dues. The company con- 
tinues to be in default. Complaint u/s. 40Flqog IPC was filed. 
Prosecution proceedinp 111s. 14 of the EPF Act are stated to have 
been initiated by the RPF Commissioner. Thew are pending 
with the Metropolitan Magistrate. Recovery certificates under 
section 8 of the EPF Act wereissued through the Collector who 
advised the RPF Commissioner to file claim hefore the High 
Court Receiver. Accordingly for the entire amount outstand- 
ing claim has been filed with the Official Liquidator on 12th 
July, 1976. So far no recovery has been effected. 

. . 5.26 lakhs The amounts shown in the audit para relate to workers and com- 
pany's contribution for January and February, 1975. These 
amounts were paid in March, 1975 and April, 1975 re~pectivel~ 
and nothing is outstanding in respect of the amounts shown in 
the Audit para. No action was taken. 



S1. Name of the Company 
No. 

Amount not paid 
(Rs.) 

Action taken 

I Socklating Tea Estate . . . . . 5,33,732 Asseument years involved arr 1960-61 to 1975-76. The Tea 
Plantation Cornmissioncr hnd initiated certificate proceedings 
U / S  8 of the EPF Act. 1952 to effect recovery of the balance as 
arrcm of land revenue through the Collector. Rz. 3,og,ooo/ 
have been collected upto 30-9-1974. The Provident Fund 
Commissioner has charged the following amounts as damages:- cn rn 

Period Amount 

3. 1-4-1977 to 31-12-1977 1,10,529.60 
4. 1-1-1978 to 31-3-1978 47,568.97 
The balance of Rs. 2,24,723/- and the damayes levied are outstmd- 

ing. The employer continues to be in default. 

2 Sephinjuribhee, Tea Estate . . . . 3,34,031 Assessment years involved are 1972-73 to 1976-77. The Tea 
Plantation Commissioner had initiated certificate proceedings 
u!s 9 of the EPF Act, 1952 to effect recovery of the balance as 
arrears of land revenue through the Collector. The amount 
has been collected upto 16-8-1975. The tea Plantation Provi- 
dent Fund Comrniwioner charged damages of Rs. 34,195.39 
which are only outstanding. No amount of principal contri- 
bution to Provident Fund is outstanding. 

- - --- - 



3 Sapoi Tea  Estate . 

4 Nilpur Tea  Estate . 

5 Dolaguri T r a  Estate 

6 C;hardwar Tea  Estate 

. . . .  2,54,673 Asseument year involwd are 1970-71 to 1975-76. The Tea 
Plantation Commissioner had mitiatrd certificate proceedings 
u/r 8 of the EPF Act. 1952 to ef5ct recovery of the balance as 
arrears of land revrnue through t11~ Collcctor. The amount 
has been collccted and thrre is nothing outstzndirp since I - I -  
1975 T ~ P  7'ra Plantation P~ovident Furd  Commissioner 
charged thc following amount as damages : 

3 .  1-1-1973 to 29-12-1974 28,709.17 
The amount of Rs. 1,o5.213 61 char,& rrs darnagn is outstanding. 

. . . . . 1,32,750 Assmmrnt yearz involved arr 1974-75 to 1976-77 The Tea  
Plantation Commlsinntr had in1 tratc d certiFcs te proceedings u/s 
8 of th? EPF Act, 1452 to rffrct recobery of the balance as ar- 
rears of la rd  rvvruur through thp Collcctor. The amount 
hac b r m  collrctrd hy 6-8-1r);j. The Tea  Plan tation Provi- 
drnt Fund Commiwionrr charger! damagez of Rs. 50,757.21 
which is only amount to be recovered. 

. . . .  n.jg.;lIFj .2s.st-ssnirnt ywrs involvrd arc 1971-72 to 1974-75.. Certificate 
procrrtlinc.~ ~11s 8 of thr EPF Act. 1952 were inltratrdto effect 
recovrry t11rou:h thr Cdirctor.  T b r  amount 1.a~ bren collccted 
upto 2-1-1474. The T r a  Plantaiir~i  Providcrt Fu rd  Ccmmis- 
sionrr Charged damages of Rs. 50,757.21 which is the only 
amount to he recnvrred. 

. . o . .  1,72,706 ASSrssm~nt vears involvpd are 1971-72 to 1956-75. A sum of 
Rs. ~ 8 , 7 8 0  has hem colkcted by 7-8-195. C~rtificate Dro- 
ceedinps uis 8 of thr EPF Act, 1452Wer(. initiated to effect 
recovery thr-otigh the Col!ector. The T. P.Providcnt Fund 
Cnmrnissi~inn~r also c h a r ~ c d  damapes arnountinr to Rs. 41,255.Co 
which is to he coll~ctrd in addi:ion to an amount of Rr. jr,fiq1.5c~ 
on account of principal. 



7 .Mahorjan Tea Estate . . . . .  

q Dooria Tea Estate . . . . 

ro Bhuhrighat T r a  Estate . . . - . 

6,3o.n86 

8 Tetakoojan Tea Estate . . . .  4.199447 

6,91243 

2 

2.07,087 

Assrssment yrals involvrd are 1968-69 to 1974-75. The entire 
amount hzs hern rrco\rrrd upto 31-3-1974 Certificate pro- 
crrdlngs u:s 8 of the EPF .4ct. 1952 werr initiated to effect 
rrcovery through the Collrctor. The Tea Plantation Provident 
Fund Commissioner chatgrd damages arnountirg to Rs. 36,614.73 
which are s?i!l to be rccovercd. 

kssrsrmrnt Teals in \ol \ rd  are 1gE6-67 to 1 9 7 4 - 7 ~  Crrtifcate 
prncerdings u/s 8 of thr EPF Act, I952 wcre i r ~ i t ~ a t r d  by Tea 
Plantation Provident Fund Conimissioner to effect recovery 
th t r~iqh thr Collrctor. Proccrds of land sales attached against 
rcrtificatr dues. Damaaes arnountin~. to Rs. 1,15.753.25 were 
charged which are outstanding alongwith the prircipal amount 
of Rs. 4,69.91 I!-. 

Acsewmrnt years in\-olvt-d are I&-68 to 197.5-76. A S m  of 
11s .  4.75.ono has becn rrcovcrrd. Certificate p rcc r rd i rp  u/s 
8 of thr LPF Act, 1952 were initiatrd to effict rrcovery throuqh 
thr Collrctor. T h r  T r a  P1anta:ion Provident Furd Commis- 
s iono charqcd rlamagrs amounti~w to Rr. 1.02.335.35 which g\ 
arc outstznding dong with an amount of Rs. 2,55,129.43 On ZI 
account of principal amount of contributiorr. 

Asc~smrnt yrprs involvrc! prt- 1971-jz to 1 ~ 5 1 - ; A .  T ~ c  entire 
amount was recovered upto 30-12-1()72. Certificatr prorred- 

inqs kt!? 8 of the EPF Act. rq52 wrrr initiatrd for reenvery of dues 
throuxh the Collrctor. T h r  Tra  Plantation Provident Fund 
Commissioner also charqed damages amountirg to Rs. 38.510.Fg 
whirh are to be rrcoverd. 

Assrssmpnt \ram involved ale 1071-72 to 1075-76 A sr m of 
Rs 1.08.000 has bern treovrred. Certificate procc~rlit es u/q 

8 of the EPF Art. 1952 wrrr jnitiatrd for recovery tbroveh 
Collector. The TPF  Comm~ss~oner has charyed darnqe s 
amounting to Rs. 57.1oq which are outstandive along with the 
principal amount of contlihution of Rc. 1.oq.q36.r6. A further 
sum of Rc 60,oqz. 44 for the subequcnt period 13-6-1974 to 
28-12-1977 h.m fallen in arrears 



1% Tonganagaon Tea Estate . . . . . 2,17,738 h e s m e n t  years involved are 1967-68 to 1972-73. The entire 
amount on account of principal has been collected upto 1-1-1971. 
Certificate proceedings u/s 8 of the EPF Act, 1952 were initiated 
for effecting recovery thro~gh the Collector. The RPFC 
charxed damages amounting to Rs. 65,594.24 which are to be 
recovered. 

13 Chcnijan Tea Estate + . . . .  2,62,377 Assessment years involved are 1971-73 to 1976-77. The entire 
amount has been collected upto I -  i 1-1975. Certificate pro- 
cecdings u/s 8 of the EPF act, 1952 were initiated to recover the 
amount through the Collector. The TPF Commissioner also 
charged damages of Rs. 87,349.93. 



APPENDIX- u1 

(Vide paragraph 59) 

Part I-Unexempted Establishments 
Statematt showing the details of the defaulting un-exempted establishments which were in arrears of Provident Fund contributions mounting 

to more than Rs. ~O,OOO/- as on 31-3-1977. 

REGION: ANDHRA PRADESH ---- 
S1. Name of the establishment in Amount Period to which it Steps taken for recovery and results Whether prosecution war 
No. defalut of more than h. 50,000 in arrears relates. achieved. launched and if so, with 

(Rs. in what results. 
lakhs) 

--- -- - . -- - 

I M/s. Shalimar Biscuit Company, 1'05 11/72 to 9/74 Revenue recovery proceedings initiated. Offi- - 
Hyderabad. cia1 Liquidator has been informed that 8 

the provident fund dues should be consi- 
dered as secured credit. He had asked 
for a claim in an affidavit which was already 
submitted and again a copy was sent on 
his request. 

2 MIS. Azam Jahi Mills Limited, 17.88 I 1/66 to 4/71 
Warangal. 

3 M/c. .4ndhra Scientific Company 8.50 8/66 to 1o/71 
Limited, Mlchilipatnam. 

State Government has been addressed for 
payment of dues for the period they were 
running the Mill Nationalised. Claims 
have been filed with the Assistant Claims 
Commissioner at Bangalore. 

The Authorised Controller wm asked to pay 
the arrears in monthly instalments along- 
with current contributions. The manage- 
ment have remitted a sum of Rs. go,o13.50 
in Account No. I towards both shares. 



4 MIS. Natraj Spinning Mills 0, 61 3/68 to 7/70 
Limited, Mirmal, Adilabad 
District. 

5 M/s. Tirupathi Cotton Mills, 4.62 8/73 to 2/74 and 
Limited, Kenigunta. 717-1, to 8/74 

6 Mls. Karimnagar Cooperative 1 .33 10;75 to 2/77 
Spinning hlills Limited, 
Anthergam. 

7 M/s. h the rgaon  Textile Coop- 1 33 9/75 to 2/77 
erative Spinning Mills Limi- 
ted, Anthergaon. 

8 MIS. Adoni Cotton Mills Limi- 0.77 3/76 * O  7/76 
t d ,  Adoni, Distt. Kurnool. 

g M!s. Andhra Cotton Mills 
Limited. Proddutur. 

Rc\ enue Recovery proceedings initiated. The - 
c l~ i tns  have bevn filcd with the Assistant 
Clairns Comrnissioncr at  Bangalore. 

Rrvenue Recovcry procerrlings initiatrd. The 
claims have bcrn filed with the Assistant 

Cl .ims Commissioner at Bangalore. 

Rcvcnuc recovcry PI-occedings initiatcd. 

Revcnuc rccutvry proceedings initiated. - 

d 
Revenu- rt cover, procl eding. iniriatrd. Procecution has been filed 

Nationaliscd. under section I@ of 
the Employees' Provi- 
dent Funds and Miscel- 
laneous Provisions Act, 
1q52 before the Magis- 
trate. Adoni. High 
Court of Andhra Pra- 
desh ha% granted stay 
against all actions ini- 
tiated bv the Regional 
Provident Fund Com- 
missionrr, Andhra 
Pradesh. 

Sirce thc Mill was under closurr time for 
clraring arrrars eirrn upto rnd nf A p ~ i l .  
1q77. Thc establishment has rtmittrd the 
durn fbr Januar) and Felt11lai-y 197; after 



to  M!s. Shahsons Yriute 1,inritcd. 0 . 6 5  9/76 to 2 / 7 7  
H ydmabad. 

d ' s  .\:sun Srllirnanite Limited, 
Gautlati, : ham.  

2 M/s. P.W.D. hlr ctranical Wot h- 
shop, Jorliat. 

3 Xiis. P.W.D. hlechanical \\ otk- 
shop, Gauhatr. 

4 Mrs. Statc Trsnspurt, .Zw%rn 

; .M s A . s x ~ a f e d  I r r d u ~ t ~ i ~ ~ s ,  
Chandrapur, Karnrup, 
A~sam.  

8 MI,. Prmbytrrian Churrlr, Synod 
Hospital, X f i  zoram. 

g W r .  M~urtictlcrra Tea Ectatr, 
Tripura. 

Kewrruc: I ccovcl ); procwdings inic iatcd. (Tinre 
g i \ rn  up ti) 15-4-1977 to clear off the 
employees' share.) 

REGION: ASSAM 

2 .  70 12K9 to 12/72 li(.vcnue rccovcry proceedings havr been 18 pros~cution cases were 
initiatrd, filed. The cases ended 

in conviction and a fiue 
of Ks. go/- .  

2.32 6/58 to 4/76 l<c\cniir rccovrr!- j)rcirrrtlirip~initiatcd. - 

0.84 9/77 to 7/76  Prosecution cars filed. 

u . !,H j / 7  I I C, 5 /  73. 8/73 Kevenue recovf-r-ry p-orecdings initiated. Prosecution cares filed 
to 10173 and tll7-+ 

10/7j. 



REGION : BIHAR 
I M/s. Raibahadur Hurdutrov 

hfotilal Jute hlills Private 
Limited, Katihar. Bihar. 

2 Mi*.  Rrliance Firebricks and 
Pnt t~rv  Company Limited, 
Dhan bad. 

3 MI*. Dnmchanch hlairl Fsctnry 
of C.M.I. Limited, Hazaribaqh. 

4 Mls. Tisri Mica Factory of C.M.I. 
Limited. Tisri. Giridih. 

5 MIS. Eastern h l a n ~ a n e w  and 
Minerals Limited, Domchanch. 

6 Mls. Sitapur Sugar Works Limited, 
Bihta, Bihar. 

7 Mls. South Bihar Suqar Mills 
Limited, P.O. Bihta. B~har .  

8 M/s. Bihar Sugar Works, Pachru- 
khi, Siwan. Bihar. 

g iws. Arthur Butler and Com- 
pany Limited, Muzaffarpur. 

36.28 3/73 to 3/76 Revenue recovrry procredings haw heen Prosecution cases filed. 
initiated. 

I ). 32 3/69 to 2/76 Do. Do. 

~ o . g o  G/fiE to 7/75 and 
d75 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Prosecution cases filed. 
Caws pending and fac- 
tory taken over by the 
State Government. 

Revenue recovery proceedings ini tiated. Prcxecution cases filed. 

Do. Prosecution cases filed. 
The establishment is 
clmed. 

Rwrnue  recovery proceeding initiated. Ins- Prosecution cases filed. 
talment facilities have been granted. 



l o  MIS. Nagrath Firebricks and 
Pottery Private Limited. 
Dhanbad. 

Revenue recovery proceedings have been Prosecution cases filed 
initiated. UP to 7/77. 

Prosecution cases filed. 

- 

Prosecution cases filed. 

Do. 

11 M/s. Bihar Flying Club Limited, 
Pama. 

Do. 

I 2 M/s. Britannia Engineering 
Company Limited, Patna. 

Do. 

13 MIS. Khandelwal Glass Works. 
Ambona, Dhandad. 

Do. 

3 .  13 4/54 to 10168 and 
1/64 to 10165 

Revenue recovery proceedings initiated 
Nationalised. Claims filed with the Claims 
Commissioner. 

14 MIS. Gaya C~t ton  and Jute Mills 
Gaya and Mls. Gaya Textiles 
Private Limited, Gaya, Rihar. 

Do. 

- 

15 M/s. Katihar Jute Mills Katihar, 
Bihar. 

Revenuc recovrry proceedings have been 
initiated. 

16 MIS. Saphi Mica Mine of Bihar 
Mica Syndicate Limited, 
Hazarihagh. 

3" 19 1/69 to 3/72. 4!74 to Do. 
21 76 

17 MIS. hsociatrd Consulted Engi- 
neering Corporation, Patna. 

0.70 3/70 to 2/77 Rcvenutx Rwovery proceedln~ initiated. Prosecution c a m  filed. 

Do. 

Do. 

Do. 

18 M/s. Bihar Cottage Industries, 
Bi bar 

0.65 4/69 to 7\69 and 
8/69 to 10/7o. 

0.62 5/69 to 2/70 

Do. 

Do. 19 M/s. N.P. Sharma and Sons 
Gun Factory, Monghyr. 

20 MIS. Nirsa Refractorirs and Ccra- 
mic M1orks, Dhanbad. 



21 MIS. Lakh~nana Rubber Indus- 0.86 3/70 to 2/76 Revenue Recovery procedings initiated. Prosecution cases filed 
tries, Jamshedpur. 

22 MIS. Jamunia Mica FIIinc of 0.68 Upto lo175 
C.M.I. Limitd ,  Hazaribaglt. 

23 hlls. Buria No. I Mica Mint* of 0.56 3/70 to 12/75 
C.hf.1. Limitnl. Hazaribagh. 

24 Mk. Domchanch Workshop of n' 71 Upto 9/75 
C.M.I. Limited, Hazaribagh. 

I M/s. Northern India G o d  
Transport Company, Del hi 

2 M/s. Indian Art Fabrics. Delhi 

3 M/s. Security and Finance, Delhi 0 .50  10163 to 3/69 

Do. 

Do. 

REGION: DELHI 

Do. Do. 

Do. 

Do. 

Rev~nue  recovery proceedings have been Prosecution cases under 
initiated. section 14 of the Emplo- 

yees' Provident Funds 
and Miscellaneous Pro- 
visions Act. 1952 has 

been launched up to 
January, 1971. 

Recovery under section 8 of the Act has been A writ petition has beer, 
initiated. filed bv the establish- 

ment challenging appli- 
cability. 

The rstablishrnent has gone intoliquidation. 
Claim is being filed with the official I iqui -  Do. 
dator. 



REGION : CUJARAT 

2 M/q. J~hanqir  Textile Mills, g .30 2/68 to r 2/69, 3/69 Reveme recovery proceedings have ban Do. 
Ahmedabad. to 3'70 j / 7 ~  t~ 7; 70 iiuaaced. 

3 M/s. Ahmdabad Jupiter Textile 2.33 1/71 to 6/71 R e v e n i ~ ~  recoverv proceeding have been k 
Mills, P5rnedabad. in~tiatcd. Sational ised. Claims filed witb 

Clakns Commissioner. 

4 MIS. New Maneckchock Textile 0.77 6/68 to 9\68 and 
Mills, Ahmedabad 11/68 to 2/69 

Do. Nine criminal caws mrt 
filed agatnst the myu- 

gemen t. 

5 MIS. Mahalaxmi ~ e x t i l c  Mills] 3.91 5 6 6  to 4'65 Rev-nue recovery proceedings have been Prasecution cuts filed 
Barnagar. 1 2 ' G G  to 5\67 initiated. Nationalised 

7/67 to I 1/67, 8' 

6 h y s .  Petlad Textile Mills, Petlad. 2.37 2/63 to r 2\63 R-v:.rv r x w e r y  proceeAing9 have been All the prostcution - initiated. decided and && h 
conviction. 

8 M/q. The h.Iant.rkcnck and ' 5.85 3\65 ?.I< +"i'i,, 1/67 to Rt.vanue recovery proceedinlp havc been ares 
Ahmedabad hlmuf cturinq 1.94 3/68 and 6/76 to initiateJ. 
C~mpany Limited, Ahmedabad. 91 76 

g Mls. Navjivan Mills Limited, 1-33 32/76 to 2/77 Do. 
Ralol. 

Ik 



10 A@. Ind euip P.n+neen'ng 
. Limit$ Ahmcdabad. 

2.63 I 1/76 to 12/76 Rwenue recoverv proceedings have bem pm&ution c k  filed. 
6/77 to 8/77 initiated for 10/76 to 1/77. 

I r Mh. New C?mmercial Mills Com- 2.00 2/77 
pany Limited, Ahmedabad. 

Recovery action have not been taken as dues - 
were remitttd 

I S  MIS. The Ahmedabad L d  0.89  5177 to 8/77 Action for rrcovery have not bem takrn ar 
Cotton Mills Company i the establ ishmrnt has paid the dues before 
Limited, Ahmedabad. determining the same. 

1 3  MIS S h m  Bansidhar Spinning 0.86 - 
and Weaving Mill* Pnvate 
Limited, Ahmcdabad. 

Action reyardinemovcryhavenot been takrn 
as establishment ha* paid the dues before 
determining the same. 

REGION : KARNATAKA 

I Mh. Bat'ary Spinning and Weav- 3 -99 I 2/74 to 2/77 and Revenue recovery procffdiry b v e  been Prasecution cases filed. 
ing Mills. Ba'lary, Karnataka. 6/76 to 1/77 initiated. Cases -ding. 

2 MIS. Shankar Textile Mills, 1-59 7/75 to 5/75 
Davengrre, Kamataka. 

3 Mls. Mrtro Malleable Industda, 0 .96  7/75 to 2/77 
Bandan. ,  

4 Mk. Anianeya Cotton M i l r  I .o6 2/76 to 12/76 
DPMngcre. 

Do. 

Do. 

Prosecution  case^ filed. 
Mil la remains clowd. 

Rosecuiion cam filed. 

Do. 



REGION : KERALA 

M/r. Cochln Mallcabla Private 
Limited, Tirchur. 

MIS. Martkkar Engineen Limited 
Caiicut. 

M!s. Arthala Tea Estate, Manjcri. 

MI-. Linefidd Amaravathy Tea 
Estate, K~mi ly .  

MI;. Kt-imkulam Estate, 
Elappara. 

M'r Nr:l+i Munikady Tea 
E3tate, Kurnily 

MI%. Rmim.mdi Tea E~tate  
Dn. No. IV, Peermade. 

Mk. Jmayugam Publications, 
Qliton. 

MIL S.R.V. Prm and Puhlica- 
tions, Quilon. 

MI*. M>ltm Wnlcrafts, Telli- 
cl~:rry, Kottayam. 

I .72 4/68 to 5\73 T h e  e*tabli~hmmt has qone into Itquidatinn. Do. 
Advance provident fund claims filed with 
the Official Liquidator. 

0.60 Intermittent pcried Revmue recovery proceedings have been Stcw cause rctire iztacd- 
from 5/73 to 3/77 initiated. 

0.68 12/75 to 8/76 and 
2/77 

o .79 4!7a to 4/75 and 
1/76 to 1/77 

DO. Prosehltion caaa filed. 

Instalrrrnt faolity fa- krrr, allrncd tc tbc - 
cstablistmmt to clcar tbe ancars. T t e  
employer has brrn pa)im irsta'nrrts He 
has pa:d 5 instalmrr~ls of Rs. 15,coo ezch 
alongwith current contributions. 

Rrvrme rrcovery proccedir~s kave tcrn Frcrrrvtitr t c r r  flrd. 
initiated. 

Do. Do. 

Do. Do. 

Pmsmrtion r a m  filed. 
The establiskmrnt bay 
gone into liquidation. 

St- to launch proxcu- 
tion taken. 



13 XI. P i r v ~ t h y  X.113 Lisited, 3 . 1 1  
Q d o n .  , 

12/76 onwards 

1/76 to 6/76 and 
12/75  to 3:77. 

The establishment has been nationaliscd. Proseruticn caser lam- 
Claims tur pruvldent fund arrears fdcd with chfd agzinat rhe old 
the Glajms C;ommissioner. mnaagunent. 

Action for realisation of arream haa been 
initated. 

The establishment has been nationaliscd. Pro~cutionawafJed.  
Claims ior provident fund arrears have been 
filed with the C;laims Commissioner. 

Revenue recovery proceedings have bem S h o w e w v  mtia i d  
i~litiated. 

The est~SIishment has been taken over by the Rorccuth C ~ S C #  6kd. Sb' 
Kerala State Industrial Development 
C~rp~ra t ion .  

The establishment hiu been nationalised. - 
Chim i > r  provident fund arrears has been 
filed rvith the Claim Commissioner. 

Revenue recovery proceedings have ken P r w h  c a a ~  
initiated. 

Indian Cmnci 1 of A~ricul turd Rwearch have 
1~43ht ex:mp:ion from the oprration of 
the Employees' I'ruvident Fund SJlrore. 
The matter is under eumhdgn.  



40 MIS. Kerala Cvamics Insdaton, 1.26 7/71 to 5/72, ro!jn TI-? State Covcrrrrtnt tsvc gantrd morata Prosecution hu bseb 
Fcrokr, Koztihude. to  1 1 / 7 2  and4;;3 "1 nl f ~ r  a I e l c z r  fcr ail U.e ~ ~ t a  ~1 this fllt d. 

to 12/75. es~al l~shntnt .  

21 M ' c .  Staxhrd Tile and Clay 
W x h ,  Pzruke. 

22 Mjs. Kerala Ceramics and Tila ,  
C ~ A C C ~ .  

23 Mrs. M31-rn Ti!e and Clay 1 
Works, K ~ z h i k d e .  

24 .U,!s. Star TiIe Works, Kmhikode. 

2 j .MI;. K s r ~ l a  Cx'amia, Feroke. 

2 3 q . 7 .  '1 1'3 9 tii:r lYxk3 Limited 
C ; ? ~ n ~ I i w r y .  

3 40 1!75 to 4/76 and The rsta1:l:d mrnt bes bren pantrd the Notice imcd. 
9!76 to 11/76. f.ic111t) lu c ~ t a r  11 e axlcals ln ~mtain.tnta. 

I ~ h ~ i l m c n t  not pad .  

2 '  14 4: 72 to 76 The Stafr Gr~er r r r rn t  have grantrd mora- ProMtuticn has bto 
tor i~nl  for one year for all the dues of this tilrd. 

-cslaUlshment. 

1.31 11/65 to 12/68 The rstablishmcnt closcd down with effect 
from n;69. Legal actioll for realisaticn of 
pru. ..idrnt lurid arreu-r were initiated but 
the factory and its prrmiser. were attached 
by the Court for realisaticn of the dues 
of Kerala S*ate Finarxial Corporaticn. Our 
d i m  petition dismissed as not maintainable. 

I a81 7/73 to 6/76 The establishment has gone into liquidatirn. 
All coercive proceedings have been stayed 
by the Court. 

1.17 Upto 1/76 The State Government have granted rn- - 
torium for one year. 

0-66 75-76 and 76-77 Rewnue recovery proceedings have k e n  Prosccuticn catci6lcd . 
initiated. 

0.50 8/64 to 12/66 Do. R a l  

I .  85 4/65 to 2/76 Do. I)o. 



Revenue recovery pro:eedings Proiecution cases filed 
have been in mated 

Do. Do. 

The employer of the establishment ha Oeen 
grantcd instalment facility to clear the 
dues. 

Revenue recovrry proccedinp have beeo Proseution -a filed. 
initiated, but stayed by the State Govern- 
m x t .  

RE310h': hf.lDHY.4 PRADFSH 

Revniue rrcovery proceedings have been Prmcution eya filed. 
ini.iated for the entire peric,d of defatlt. 
Natimnlised. Claims filed with the Ckim 
C~in~nwioner.  

Revenue recovery proceedings have been 
iuiiiated. 

Do. Pro~cution cues (two); 
for pre-nationalisation 
period have been filed. 

Do. Five pmrecutioll trwr 
filed. 

Do. Two prosecution w 
filed. 



Do. 

I. to 12/76 to 2/77 DO. 

Do. 

3.63 3\74 to 11/74 R m u e  rccw5ry p r x d i n ~  have been ini- 
6/75 to 11!7 tiated for the entire period of default 

Do. 

0.60 6/76 to 2/77 Do. 

Five prosecution cats 
filed. 

Action is in hand to 
launch prosecution. 

25 prmecution caws filed. 
Accused c~nvicted and 
fined. 

Four prosecution ace 
aed. 

I M1t. W n t  a11 '3-4Sar Pr:vSe 0.53 d i 5  to 2/74 R ? ~ 3 7  I -  Rxw-ry p : x e ~ l i n g  have been Prosecution oues haw 
L;mitel, At Wala, Diwict initiated. been filed upto Janu- 
ThanP. ary* 1974. 

Do.:! Prosecution cata have 
been filed upto Marcti, 
1971. Accused fined -------, - 

-- in soma cases. -. 



Shamsher Stcring Cable 
Corpnt ation Limited, W o l ,  
Bombay. 

5 MI;. EMT Elwtricil Inl~rstrim 
Import a1 i ham!.ers, Wilson 
Road, Bombay. 

6 MI<. Arm? Plnstic Tndustries 
Chaudivali Road, Eoinbay. 

7 M/s. .Jxirabs Tcxtlles .stills, 
L hatkopcr, Bombay. 

8 MI:. Pioneer Ru',btr Sf'llr 'ri- 
vate LimTted, Lhandup, B,>mbay. 

g hl'q. Pornhnv Fin. Art Offwt and 
L'lho \Vo-k?. D x l a j ~  Kondrv 
Mug, Bombay. 

2.63 1o/71 to 3/72 Thp Ccmyany has gone into l'quidation. 
4/70 to 31% Providrnl Fund claim hled with the O f f i d  
5/72 and 6/71 Liqu.datcr. - 

Rmznue tecnvmr prceedinp have brm 
initiated upto lO:i3. 

Rmmve r ~ c o v c r ~  nroceedings have I e m  
initiated upto 21 j7. 

Rev-nue rrcovrrv proceedings have been 
ini:iated upto roj74. 

R w ~ n w  recnvrrv proceedings have been 
initiated up:o 1'75. 

Rcvenlrr rrrovcry proceedings tave been 
initiated. 

Rc:.r-u- e c w r y  proceedings have been 
init1ate.i 11 LO c., - 

Raserution cases have 
been filcd for %he 

Prosecution c a w  have 
bcen filed -upto , 10174. 

Prosecution cases haw 
been filed upto 1/76. 



I I a's. William T a c h  a d  C m -  2. 74 21 73 to roJ;6 
panx Frivate I im' led, Ballard 1 1/75 to I 2/76 
Estate, Bornha). 

12 hlls. Jarala tlrrkr: r rhp t r  L'n-i- o.:4 r '4 IC c;: 
ted, L o ~ e r  Farel, Ecn lay. I/;( .o  ~ , ; 7  

rg M/s. Bombay rofcries and Tia 0 . ~ 3  11/;6 to 1/77 
Limited, Uornba y. 

14 M/s. Industrial and Res~arch 1.41 2/71 to r2li3 
Institute, Goregaon, Ecmlay. €174 to i / i 5  to 

2/77. 

15 M/s. The h T d m  Mills L;mitcd 0.52 12/;6 to 2/77 
and Srrndatfa Foods acd Fibres 
Limited, Bombay. 

16 MIS. Globe Elrctrical Storm, 0.51 r I/;? to 4/75 
hlahatma GanJlii R o d ,  Poona. 11/79 to 2 / 7 7  

17 MIS. 0:Je Glals Works, Ogale- 10. go 1 \ 7 5  'O 7 \ 7 6  and 
wadi, Sa:ara. 8 / , 6  10 2/77 

18 MIS. Sholap~~r .Cp:~ning r r d  30. e3 Pa:t acccmdation 
M'caving hiills L,m.~td, :Lola- 
pur. 

xg M/r. Naning Giri Mills, Sholapur. 3.eo 3/C4 to lr/Cq 

lo M/s. Amaravati Crowen Cooprra- 2 -  52 6/76 f o  6/76 
tivc Mills Limitcd, Amaravati. and 9/76 to 2/77 

21 Mls. Ogalr Class Works Limited, 0.90 7/76 to 10176 
Pim')ri Unit. 

: Do. Do. 

R c v r n ~ ~ r  rprrvrry yrccrcdicgs Lave tc tn  Frc:rrut:rn t r w  filcd 
initiated upto 2/77. upto lo/$. 8 

Revenue rt-rovery proce-digs have been ProsK.ution c m  filed 
initiated upto 9/76. upto 10176. 

Rcvrrvr r ccowy  prcccrdicgs have been Rwcution bled. 
initiated. 

7 t c  rl?'nr t;vr krrn filcd on 18-1; -1956~1th - 
official Liquidator. 

Ttr ezt~Flirtzrrnt f a s  clrarcd the provident Prosecution c88a dlaL 
hnd  arrcan upto 5/76. 

Revenue rwovery promdings have been Pmaccution t x 8 a  fikd 
ini.in~cd upto 7/76. UPtO 7/76. 



24 N't. Ann 1nitio.l Factory Cn- 
teen, Kirkte, Poona. 

s5 MJr. R.S.R.G. M~hztta Mills, 
Akola. 

16 M's. R1ia.1 Tzxtil: M . h ,  Bani, 
Sbolapur. 

R:vm 1: r::-vJ--v 3 ~ 3 3 : J ' q ~  h w e  been ini- Prosecution cara jfiled. 
tiatel. N i t i o n d ~ s ~ d .  Claims have been 
filed with !he Claims Commissioner. 

Th: em '>"shax t  is in liquidation and Prosecution cases Ned 
closed since 1/68. upto 1/68. 

Th: mttu is under consideration. - 

Th: mntter is pmling b-fore thc High Court. 
NI~  ola!iseJ. C m m  filed w i t h ~ b e  Cla im - 
C~mm.sioner. P 

Revem- recoverv prozeedinq have heen in'- Prmccution [Med 
t~a rc t  Pmvidrnt Fund claims filed with he 
Offiaal Liquidator as th companv has 
.. .t, I.,, d ir  on. Nit onaiised. Claims 8$ 
with th: Clam3 C~mmissioner. 

2% M :  Y . v p . \ ' \ ~  ~>'II'I: 'V.IV- ro 33 10'5 1 to 1/66 R:\-n*1= re-3v-ry p-octedinp have been h i -  p.osecUtion crirs 6kd 
i t3 1 1  1 4 1 I 1-a:~urinl Cam. ti3 eJ TI. C,? ) \ I J  '13 : > I %  nto liq ~ ida -  
-1. 1)~u.ie. tion Cl3im: filrd w ~ t h  th: 0%-ial  Liquida- 

t i 7 1  Nit~-nzl~:ed C'ainu filed with the 
Claim Cammissioner. 



0.74 4171 to 217i and R ~ e n u e  rccovcy proceedings have been 
5/74 to 2/77 ini iated 

n, 87 I / &  to 5'71 Rcvrnr~e rerovery pwcredinqs have been 
in~tra+el.  Yat~on rlispd Claims filed with the 
Claim Commmroner. 

Do. 

31 M'v Shim.: Fine Art, Litho 
Works, Nagpur. 

Rcvelrlc recovny proceedings have b a o  
initialed' 

Do. 

I 06 8/75 and ro!76 
an4 I 1/76 .o 2/77 - 

34 M'3. V:dlrbhl X l l s ,  Achalpur. o 33 2/66 to 6'66 T h r  1G119 comp-iny ha* brrn n-itionalis.4. 
Cla'm. i~led with :he Cldims Commiszioner. 

35 Mlr. Savatrvn R arnpraad Mills 
Limitrd, Akola. 

Rev-nur rrrov:ry ~rncerdinqq have bren Prosecution eua filed. 
in  t i a t ~ d .  Nat~onalwd.  Claims fil cd with 
the Claim. C o n  ni<sionrr. 

36 Mri Southern Mwhine 
Ind~striCX. Poona. 

Rwenur  recovery proceedings have been Prosecution cases filed 
i ni tiated. 

97 M / r .  Elphixistone Dye Works, 
Bombay. 

Rrcoorry action undrr Secticn 8 of tbe Act k Do. 
Initiated upto I 11 72. 

38 MI;. Di~vijay Spinninl a d  Weav- 
mng 3>.n,~l1j Limited. B~.n!uy.  

Th- -1t15'i sh-n-nt iq b-in3 run bv thcNationa1 
T-xrilr C wp9ration. Claims filed witb 

Claim; Commissioner. 

$9 Mh V a t i o ~ r l  C s t o n  Products, 
Private Limi ted Bombay. 

The comp-iny has ?one into liquidation. Prn- 
vidrnt fund claim filed with the offici a1 - 
Li 4 uid3 tor. 



40 Edward Textile MilIs, 
Born bay. 

41 MI*. Ahrnrdlhtd Irlpit~r Spin- 
nins  and \\'raving Company 
Limited, Bombay. 

42 hTf*. India L'nited Group of 
hl~lls, Bonlbay. 

43 Mi<. D w i d a ~ d  Tube Industries 
Limited, Bombay. 

14 MIS. Hindustan IVire Trttinq 
Company Private Limited, Tharu. 

45 Mls. Xfedichem Lahrator in  
Private Liaited, Jogeswari, 
Bombay. 

46 M!s. Capco Private Limited, 
Bombay. 

47 MIS. Nnv India Raynn 'Ibi!ls 
Company Privatc Limited, 
Bombay. 

Action undrr srctinn 8 of the Act ha, brrn Prowcution c a m  filed. 
initiatrd upto 5/67. Nationalised. Claima Mill is in liquidation- 
filed with tbc Waims Commislioner. 

Action ha -  hrrn initiatrd. Providrnt Fund Do. 
claims filcd ~ i t h  the Claims Cc~missionu.  

Rwrnue recovery proceedings initiated upto Proraution ma filed 
1/69. 

Action undrr section 8 of the Act initiated Prosecution cam filed 
upto 4/75. upto 4/75. Company ha, 

gone into liquidation 
from 2/75. 

Action under section 8 of the Act has been Pro~cut ion uur Pcd 
initiated upto I I /  75. 

Aztim nnl- r  section 8 of the Act initiated Proterntion ue 
upto 10175- being filed. 

Action undrr section 8 and 14 of the Act is - 
being taken. 



49. Mk. Shrw Krishna tVoo1lcn 
Mills Private Limited, Bombay. 

Do. Da 

50. Mrs. Pantayaon Enqin~erinq 
Private T,irnited, Dombivli 
District Thana. * 

MI$. Premier Rubber Industries 
51' Limited. Thana. 

Revenue recovery proceedings initiated. Dm 

Do. 

Do. 

Do. 

Revenue recovery proceedings initiated. 51. Mls. Phmeix Mills Limited, 
Bombay. 

53. Mh. Structural &$neering 
Warks, Bombay. 

2.80 11/67 and 2/67 Thp C!mm?v i s  in li7.iil1tion. Claim tilad 
with the O.lizial Liquidator. 

54. MI%. Now K~is~r-T-TTinrl qninning 
Private C3rnpmy Limited, 
Bombay. 

Nl+in?-Jivd. Claims filed with the ClatmJ 
Commissioner. 

55. MIg. D i m v i  Wlls Private 
LImited, B3 nbay. 

56. ws. H i d  Cycle, Bombay. 4-42 Past accumulations. The Cqnpmv is plvinq Rq. ~5.0001- per 
mmrh aq.l had r ~ a . m t e d  the Centrd - 
C.?vrrnm,mt to allow them to continue 
the 33  ne. 

57. Mlt. Ellon tilk Mills Private 
Limited, Thana. 

Action unaer Section 7A of the Act taken. - 

R-v-?.~- recovery proceeding initiated u p  Prcnccution b.r 
to-date. been filed-*-. 



59. Mls. Bradbury Mills Private 
Limited, Bombay. 

60. Mls. Seksaria Cotton Mill, 
Bombay. 

61. MIS. Mukesh Trxtile Mil!s 
Private Limited, Bombay. 

6s. MIS. Ahmed Woollen Milk 
Thana. 

I .  MIS Prajatantra Pracbu Samity 
0 4 1 9  C~ttzck. 

'* 0:ient W-wine Mills (P) 
MLtd OX!;; ( ~ n d e r  Liquida- 

tion) Cuttack. 

4. M'3 0:isn W304 PTO~UC-, OR/ 
315, ( U a k r  Liquidation) 
Cdttack. 

5. hf!s Oriaa Mrnymere 8 
Min:r-ib (P) Ltd. (ORl4g) 
Cuttack. 

39-64 1/75 to 2/77 Revenue rccwery proceedings initiated Prorecution c a m  have 
up- 0-date. t a n  fi!cd up- d a t e .  

m.rg 1/66 to 10167 Revenue recovery procredings initiated. Prosecution cavr fkd- 
National i d .  Claims filed with Claims 

Commissioner. 
3.4" 7/76 to la176 Revenue recovery proceedings i n i t i d .  Do. 

REGION : ORISSA 

8.62 2/66 to 2/73 and 
5'74 '0 5/75, 
2/77 

Do- . Do. 

0. 77 6/65 9/67 Do. Do. 



6. MIS Kdinga Scvcnska Ltd. 0.99 10/67 to 10/69 
(0.</763) (Closed) Cuttack. 12/69 l / i 3  

7. MIS Konark C v a m i a  (OR] 0.58 11/73 to z!77 
702) Cuttack. 

8. MIS Orissa Tatila Millr Ltd. 10'45 9/76 to 3/77 
Cuttack. 

I. MIS Panipat Woollen Mills, 
ELharar. 

1. M ' r  K'Iwar Textile Mills, 
K1ulr. 

g. MI* K'losla Enqg. Worka, 
IClpurthillo 

4 Mls B ~ Q W  Corporation (P) 
Ltd., Patinla. 

J. M'c M=+. C 15-Qivhion No. I 
H.P., P. W.D. Shamhi, Kulu. 

6. M'c E:> M:td Wxk3, Corgaan. 

REGION : P'JXJVJAi 

Do. 

Do. 

1.22 3/67 to 6/67, 3/68 Revenue recovery prwadings were initiated. Prosewtick. casea lam- 
to I 1/68, 6/t)g, The establ~st~rntnt has been takcn over by ched r d t c d  i n  con- 
11/71 to 2/73 the National Textile Co~~ora t icn  and cls m v ic t i~n  =a h e .  

for Provident Fund arrears filed with the 
Claim Commissiouer. 

Do. .&. 

o. 70 9\65. 3\66, 6/66 Revenue Rrcovery prrceedjrgs were inftiaird. Frcsrruticn clscs I a n -  
to I 1/06, 2/67, Claim is now pndir.g with CJXcial Liqui- ckcd. 
6/67 to 12/67, dirtor. 
2/68 to 5,168 

1.06 g/C3, ro,M, 1/72 Rrvrnur Rccowry pmccrdir~cl iritiawd Tbe Prcrrcutirr rzes  mlted  
to 12/72, 1/73 to Statr Rank of Patiala wilh ~ f r m  the yro- in ccnvictitn and i ~ p .  
3/77> 6/73 to perty of the estrblisl n tnt is rror f z ~ c  r 1 zs ~csitlrn tf fine. 
12/73 1/74, fi!cd an Appfal i n  the Court of Comrnis- 
61 74 sioner, Pat.ala. 

0.64 2/63 to 8/76 Revenue recovery proceeding8 initiated. Prmrrution caxu !am 
ched. 

0.97 11/67 to 11!7a Do. Do. 



7. MIS. Ptarl Cycle Industries, 1 . 7 1  2/70 to 6/73 Revenue recovery proceedings initiated. Prosecution eprr I.llb 
h l l a  b j x h .  fhcd 

9. M':. Lit-hnirat an Engg. W~rkr, 2.22 31-1. : \?I ,  I 1 1 - 1 ,  
Farictrbd. 1 2 / 7 1  to  7'72 to 

1 2 / 7 1  .d74 1 1  

to. Mk. G. Williams Pvt. Ltd., 0.54 5!72 to 7/74 
Fuidkud.  

Do. 

Do. 

De. 

Do. 

Do. 

Do. ' Da 

Do. m 

REGION : R4J.4STH-43 

I. Mk. Tliwr U l v y  Ltd., 5.18 2/74 to 7/74 Revmu. Recovtry proeeedinp have bem Pmaceudon ara 6Ied. 
S sw r i r n ~ i ' ~ o p r .  12!7+ to G!76 iuitiated. 

Do. Do. 



w j. .Mi3 .Mi? In.iu3trial C x p n . ,  
.I a Jaipur. 
m 

r 
VY i 4. .M /s  Dholpur Ctlasi Works, 
.J Dholpur. 

5. M/s Kota Transport I.tc1. Kota. 

6. M/s Lakheri Press, Jaipur. 

7. . M / s  'l'hc Supdt. of C;over~i~nt.~lt 
Garden, Jaipur. 

r . The Balararnavarma Textik Ltd., 
Shencot tah. 

2. The Rharathi Mills1,trl. Pondv 

6 .46  7/73 to 8/73 Kevenue Recovery proceedings have been Prosecuton cases unda 
3/74 LO 5/74 initiated upto June, 1976. Section 14 of the Act 
to 2/76 filed. 

.og 9/65 to 5/67 Revcnue recovery proceedings initiated. Management were pro- 
secuted under Section 
14 of the Act. 

o 52 P.A. 63 and 
1/61 to 6/65 

Prosecution rases under 
Section 14 of the Act 
filed. 

Do. Prosecution initiated. 

Do. P~osecution cases under . 
Section 14 of Act Q 
initiated. C1 

I .ti6 11/66 10 13/67 The factory has been nationalisrd. A claim The previous employers have 
for providmt fund filrd with the claims t m n  prosecuted for the entire* 
Commissioner. period of default and the Corn- 

pany was fined. 

I 3 og Intermittent Revenue rvcovery procredings were initiated. 
~v.riotl from The hlill was taken over and run by 
11/64 to .1.!71. Authorised Controllcr. who has paid 

arrears from 517 I onwards. The cstt. has 
been nationalised. A claim of provident 
fund arrears filed with the Claims Commi- 
ssioners. 



3. The Combodia Mill Ltd. Ondipu- I .20 I 166 to 9/66 The factory has been nationdised. A claim The previous employers have 
dur, Coimbatore. has been filed with the Claim Comrnis- been prosecuted. The ex- 

sioner on 26-4-77. Managing Director has filed 
a Wiit Petition and obtained 
interim stay against pr0RCu- 
tion. 

4. The Coimbatore Spg. & Wvg. 
MillsLtd., Coirnbatore. 

5. The Kales warar Mills Ltd., Coim- 
batore. 

6. Sri Padma Mills, Coimbatore. . 
7. Madhu Spg. & Wvg. Mill Ltd., 

Upplipalayam, Coimbatore. 

8. The Pankaja Mills Ltd. Coimbatore. 

g. The Palamalai Ranganathar Mills 
Ltd. Coirnbatore. 

10. Sri Ranga W a s  Cong. & Spg. & 
Wvg. Mills, Coimbatore. 

The Mill has been nationalised. Claim for 
Provident Fund has been filed with the 
Claims Commissioner. 

Prosecution cases have been 
launched. A claim for Pro- 
vident Fund has been filed with 
the Claims Commissioner. 1) 

cd 

Revenue recovery prcceedings initiated. Prosecution czes have been 
launched. 

Revenue recovery ~roeeed in~s  initiated. Prosecution cases launched, 
have resulted in  conviction. 

Rrvenur recovery proceedings initiated. Prosecution cases launched me 
The Mill has bren nationalised and claim dicmirsed as time bared. Appeal 
filed with the Claim Commissioner. filed against the judgement. 

Revenue recoverv proceedings initiated. 
Claim for provident fund arrears filed with 
the Official Liquidator. 

The Mill has been nationalised. A claim for Prosecution cases launched against 
provident fund arrears filed with the the old management raulted 
Claims Commissioner. in acquittal. Petition for leave 

to Appeal filed. 



I I .  The K3j1 Mills, Madurai.; 0.70 9/66 to 10169 

12. The Somasundaram Xlills, Coim- ~g 1 7  10/65 to 5/71 
batore. 

13. Sri Sarada MillsLtd.. Ccimhator~.  5 ,  1 2  6/68 to 6/69 
1o161~ to 12/71 

1 4 .  C knhatore Kamala MillsCoim- 0 .85 7/76 to I 2/76 
batore 

1 5 .  The Tiruch-ndlur Co-op. Spg. 5 . 0 1  7/76 to 8/76 
Mills, Tirunelveli. 

I 5. S>muundaram Super Spg. Mills, 1 .  29 Intermittrnt 
T i ru~e lve l i  period from 

11/74 to 5/76 

I 7. The Bhavani Mills, Coimbatorr. 1.85 4/76 to 4/77 

rg. Kdeeswarar Mills Unit, Kalayar- I .46 9/74 to 2/76 
ksil, Ramnad Dint. 

27. Chuba to re  Murugan Mills Ltd., I , g6 Intermittrnt 
Cknbatore .  period from 

2/66 to 3/74 

21.  Alagappa Cotton Mills, Rajapala- 0.84 6/76 to 10176 
yam, Rtrnnad Dist. 1/76 to 6/76 

The lessee of the establishment filed a civil 
suit against the pre-take over liability and 
obtained stay order. 

The Mill has been nationalised. A claim Prosecution c a s e  have been 
for Provident Fund arrean filed with the launched against the old Ma' 
Claims Commissioner. nqement .  

T h e  Mill has been nationalised. Aclaim Prosccuticn cascs have beenlaun. 
for Provident Fund arrears filed with the ched against the old Manage, 
Claim Commissioner. ment. 

Revenue recovery prceeedings initiated. Prmcution cases launched. 

Do. Do. 

Do, Do. 

Revenue recovery prcceedings initiated. Prosecution caqes filed, have be 
stayed, by the Madras High 
Cow t . 

Nationalised. A claim has been filed with - 
the Claims Commissioner. 

Do. - 

Revenue recovery proceedings initiated. Action for proscuction initiated. 



G.11 ~itnbigal Mills Ltd. Coimba- 
tore. 

Sri Rlmtlinga Chudambikai Xlills 
Ltd. l'iruppur. 

Pilot Pen CJ., Madras. . . 

Jan ircihana Mills, Coipbatore. 

Kamlok & Co., Madras. . . 

Slkt% Pipes Ltd., Elavoor . . 

rn 1ia11 Kefiigeratio~i Industries 
P. Led.. C limbatore. 

2.58 6/76 to 2/77 
(Except I 1/76) 

4.  59 Intermittent 
period from 
4/73 to 4/77 

Kcvenue rtcovrr y proccrdings initial( d.  l'tosccution has bern launched. 

00. Prowcution has been launched 

Prosecution has been launched 
and stayed by the Madras High 
Court. 

Do. Prosecution has been launched. 

The Management was allowrd to clear the 
arrears in instalments. On its failure 
legal action has heen initiated. 

Rrvcnue rerovrry proceedings initiated. Prcsecuticr~ has h e n  launched. 

Do. Do. 

Do. Prosecution cases have been 
launched. In some cases, the 
accused have been corlvictec' 
and fined. 



31 The .Myj~re Fertiliwr Co., Madras 

32 The South India Glass & Enamel 
Works Ltd., Salem. 

73 Snamy M ,tor Transprts P. 12d. 

34 Swamy Motor Transports P. Ltd., 
Thanjavar . 

35  madras Banplorc 'Transport4 Ltd., 
Madrac. 

36 Sri Sathi Vila$ Rus Sewiccs, Parayar 
Tanjore. 

37 Golden Cine Studies P. Ltd., 
Madra?. 

38 Kodanarl Estatc:, Kutasiri 

39 St. Mvtim- Hoqpital, Ramnad Dt. 

40 Navarnani, Madras-28 

7/67 to 6/76 Revenue recovery proceedings initiatrd. 
iDlff?reuce of The Co. filed a Writ Petition and obtain- 
c ontributio n ed stay from the High Court on furnishing 
@ @ 6 f  paid) hank guarantee for the entire amount of 

arrears. 

5/76 to 6/76 and Revenue recovery procerdings initiated. 
8!76 

Past accrlmula- 
tions 

Both the units have gone into Liquidation. 
Provident Fund Claim filed with the 
Official Liquidator. 

Prosccutit r r launchrd. 

- 

The Establishment has gone into liquidation. Frosccuticn launched has re- 
Claim of Provident Fund filed with the su!ted in convicticm cf the 
oficial Liquidator and 25% dues have employer and a fine of Rs. 8 
h e n  received. 1020 was imposed. 

Revenue rrcovery proceedines initiatrcl. Prosecution laur ched 

Rcvrnue recol ery procredinp ini t iatrd. Prmcuticm launchcd. 
The establishment has gonr into liquida- 
tion and provident fund claim filrd with 
the Official Liquidator. 

Rrvenue recovery procredings initiatc d. Prosc cutir rs la171 cl c d  

The establiahmmt wa. addrcssrd to transfer 
thr p a t  accumulations. 

Rrvenue rrcovrrv proceedings initiated. - 



41 Vikrarn Studios, Madras- 

RXGION : VTTAR PRADESH 

I M/s. Ram Laknhman Sugar 
 will, Mohiuddinpur, Meerut. 

MIS. Ram Chandra & Sons, 
Barabanki. 

MIS. Diwan Sugar Mills (P) Ltd, 
Meerut. 

hf/s. Diamond Sugar Mills, Saha- 
ranpur. 

MIS. L.K. Sugar Mills, Saharan- 
PW. 

MIS. Lord Krishna Textile, 
Saharanpur. 

Intermittent 
pcr,icM from . 
5/68 to 5/75 

4/69 to 7/69 and 
11/69 to 6!71 

Revenur recovery proceedings initiated. Prosecution cvar launched. 

Do. Prosecution for the period 
1/68 to 3/69 filed. B e a i k  
criminal complaint U/S qo61 
409 I.P.C. alao filed for th, 
period 1/68 to 6/69. 

Revenue Recovery proceedings for the en- Prwcution initiated. Establish- 
tire amount in arrears initlted. menthas been taken wu 8 

by the U.P.S.S.C. 

Do. Special appeal has been filed 
by the employer in  the Alla- 
habad High Court. 

Revenue recovery proceeding for the pe- Under control of U.P. State 
r i d  initiated. Sugar Corporation-Pmcu- 

tion launched. 

Revenuc Recovery Proceedings for the 
entire period initiated. Paying current -- 
dues. Has also paid workers share upto 
4/76. 

Recove procmlings initiated. Under 
N , T ~ .  with effect from 1-4-74. Claim 
filed with the Claim Commissioner. 



.MIA Bijli Cotton S f ~ l l s ,  Hathras. 

M/s.M~tir Mill, Kanpur 

w/s New Victoria Milk, Kanpur 

MIS. L.R.C.M., Kanpur 

MIS. Athherton West & Co., 
Kanpur. 

MIS. R .  B. L. Das Sugar & Gene- 
ral Mills, Baharaich. 

M/s. Maheahwari Khetan Sugar 
Mills, Deoria. 

M/s. Burhwal Sugar Milk, Bara- 
banki. 

M / s  E.M.C. Works, Kanpur . 
M/s. Drilmao Ltd., Ghaziabad . 
M/s R.K. Mills, Mirzapur 

13. 72 P.A. & I 1/67 Recovery proceedings initiated for the 
to 6/70 period I 1/67 to 6/70 under N.T.C. with 

effect from 1-4-74 Cbim filed with the 
Claims Commissioner. 

4.57 3/63 to 12/65 & Rcvenue recovery proceedings were 
arrears for 1957 initiated. 

51.47 1 1/66 to 12/67 Taken over by N.T.C. Claim fikd with the Prosecution was launched, has 
Claims Commissioner. acquitted the accused. 

5'54 3/74 to 3/75 Revenue recovery proceedings initiated. 
Taken by N.T.C. w.e.f. 19-8-76. Claim 
filed with the Cfaims Commissioner. 

37' 0 2  Intermittent pe- Do. 
r i d  from 
3/68 to 4/75 

10.86 Intermittente pe- The establishment is running under Recei- 
r i d  from 1/71 vership w.e.f. 19-7-72. The Establish- 
to 6/75 ment has filed a writ in the High Court. 

1.56 9/69 to 1/70 Revenue recovery proceedings initiated. Prosecution cam launched. 

Do. Do. 

1 . 0 2  7/74 '0 3/76 Do. Do. 

0.86 9/74 to 6/75 Do. Do. 

Do. Do. 
The establishment has filed a 

writ in ALlahabad High Oburt 
and stay OBteined agakst the 
Recovety Pmadbp. 



MIS. Shanker Iron Foundry. 
Varanasi. 

Mls. EIect~onics & Computors, 
Ghaziabad. 

MIS. Suresh Spinning 
Mills, Aligarh 

MIS. Ankav Cloth Sr Gcncral Mill?, 
Aligarh. 

MIS. Indian Trading Chpration, 
Aligarh. 

Mls. L.R. EngineerinS Work?, 
Kanpur. 

M/s. Postal Seals Industrial &r- 
poration, Aligarh. 

MIS. India Supply, Kanpur. 

26 Mls. Metal G d r  Mrq . Varanasi 

o .  ~ Intermittent pe- 
riod from 4/68 
to 12/74. 

r .  87 Intermittent pe- 
r i d  from 4/67 

Revenue rccovery proceedings initiated Prosecution cases launched. The 
estt. has filed a civil suit ar '1 
stay obtained against the rea- 
ligation of Provident Fund 
dues. 

Do. Show cause notice issued. 

Do. Prosecution cases filed have 
been stayed by the State .% 
Government. 

Do - 
(Paying inctalments as per agreement) 

Rcvcnue recovery proceedings initiated - 

Do. 

Revenue recovery proceedings initiated. 
Properties of the Mill attached. 

Challanged the applicability of 
the Act. The Establishment 
is under Co-operative sec- 
tor: 

A11 the property of mtablishment have been - 
attached bv the Collector authorities 

to 10172. which are io? auctioned. 



27 MIS. W h i  Transport, Agra . 0.50 8/69 to 1o/7o Revenue recovery proceeding initiated Prosecution cases have been filed 
9/73 to 3/74 against the establishment. 

28 M/s. Standard & Go., Kanpur . o, 64 I 2/66 to 4/67 
7/70 to 3/72 

6/73 to 11/73 

Do. Prosecution cases launched . 
29 Mjs. Swadeshi Cotton Mills, Kan- 8.01 9/76 to 10176 

P"r. 
Do. 

Do. 30 M/s. H. R. Sugar Factory, Bareill v I I .  47 5/72 to 2/76 
3/76 to 6/76, 
7/76 

31 M/s. Jaswant Sugar Mills . . 24.43 Intermittent pe- 
riod from 4/74 
to I 1/76 

Do. 

Do. 

Prosecution cases launched. 

Do. 32 M/s. Meerut Straw Board, Mecrut 3' 22 Intermittent pe- 
riod from 4/74 
to I 1/76 

33 Mjs. Sir Shadi a1 Sugar Mills, 
Muzaffarnapr . Do. 

Do. 

Do. 

Do. 

Do. 34 Mjs. Laxmi Devi Sugar Mills, 
Deoria. 

35 M/s. Laxmi Devi Sugar Mills, 
Maholi. 

36 M/s. U.P. Ste- Is, Muzaffarnagar. Prosecution action initiated. Do. 

7 M/s. Durga Enterprises, Ghazia- 
bad. 

Dr. 

b,. :,8 M/s. Seksaria Sugar Mills, Gonda. 



I 2 

- - - - - - - -- - - - . 

39 MIS Amitabh Textile, Dehradun 

40 M/s. Rainbow Refractories, Mum- 
ffarnagar . 

41  . Mls. Rainhow Ste-1s Xfuzaffama- 
gar. 

42 MIS. Amousi Textile, Lucknow . 

43 Mls. Balance Works, Varanasi 

44 MIS. Associated Journals Ltd., 
Lucknow. 

I Alliance Engg. Co., Calcutta-27 

2 Avonrgove T.E. WB/I 305, Darjeel- 
ing. 

3 Adhyakhya Mathur Babu's Sakti 
Aushadhalaya Dacca (P) Ltd., 
WB/I I 60, Chandanagar. 

4 Alfamache (P) Ltd., WB/13337, 
Howrah. 

5 Bangasree Cotton Mill. WB/lol, 
Sodepur. 

3 4 5 6 
.. ----- .- 

0'95 7/75 to 4/76 Revcnue recovery proc-~dings initiated Prosecution action initiated. 

0' 71 91 75 to 12/75 Do. Do. 

2'  34 9/75 to 12/76 DO. Do. 

Do. D .  

REGION : WEST BENGAL 

Prosecution cases launched. 

Notice under issue I 
0,  71 7/74-10/75 Revenue recovery proceedings initiated Prosecution was launched. Factory 

remams closed. 

0. 96 Cpto 4/65 Do. Do. 

0.57 9/68 to 2/77 Do. Do. 

0.64 473-2/77 Do. Do. 

0.50 3164- I 166 Do. 
N.T.C. Mills claims filed 

Do. 



6 B.S. Engg. Corpn., WB/zg16, Jes- 
sore Road, Calcutta. 

Bhattacharya Rubber Works, WB/ 
7 15, Calcutta. 

Bengal Porcelain, WB/7 14, Agaom- 
m a .  

Burma Lime Co., WB/ I 858, Taom- 
atala Road, Calcutta. 

B+C Nawn & Brm., W ' ~ I I ,  
Calcutta. 

Belur Iron Foundry & Engg. Work, 
WB/ I 875-Baluom, Ilowrah. 

Commercial Reproduction (Pi 
Ltd., WB/3243, Calcutta. 

Camnotech, WB/ I 0398, Calcutta 

Calcutta Electric Lamp Works. 
WB/4879, Calcutta. 

Dilaram Tea %tate, WBlg43113 16, 
Jalpaiguri. 

Hindustan Small Tools, WB15846, 
Gaomia, 24 Parganas. 

India Selting & Cotton Mills, 
WB/147, Calcutta. 

Indcom Ltd., WBl12495, Calcutta 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Revenue recovery proceeding3 initiated 

h. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Proemution was hunchcd. Civil 
Rule obtained. 

Rosecution was. launched. 
Factory remams dosed. 

Do. 

Do. 

Prosecution was launched. Civil 
Rule obtained. - Waa kumctled. 
Factory remains d d .  

Dn 

Prosecution was launched. Civil 
Rule obtained. 

Prosecution was launcted. 
Paying instalments. 

Do. 

Prasecution was l a w .  CirU 
Rule obtained. 



19 International Tyre, WB/3r I ,  Cal- 
cutta. 

0 .65 8173-1 1/75 & Revenue recovery proceedings initiated Prosecution was launched. Civil 
10176-2/77 Rule obtained. 

20 James Lord & Sam, WB/7622, Cal- 
cutta, 

21 Laxmi Engg. Co. (P) Ltd., WR/ 
221, Calcutta. 

22 Laxmimarayan Jute Mills, WB/68, 
Konnagar, Hooghly. 

Do. Prosecution was launched. Fac. 
tory remalns c!med. 

23 Maya Engg. Works, WB/n8o, Cal- 
cutta. 

0.79 8/75-7176 Do. Do. 

24 Mohanlal Rarnchandra T.E., 
Jalpaiguri. 

Do. Prosecution was launched. Civil 
Rule obtained. 

25 N.C. Chakraborty (P) Ltd., Cal- 
cutta. 

Do. 

Do. 

Do. 

Do. 

Do. 

27 Orissa Steel Corpn, WBl5947, Cal- 
cutta. 

Prosecution launched went into 
liquidation. 

28 Orient Bone Mills, WB/ 1 3366, Cal- 
cutta. 

Do. Prosecution launched. Factory 
remams closed. 

29 Ofiuliinks, WB/I 1656, Calcutta. Do. Prasecution launched. Factory 
went into liquidation. 

30 P. Sectt. & Co., WB/lgro, Cal- 
cutta. 

Do. Prosecution launched. Civii 
Rule obtained. 



Ramkumar Agarwal & Bros., Cal- 
cutta. 

Kangneet T.E. WB/ I 364igo1, Dar- 
jeeling. 

Shree Laxmi Iron & Steel \Vorks, 
WBi66 jo, Calcutta. 

S.C. Das & Co. (P) Ltd., Calcutta. 

Sankar Industries, N'B/gg6, Cal- 
cutta. 

Samabeong T.E., b'B! I ogo ]~  3G6, 
Darjeeling. 

Sri Luxmi Engg. Works, M'B/g520r 
Calcutta. 

The United Cereal (P)  Ltd., \VU/ 
14166, Calcutta. 

Texwell (P) Ltd., WB/gOg7, Cal- 
cutta. 

Technoplast iP) Ltd., WB/ I I 199, 
Calcutta. 

Taherpur Pi&.-Co. Society. Ltd., 
WB/13qzz, Nadia. 

Do. (No.2) WB[I 3923, Nadia 

United Flour Mills, WB/qg4, Cal- 
cutta. 

Do. 

Do. 

Do. 

D o .  

Do. 

Do. 

Do. 

Do 

Do. 

Do. 

Do. 

DO. 

Do. 

Do. 

Do. 

Do. 

Prosecution launched. 

Prosecution launched. Civil 
Rule obtained. 

Prosecution launched. Factory 
remains closed. 

Prosecution launched. Am r- 
are being paid in instalments. 

Do. 

w 
Prosecution launched. o W 

Prosecution launched. Factory 
went into liquidation. 

Prosecution launched. Civil Rule 
obtained. 

Do. 

I'rosecution launched. 

Do. 

Prosecution launched. Civil Rule 
obtained. 



45 Weight & Measures Synd., WB/ 
9164, Calcutta. 

46 A. Stock & Co., W B / r w ,  Calcutta 

47 Arati Cotton Mills, WB/ I 24, Agar- 
pwa . 

48 All India General Transport, WB/ 
9023, Calcutta-7. 

49 Annapurna Metal Works, WB1256, 
Tiljala, Calcutta-39. 

50 Atlas Works (P) Ltd.? WB1514. Cal- 
cutta- I 6. 

51 Awociated Rubber & Plastic, WBI 
691, Calcutta-28. 

52 Associated Aesby Industrv, UrR/ 
276, Calcutta-50. 

53 Albion Plywood, WB/I 1845, Cal- 
cutta-~. 

Revenue proceedings initiated Prosecution launched. Factory 
remains closed. 

Do. Prosecution launched. I.R.C.I. 
Unit. 

Claim filed with the Claim Commissioner. Prosecution launched. Nationalis- 
ed Mill. 

Rrvenur Recovery proceedings initiated. Prosecution latmched. Civil Rule 
obtained. 

Do. 

Do. 

Do. 

Do. 

I .  26 8/72-5175, 3171- Rrvenue Rreovery action taken 
2\76 & 5176- 
2/77 , 

Prosecution launched. 1.R.C.I 
Assisted Unit. Civil Rule. 
obtained. 

CI 
0 
P Prosecution launched. Civil Rule 

obtained. 

Prosecution launched. Factory 
remains closed. 

Prosewtion launched. IRCI as- 
sintrd unit. Civil Rule 
obtained. 

Prosecution launched. Factory 
closed. 



5 1  A~pollo Zipper, WB!1971. Durn- 
Durn. 

5 j Agrind Fabrication, WR/ I 241, 
Taqga,  Calcutta. 

56 Bangeswari Cotton Mills, WR/ 
I 14, Rishra, Dirtr. Hooghly. 

37 Bengal Fine Spinning & Weavine, 
Mills, WB/35o, Konnagar, 
Hooghly. 

9 Do. (Factory No. 2) WB/12363 , 
Katayange, Distt., Nadia. 

59 Bengal Textile Mills. WB/3372. 
Cossimbazar , Distt. 
Murshidabad. 

60 Bengal Luxmi Catton Mills, WB/ 
I I 2, Rishra. Distt. Hooqhlv. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

20.80 3/67-2171 & Rwenue Recwery action taken. 
7171-51-10173- 
1174- & I 1174- 
7/76,11176-21 
77. 

Prosecution launched. Civil 
Rule obtained. 

Prosecution launched. Factory 
remains closed. 

Nationalised Prosecution laun- 
ched. Factory in liquidation. 
Claim registered. 

Prosecution launched. Nationalis- 
ed Mill. Claim filed with Corn- 
missionq of Payment. u 

0 
Cn 

Do. 

Do. 

Prowcution launched. Nationalis- 
ed Mill. Claim filed with Com- 
mission a of Payment. 



Banerjce Chakrabnriy & Co. 
WB.ip3, Liluah, Howrah. 

Belur Gla- \V 'rks \VR/7640 Bally, 
Distt. Howr ~ h .  

Bengal Mills .\grncy LVBlg504, 
Calcutta-2. 

Bortrams Scott., MrB/r 0727, Tita- 
garh 2.g. Parganas. 

Bxwmati Corpn. Ltd.  M'R/1272, 
Calcutta-r 2. 

Bharat Jute hfills WB19 Dasrlnq- 
ar, Howrah. 

3 86 g/71-7/;4 & Revenuc Recovery action taken 
I I 176-2177 
(?xce)lt 
4:72-5/72), 
d71-7/74, 
1 0 :  7.4-0/75 *% 
I 1'76-2/77. 

Do. 

Do. 

Prosecution launched. I.R.C.I. 
assisted unit. Civil rule 
obtained. 

P r c ~ c r t ~ t ; r ~  la11 0 t i  Factory 
remains closed. 

Prosecutioli launchrd. Factory 
remains closcd. 

Prosecution I z u ~ r h c d  C i t i '  Rule 
obtained 

Prosecution launched. Factory 
taken over by Govt. of W. 
Benqal. 

Prosrcution launchr d. Establish 
ment not functioning. 



69 Berry Machinrry Mfg. WB135b, 152 6\71-4175. 6 1 j 1 -  
Sukchar, 24 Pargens  7'-4 10/:5-6/76 

1/77-21:: 

Do. 

Do. 

Do. 

Do. 

n o .  

Do. 

Do. 

Prowcution launched. Factor) 
remains clcsed. 

Prosecution launched. Fzctcq 
remains closed. Cibil Rule 
obtained. 

Proserution launched. I.R.C.I. 
ass~sted umt. Civil Rule 
05tained. 

Prosecution launched. Civil Rulc 
obtained. 

Prosrcution launched. Civil rule 
with injur.ction obtairxd. 

Pros-cution launched. Civil Rule 
obtlined wi h injuncticn IRCI 
assisted unit. 

le Prowcution launched. Civil Ru  
obtained. 

Prosrcution launch&. Factory 
remaim closed 



75 C.~moerated Enginern (P) Ltd., I or 7/6~-8j'F6,6! j2-  Revenue recowry procealings initiated. Proqecution launched. Fact* 
W3t 182, Cdcutta. 12'73 & 5!74- remains clwed. Rrceivrr a p  

1/77. pointed by High Court. Ccn- 
tra1 Govt. Sdicitor rqumtd 
to takr action for realisation 
of Provident Fund dua. 

76 C3-1t-m C~rpmtary Works, W3!6rg, r r 06 3171-10'79 &r/74 
Calcutta-15. 10176 3/71-10 

76. 

& Central Cotton Mills, WBj%n, Bel- 1.55 2/77. 1177477 
ur Math, Howrah. 

Do. 

Do. 

Do. 

Do. 

Do. 

Pmrccution launched. 

R~*cut fon  launched. Factor). 
remaina closed. 

Raccution launched. 

Pro#cution launched. Under 
N.T.C. claim filed. 

81 Dbakawari Cotton Mill$, hBI409, 8.70 4/:6-10/63,1/77- R m n w  rcoovcry actlon taken Prosecution launched. Factizq 
Suraya Nagar, Asansol, Dirtt. d 77 nmnh dosed. 
Burdwan. 



Prmecutiol lauqched. Factory 
clo~cd from 8 /72 -3175  Ad- 
rni7i3tratx app~inted by 
High C3urt. 

83 Dr. Paul h h m m ,  W 1 o g 6 0 ,  Jaroh 
R ~ a d .  Calcutta. ] 

Prosecution launched. Factory 
remains dog-d. 

84 Durg3pur Foundry & E 7 p .  (Ra$it 
En::. C>op. SJCY. Ltd.). \VB/r 1004, 
D~rgapur, Distt. Burdwan. 

85 G.T.R. Go. Ltd., WB1287-Dum-Durn. 

Do. Prosecution launched. 

Do.: Prosecution launched. 
assisted uni L 

86 Glasaow Printing Co. (P) Ltd., WB1635, 
Howrah. 

Do. 

Do. 

CI 
0 
rO 

Prosecution launched. Factory 
remains closed. 

87 Hilla Tea Estate, WB/978, Nagra Kata, 
Distt. Jalpaiguri. 

88 Howrah Engg. Concern, WB/gg I, Howrah. Do. 7 Prosecution launched. 

89 India Cycle Mfg. Co. Ltd., WB1313 
Tiljala, Calcutta-17. 

Do. 

Do. 

Do. 

90 Indian Mdleahle Casting. WB/383,  
M. M. Feeder Road, Calcutta-56. 

Prostcution launched. Special 
O'Ecer app3inted by Hi& 
C w t  establishment inliquida- 
tion. 

gr International Rubber, WB/%3, Entally, 9- 14 7/67-4171, I 1/66 
Calcutta-14.) 9/77. 

Do. Prosecution launched. ; 



Industrial Equipment (P) Ltd., 
WB12107, Kusa Road, South 
Calcutta. 

India Machinery Co. Ltd., Wl3/21 5 
Dasnagar, Howrah. 

Prosecution launched. Factory 
remains closed. 

2. I 5 1/6g-z174, I 1/66 Revenue recovery action taken 
1/77. 

Prosecution launched. I.R.C.I. 
assisted unit. 

Do. 

Prosecution launched. Factory 
remains closed. 

India Rubber Goods M~F., 
WB/noq I.  Canal Fast Road, 
Calcutta-2. 

Do. 

Prowcution launched. Civil 
Rule obtained. w w 

0 
Prowrution launched. Civil 

rule with Injunction 7A under 
process from 2/76 onwards. 

India Rubber Mfg. Ltd.. U%/41g, 
Liluah, Howrah. 

Do. 

India Mechanisation & Allied (P) 
Ltd., \VB/ 12669, Calcutta. 

Do* 

Jyoti Weaving Factov. Ft7)'1&, 
S.K. Dev Road, Calcutta-48. 

Prosecution launched. Nationnlis- 
ed Mill Claim filed. 

Do. 

Krishna Silicate & Glass Works. 
WBl7791, Jadavp~r. Calcutta-32 

Prosecution launched. 

Prosecution launched. Civil rule 
obtained, 

Kumai Tea ETtatc. WB/ 1038. hIatal11 
Distt. Jalpaipuri. 

Do. 

Kolay Iron & Steel Ltd., 24-Parga- 
nas, Calcutta. 

Prosecution launched. Factory 
lock out since 9/76. 



t61 Ranoria tndustricq, WFUlp16. 
Kan nagar. Distt. Hwghl)  

roz Kuum Engg. L t d .  \VB/ 1 6 ~ 1 .  Khar- 
dah, Distt. 24--P,ugznas. 

103 Lily Biscuit Co.. I%WrFipr, il K 
Sen Lane, Calciltta-4. 

log D3. (H.0.I CV3'576q. 5 .  Old 
Cmr t  Hmie  Street. Calcutta. 

106 L o c b n  Tea Eitatr, W'Bl879. Car- 
ron, Distt. Jalpaiguri. 

109 Montiviot Tea Fstatr, 11 B'r 7 4 4  1920 
Kursaongs Distt. Ddrjr~1111g. 

Dn. 

Do. 

Pro~xut ion launched. Natiofialh- 
ed Mill. Claim filed witb 
Co.mnissioner of payment. 

Prosecl- tio on launched. Civil Rule 
obtained. 

4 .79  I I ' ; I - ;  I ' 7 2  I r 7 1 X w e n u r  recovery proceedinp initiated Pr secution launched. SpecLl 
7/76, 10176-2/71 Oficer appointed by High 

Cmrt.  R e q ~ e s t  to clear d l  the 
dues. 

9 . 7 6  8 63 '~i ;o Uationalrsed claims filed with their Commis- Prosecution launched. 
sioncrs. 

Do. 

Do 

Do. 

Do. 

Do. 

Prosecution launched. civil 
rule obtained. 

Pro-ecution launcbd.  Factory 
renuins closed. 



1 1 1  Ml'lindra Mills I.td., WB/!3a, 4.96 r/6+-10/66 
C ~si irn &.a, Distt. Munhldr 
bad. 

I 12 Minhall & Sons, WB/516q, N.S. 8-40 1/%-5/p, 
R d ,  Calcutta-1 . 10!72-7/75 8 

1/77-2177 

I 1 3  New In.lia G l a ~  Works, WB/Rorg, 2.  so 3/74-3176 
Church Road, Dan-Durn, Calcutta. 

I 16 Orimtal Rrncmh & Chemical 1 .38  ~ ~ I I / P  
Lt%, W B ~ I  163, Hwrglnj Road, 
H o d .  

Do. 

Do. 

Do. 

Da 

Prosrcution launched. Nationa- 
lised Mill. Clzim filcd wilb 
Commissioner of Payments. 

b r c u t i c n  laycchrd. Civil rule 
with i n j ~ ~ c t ~ o n .  

Do. 
c. 
G 

Rosprution laurchrd. I.R.C.I. 
assiqt~rl, unit. Civil Ru!c with 
injurct,on. Lcck out from 
r 3-3-1976. 

Do. Prwcution launched. 

Do. Do 

Do. Prosrmtirn 1,-vrcked Civil rule 
with injuacticn. 



Do. 

123 Do. (Py. No. 2) WBI620 Chub 1.58 6172-6173,9173 j 
mmi,  Howrah. ; -3!74 & 5174- 

2/77  

124 Pandq Indmtrim (P) Ltd., WB/ 1 . 6 8  4171-5/74& 
rogljz, N.S.C. Bosc Road, GI- fii75-+/75 & 
cutta-17. 8/77 & 2/77 

125 Potmg Ten Mate, WB/I 1738, Distt., 
Dlrjeeling. 

127 Pi'11-im~ta Iron Works (P) Ltd., 
W 31 1 3  173, Bennomas Road, 
Hawrah. 

Do.' 

Rosccntion launched. Civil rule 
obtained. 

Pcwecution launched. 

Prosrcution launched. I.R.CI. 
zmktd unit. 

I " E 

Prosmution launched. Civil rule 
obtained. 

i ' . . 
Do. , 

i" - - - - - ( .. -. - . 
oL r L L  

y- 
Prowution Iwnrhrd. Nationa- 

lised Mill. Claim filed. ? i;., 



130 Red Bank I".a Estate, \.Vi3/!)1o, 
jalpliguri. 

1 3 2  R.B.S. Kubber, Wi3/302, L~lu;h, 
Honrrah. 

134 Sdzpur C ~ t t o n  Sfi!ls, iVI3!6r g, 
S~3:pur. Distt. 24  Pargallas. 

I 7 3  g/Gli--z/f+i Kevenuc recovcr) proceedings initiated. Proserution lau~ched. Went into 
liqudation. 

Do. 

Do. 

Prosecution launched. Civil rule 
obtained. 

Prosecution launched. Received 
appointed. 

Prosecut ion launched. Factory 
remains closed. 

1 . 0 1  41 7 0 - - R i ~ n ,  1 0 , 7 0  DO Praecution launched. I.R.C.I. 
1 0 ' 7 2  & t j / i+--  assisted unit. P 

6: 75 C 
3. 

Do. 

Do. 

Do. 

Prosecution launched. Nationa- 
l i s d  hiill. Claim Tiled with 

Claim Commissioner. 

Do. 

Prosrcuticn laurckcd. Taken me? 
b. aurhorised controller Civil 
Rule ohtained. 

Prosecution launched. Civil Rule 
obtained. 



Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Prmecution launched. Civil rule 
obtained. 

Prowcution launched. Factory 
remidm closed. 

Pros:c,.ition laun~hed.  Civil rule 
obtaii,ed and gone into li& 
dation. 

Prorrcution launched. Civil rule 
obtained with injunction. & 

t .- cn 
Pmsrrution launched. 

Rmec~rtion lar~nched. Factor)t rr 
mains closed. 



Howrah. ' . 

150 Thakurdas Surcka Iron Fourdry, I .  06 9/66, 1 0 1 6 6  
WB/ 17 I ,  G b l l s q ,  Howrah. 12/66 &. 2167- 

5/67 

153 U~ited Pruvinm Commrrcial Cor- 1.5( PA. 6r 8/i6-g/67 
p1ri:ion Wil!7623. 6Ginesh 
Chndra Avenue, Cdcutta; 

I V1h-Tuitvar Ten Eqtrte WB11284 3.28 6161-n/63,5/p 
P. 0. L Distt. Dsrjeding 9/76 

155 Wire Machincry Mfq. Co. Ltd. M'B 4.58 3171-8/72.~17~- ' 

/ I  1247, Panihati, q-Parganas. 11!74,5'75-2/77 

Revenue recovery pr- initiated. Prorecution launched. Fmtk 
action is on hand. 

Do.? 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Prosecution la~tnched. Civil 
rule cbtained. 

Rowcution launched. factory re 
maim c l o d .  

Do. 

PmKcution Iaunched. Went into 
liquidation. 

Prosrcirtion launched. Civil rule 
obtained. 



S1 Name of the establishment P.F. con- Period of dcfault Steps taken, if any for rr cn\er) and results \.\ txlhcr ~rcsrcut l tn  w a s  lam- 
No. tri butions involved achieved chcd and if so, with what resul!s 

in arrears 
(h. in lab) 

( I )  ANDHRA PRADESH 
NIL 

( 2 )  ASSAM 
NIL 

2 MI-L Ni!ionnl Small Id. Corpn. I .a4 
Ltd. Delhi 

(4) DELHI 
Amount transferrrd to the Road of Trustecs 

but not invested for grmtlsmrtirr, of loan 
and 3-ttlemcnt of Providrnt Fund claim? 
of outgoinq mcmbcrs. 

(5) GUJARAT 
9 MIS. Shri Shubhlaxmi Mills, Ltd., e . g ~  9/73 to 10/75 - 

Cambay, Gajarat 
(6) KARN.4TAKA 

Cases drrady launched for 10175 
to 5/76, 

prmecution launched c a w s  pen- 
ding in thc Court. 

NIL 
7 -- - -I 



q .Wq. Kerala State R'lad Tram- 16.62 10176 S; 12176 Chirf Accounts Oficrr  aqrrrd to transfca 
port Corp. t h r  PIOT idcnt r ~ n d  amount imrnrdiately 

( Slnrr trnncfcrred) . 

6 MIS. laora Sugar llill. Ltd., 
J aora. 

7 MIS. Rurhanpur Tampti Xii l ! s  5 . 1 9  ?Ifn ?r, 4/71 & 
Burhanpur. 0 1 7 1  

8 M/I. B i n d  Mills Ltd., Indorc. 4.22 z ! ; i  - 

g hi/r. Bimai bfills Ltd., Indore. 0.92 2!:7 - 

f o i  MAIIARASEITRA 

lo M(*. Hindustan Spg. and \Vvg 10.65 12/76  tc 2/77 - 
Mills, Bombay. 

Caws for thr p-riod from 51 75 to 
4/76 an4 8/76 fi!-1. Cases 
pending in the High Court. 

Pros~cution filed. Cases pend- 
in@ in !he court Cancellation 
of exemption rrcommrnded to 
the appropriate Government. r 

t-. 
CQ 

Six prwrcutions rplatinq to pre- 
tzkrover period filed i n  the 
Court. The Mill has been 
taken over by thr N.T.C. & 
the claim has been filed with 
the cl im Commissioner. 

Notice has been issued. 

Show cauw notice under seaion 
rq(2A) is  isued. 



11 Mls. Hindustan Spg. and Wvq 
Mills, Bcmbay. 

12 M!s. Shree Ram Xfills Ltd., 
Bombay. 

1 3  M/s. Laxmi Vishnu Cotton Mills 
Sholapur. 

14 Mls. Madhusudan Mills, 
Bombay. 

15 MIS. Pulzaon Cotton Milllr, Pul 
gaon, Distt. Wardh:~. 

16 Mp. Western India Spa. & Wvg. 
Co. Ltd., Bcmbay. 

17  MIS. Model Mills, Nagpur. 

18 MIS. Sitaram Mills, Bombay 

19 Mls. Crown Mills. Bornba) 

20 MIS Jasmine Mills Ltd.. Uombay. 

14.67 rh r ine  the un- 
rwrnptrd 
prri od 

Do. 

Prowc~rtion ! aunchcd. Amount 
tansferred to Board ofTrustets 

Show c a w  notice issued. 

Do. 

Actinn takrn undrr srrtion 14 (?A\  of the Takrn over by M.S.T.C. State 
Act and r~ndrr  qo6/ Irr) IPC. Prosecution Grvt. r r j w t d  the proposal 
cases pendin: in tbr court ft>r caw-llatlon of ruemption. 

Prowcutions are pending i n  
the Court. 

State Govt. has dwided to 
cancel the exemption. 

Claim iilcd with 1 1  t. Claim Commiscioncr. - 
Krrornmrnded for c;tncrllatirtr r f  exemp 
tion. Taken ovc r by 1M.S.T.C. 

Fxwnption can cell^ d ar r ran  reduced to 
Rs. 9 .74  lakhs. during April, 1977. 

- Show cause notice issued. 

Show cause notice issued. under 
section 14(2A) of the  Act. 



MIS. T h i a k e ~ r  Alai Manapwai. 

MIS. Meenakshi Mi&., Madurai. 

MIS. M m n a i  Milk, Paravai. 

M/s. Allahahad Law .Journal Co. 
Allahabad, U.P. 

M s .  Narang Industries. Nawab 
Ganj. Distt. Gonda, U.P. 

MIS. Natang Brrweries. Nawab- 
ganj, Distt. Gonda, U.P. 

hlls. Gem Flash Light, Gllaha- 
bad, U.P. 

MIS. Chgcshwar Ltd., Ram Kola 
Distt. Deoria, U.P. 

( r 2)-RA,JASTHAN 

N I L  

( r 3)-TAMIL NADU 

6.72 6/75 to 9/76 The facility of paviny the d u n  in inatal- 
,s:zts without allowingcurrcntdues to fa11 

6.91 12/75 to 9/76 in arrears i q  under concideration. The 
ml7a::mcnt of hlrrnakshee Group of 

7-54 r 1/75 to 9/76 Mills have transferred a sum of Rs. 8.03 
l a b s  to the Board of Trustees. 

( 14)-UTTAR PRADESH 

Notice imd. under Section 
14(2A) of the Act and 4061 
qog IPC. The Mill has been 
t - k m  over by the State Govt. 
w.e.j. 28877 .  

Do. 

The establishment is lying c l a d  
from 25-8-78. 

Prwcution cases filed. 

Notice issued under section 
12(2A) of the Act and 4061 
4q IPC. Amount tran-ferrd 
to the Board of Trustees but not 
invested. Since i nveded. 



9 M!3: ,Basti Sugar Mills, P.O. 0.59 DO. 1 

1, Mh. R m  Buland S u p  Factory, 1.80 DO. ) 
Rampur, U.P. 

Q3 hg/g. Alexandra Jute Co. Ltd., 24-06 g!74 to 617 
p.0.  J agatdal, 14-Paraxma. 8/76 to 4'78 

6/76 & 7/76 

34 MI1. B - n ~ a l  Immunity Co. Ltd., 
~3lcusra-36. ) 

,6 Mlr. Kdvin Jute M lls, Titagarh, 
24-Paraganas. 

( I~)-WEST BENCAL 

Action takm under 14 
( 2 . i )  OF tht- Act. Prosecutim 
cases pendinq in the Court- 
Cancellation of exemption ro 
commended. Conpany obtain- 
ed Civil Rule Mill i claed 
from 2-8-76 

Do.'! 

Do. 

C~mpany obtaind Civil Rule. E 
Salary not disbursed from 9/76. 

Cancellation of exemption re- 
commended to the appropriate 
G )i.t. but not purvued for 
Hiqh Court's order staying 
action. Factory closed from 
20-1 1-76 to 31-1-77. 

----- 
Civil Rule obtained from-&? 

Hirh Cwrt  of Calcutta stay- 
in:. all amion stan33 vacatd, 
further action is in hand. 



99 hL!s. Negna Mills, Jagatdai. 
34-Parqanar . 

25.79 2/73 to 2/75 :hion taken under Scction 14(2A) of the Company has obtained Civil 
Act. Prosecution c w  pendiug in the Rule stavine all actlon. Closed 
Court. 

44.96 8/74 to 6;76 Action t h  under scction 14(2A) of the 
Act. Prusccution cases penaitg in the 
c:ourt. 

42 M s .  Re'l~5tl1tatron Industrro, I I  21 12/75 to 1~176  
C~rpwation, Caicutt-1-16.4 

Do. 

Do. 

Do. 

, - 
from 8-5-75. Govt. of India 
has taken over and IRCI h a  
been entrusted to run the 
establishment. 

Ccm~any has obtaiccd suo mob 
inj~.r.ctir,n fi t m  H i ~ h  C ~ w t  
staykg all tcticn. hiill is 
parttally closcd w.e.f. 2/76. 

Mill has been taken over by 
the Govt. of India. Civil + 
Rule obtaincd by the Company 
stand vaeatcd. for default in 
pa;ment of irxtalments. Ac- 
tion is in hand. 

Civil Rule obtained by the 
Com~any stand v~cated fur 
default in palment of instal- 
mel~u  and action is at hand 
for ftirther proswution. 

Company has obtaincd civil 
rule. It is a Govcnurect 
undertaking. 

Case iaunchrd for the pcricd 
4/75 to 5/76. Ended in con- 
victinn(finci.Company ohtaincd 
Criminal Revision restrainirn 
action for the period fro& - , 8/75 to 10!75. Company has 
obtained fresh injudction. 



44 dnwn Jute C,., 12-C,nvent 11.00 11/74 to 12/76 
Road, Calcutta- r 5. 

45 M / s .  Ganqcs Printing Ink Factory 
Ltd., Shibpur, Howrah. 

+fi M/s. Carn and GO. Ltd., 
Calcutta- I 7. 

47 .M!s. Indian Standard Wason 
Co. Ltd.. Calcutta. 

48 MIS. Kalyani Spg. Mills. Ltd., 
Kalyani, Nadia. 

49 MIS. Calcutta State Transport 
Corporation, Calcutta-56. 

50 M/s. Aluminium Mfg. Company 
Ltd., 3 I n . 0 1  n, Grlcuttn-18. 

51 Ws. Hooqhlv Docking Engg. 
Co. Ltd., Howrah. 

52 MIS. '4 ).th Ilro )k J11tc Mills C,). 
Ltd., Biidyatati, Hooghly. 

33 -19. Vlrional Ruhh7r Mfq. Ltd., 
Calcutta-I 5. 

&mpahy has obtained ~ v i i  
Kule. Mill is closed from 
14-3-76. Govt. of India taken 
over and entrusted to IRCI. 

Actlon taken under sectibn 14(2A) of the CivilRule obtained by Campany 
Act. Prosecution cases pendmg In the slnce vacated exemption 
Court. cancelled. 

Do. Govt. of India took over on 
19-12-76. Company is payng the 

~mtalments in addition to 
current d u e  from 9/75. 

Do. Do. 

I t  is a Govt. of West Bengal 
undertaking. Govt. in paying 
instalment for liquidation of 6 
arrear. W 

4 Do. 

Action taken u/s q(2A) of the Act. Prose- It  is an IRCI unit. Obtainea 
c r t ~ o : ~  :IW p-ndin~o in the Court. Civil Rule staying all action. 

Do. Do. 

Do. Notice imued for tiah dcfirult 
Prosecution ended in conviction 

(fine). 

Action taken u/s 4o6/409 I.P.C. Notice isrued. 



hys. Alliance Mills (Lesse3) Pri- 
vate Ltd. Jagatdal, 14-Paraga- 
na. 

MIS. Naskarpara Jute Co. Howrah. 
MIS. Empire Jute Co. Titagarh, 
24-Paraganas. 
MIS. Delta Jute Co. Manikpore, 

Howrah. 
MIS. Bengal Potteria Ltd., 

Entally, Calcutta-16. 

MIS. Oriental Metal Industries 
Ltd., Agarpara, 14-Paraganas. 

M/s. Sree Durga Cotton Spg. and 
Wvg. Milk. Konnagar, Hooghly. 

MIS. Mohini Mills Co. Ltd., 
Belahonia, 24-Paraganas. 

M/s. Wastinghou'le Sexby Far- 
mer Ltd., Gdcutta-44. 

M/s. Elrctrical Industrial Corpo- 
ration Ltd., Calcutta-19. 

Action taken u/s 14(zA) of the Act. Prose- Notice iasued for fresh delault 
cution cases pending in the Court. 

Do. 
Do. 

Do. - 
Do. 

Do. 

Do. 

Do. 

Do. 

Civil Rule obtained stands vacat- 
ed. Factory is under lock out 
from 6/75. Cases for the 
period from 5/69 to 4/70 
ended into conviction (fine.) 

IRCI assisted unit. Co. has 
obtained fresh rule restrainins cpi 

all action. Co. has paid due 
from 8/76 to 3/77. 

Do. 

Do. Mill remained under lock 
out from 15-1 1-76 to 14-2-77. 

I t  is a Govt. of West 
undertaking. Company obtaim 
ed civil rule restraining all 
action. 

Action taken uls 14(2A) of the Act. h e -  Factory is under lock out fiom 
cution cases pending in the Court. 9/76. Salary not disbunad 

from 12/76. 
DO." Notice issued. Dues relates to 

the refund1of withdrawal. Sine 
paid. : 1 ,  : 

L, F.*. 



APPENDIX IV 

(Vidt Paragraph 63) 

LIST OF TEA EITATES DEFAULTING IN DEPOSlT OF PROVIDENT FUND CONTRIBUTIONS 
-. -- -- - a pp - - - - -- 
51. V t n .  ?f t ~ .  r:t E ~ t l f c  Period of default Amount of Pro- Damages impoerd Recovery made Palzr ce dues 
N?. vident Fond 

contributionr 
recoverable 

(b.1 (Rs.1 w.1 (Re) 

4 Khotanqpani (E-98) . . . 9-9-1965 to 30-9-1970 70,470' 38 

6 Methola (&128) . . . . 7-3-1965 to 27-3-1971(2) Ni 1 1954,492' 42 

*Cne n x l i n p  in the Hiqh Court. 



-- -- ----- - 
I 2 3 4 5 6 7 - - - -- 

1 1  L31han1 (S-12) . . . . . 28-8-1966 to 27-2-1971 . 1121,491'57 30,373' 14 92,089.25 59,776' 46 

12 1% 1 J ~ ~ n r p u r  (S-39) . . . . 24-4-1958 to 30-12-1969 46,734' 58 1 1,683 50 40,126 08 18,292'01 

13 Jadavpur (5-r3+) . . 1-5-1957 to 29-5-1974 ' 54004.53 7,001' 13 22,500' 00 12,505. 66 

I . i p ~ ( S - I )  , . . . 3-y1967tonz-6-1g70 ,68,353' 00 1 7 ~ ~ 8 3 '  00 68,353.00 I 7,cE8. co 

I j  Mezenga (S-182) . . . . 2-5-1967 to 19-10-1970 47,370' 00 11,842' 00 47,370' " 1 1,L42.'co 

16 Narayanpur ($207) . . . . 11-9-1958 to 31-11-1969 60,834' 74 15,208.68 6 0 3 4 . 7 4  15,208.68 

17 Swarnapur (C-265) . . . . 2-11-1965 to 14-7-1970 38,908.22 9,727'05 38,908. 22 : 9,727'05 

1 8 Thengalbari (S-270) . . . 2-5-1 967 to 24-5- 1971 87,000~00 21,750' 00 87,000~00 121,750'00 

rg Thengalbari (S-270) . . . . 25-5-1971 to 16-2-1976 I,19,915'29 29,978' 22 89,000.00 69894. I I ti 
20 Tipomia (5-276) . . . . 10-8-1g65 to 7-7-1970 739632.39 I 8,408. 00 73,632- 39 18,408.00 

21 Jogibheta (S-302) . . . . 4-4-1968 to 18-6-1975 64,581'04 16,145.26 64158 1 ' 04 16,145.26 

22 Hmumanbagh (S-299) . . . I-1-1963 to 23-5-1971 46,286.72 11,571.68 42,286 72 11,571.68 

23 Hanumanbn~h (S-299) . . . 21.-5-1971 to 31-5-1974 93,451' 92 23,362.28 939451 ' 92 23,361'29 

24 Greenview (S-285) . . . . 18-1 1-1964 to 31-10-1967 94&3.59 23,51539 29,500' 00 88,079.48 

25 Greenview (S-285) . . . . 9-2-1972 to 21-11-1373 658394.64 10,273' 75 66,827.98 8,540' 4' 

26 S ~ t h  Dwsaikata (S-286) , . . 23-7-1978 to 29-12-1975 29,413.86 29,413'86 8,000~00 50,827' P 
27 Bogidhola (S-46) . . . . 30-4-1970 to 12-6-1974 2~12,436' 07 53,109' 00 2,12,436. w 53~109'00 

28 Dapani  (S-32) . . . . 16-3-1967tor-1-1974 64,132' 25 6033 .31  %132.25 16,033' 3 1 



32 New Mazidpur (S-301) 

33 Singorijan (5252) . 
34 Chenijjan (S-72) , 

33 Nahcrjan (S-202) . 
36 Smklatinqa (S-255) . 
37 Socklatinga (5-2  jg )  . 
39 Socklatinga (S-255) . 
39 Socklatinga (S-255) 

3 
40 Dooria (S-96) , . 
41 Dooria (S&) , . 

89 
42 Dukenhrngra (S-98) . 

45 Dighlihola (S-91) . 
Q 

46 Sockieting (S-254) . 

1,500' 00 

24 .~00'  00 

26,883.59 

73523'47 

3.500' 00 

70.502- 65 

' 36,164.73 

3,cg,~ro.  co 

Kil 

Nil 

Nil 

5,CO,CCO' CO 

Nil 

' 47,583.56 
hTi 1 

Nil 

Nil 

Nil 

Nil 

Nil 



f a 3 4 5 6 
---.--- 

49 jarnsuri (S-136) . . . . . 26-7-1977 to 10-7-1978 g o , ~ ~  I a 72 g o , ~ ~  I.  7s Nil 

50 Tulip (D-n) . . . , . 11-6-I& to 1&8-1g70 d ek 
349632.15 8,658. Og 40,632'15 

-i 51 Tulip (D-2) . . . . . rg-8-1970 to 18-7-1973 1 521037.88 7,948 ' 02 53,557' 88 

52 Tulip (D-2) . . , , . 19-7-1972 25-3-1975 39,148' 72 9,787- 18 ' 44,595' 52 
53 Chardwar (D-27) . . . . 1-g-1970 to 27-z-1971 611659'41 15414.85 49,500.0~ 

54 Cbardwar (D-27) . . . . 28-2-1971 to 17-2-1gyt 22,920'14 i 5,730'03 5,500' 00 

55 Chardwar (D-27) . . . . 8-1-1972 to 28-2-1973 i 25427.86 k 69356.96 ' II,OOO.OO 

56 Chardwar (D-27) . , . . 1-3-1973 to 28-3-1974 28, I 56.96 7,039 ' 24 II,OOO.OO 

57 C b r d w ~ r  (D-171 . , , . 29-3-1974 to 7-8-1975 29,258.08 7,314' 52 18,780. e6 

58 Kolony (D-53) . . . , . 13-1-1971 to 29-12-1971 1,&,299' 41 27,074. 84 13 1,836.53 

59 Kolony (D-53) . . . . upto6-8-1975 1,54,627'01 38,656.75 I ,69,627.01 

60 Mahnlaxrni (D-54) . , . 28-12-1969 to 21-2-1973 i 23,907'86 5886.86 ~7,9a7.86 

61 Noanuddy (D-70) . . , . upto 18-2-1971 16,31 I .64 4,077' 91 72600.00 
62 Nonauddy (D-70) . . . . 19-1-1971 to 28-3-1973 18,69o. % 4.672' 73 Nil 

63 Noanuddy (D-70) . . . . 3-8-1973 to 13-2-1975 10,111~50 2,587.07 Nil 

64 Sapei (D-84) . . . . . 2-11-1970 to 21-5-1972 12946,147' 52 ; 61,536.88 11,210 34 

65 Sapei(D-&) . . , . . 22-5-1972to31-12-1972 1,192740'48 29,935'12 1,34,708'04 



66 Sapei (D-81) . , 

67 Madhopw (C 10) . 
68 Madbopur (L-10) , 

f% Amamagar (C-13) . 
70 Bidyanagar (C-12) , 
71 Bidyanagar (C12) . 
72 h k a i  (C-15) . . 
73 hrkai (CIS) . . 
74 Bundookmara ( G I  7) 

73 Bhubon Vally (C15) . 
76 Hatticham (Cqg) . 
77 Hattieherra (G43) . 
78 Hattichema (CM43) . 
79 Benodenagar (C-77) . 
80 Bendodenagar (C-77) . 
81 Pathasheera (C8o) . 
82 Patheehera (C-80) . 
d3 Rahrdannaqar (C-86) . 
84 Rukni [C-93) . . 
85 Sonaicheeta (Crol) , 



86 Sonaicherra (C- I or) . 
87 Srikona (Grog) 

98 Subhong (GI&)  

89 Subhong (GI&) 

go Tilkah (GI&) . 
qr Tilkah (C-1081 . 
92 Borokai (C-15) . 
93 Chargolla ((2-20) 

9 Appin F-4)  . 
95 Awin (C-4) . 
96 Lalachrrra (C-65) 

97 Sultanicherra (C- I 07) 

$3 Koliabar (N-I I )  . . 



Jagadarnba (N-13) . 
Rorduar ( K-4) . . 
Borduar (K-4) . . 
Borduar (K-4) . . 
Bhubrighat (Gg)  . 
Chargola (G2o) . 
Cbargola (C-20) . 
Chargola (G20) . 

I I I Goombhira (G42) . 
1 1 2  Goombbira (C-42) . 
I I 3 Goombhira (G42) . 
I 14 Sree Bohula (C-66) . 
115 Maniknagar (C-73) . 
116 Maniknagar (C-73) . 
117 Promodnaqar (C-84) . 
I 18 Rabbania (C-85) . 
I 19 Rajarampore (G87) . 
120 Sephinj~~ribheel (G97) 

1 2 1  Sephinjuribheel (Gg7) 

122 Sephinjoribheel (C-97) 

123 Sephinjuribheel (C-971 -- . . ..-. 

19. 784.98 

Nil 

64.677'63 

Nil 

'38.510.69 

36.13 5.12 

P46.812.92 

1155.767' 78 



- 
I 2 3 4 5 6 7 

124 Stpbinjuribheel (-7) . . . 18-8-1974 to 16-8-1975 1,36781.58 34,195' 39 1~36.781.58 34, 193.39 

125 Sree Madanmohan (C-104) . . . 14-2-1g6g to 8-6-1974 12,324' 12 3,081'02 1.499'00 13~904' 15 
326 SrceMadanmohan(C-104). . . 23-6-1974t015-1-1977 9,410' 74 9~410.74 1,5w*oo ~ ~ 3 2 1 ' 4 8  

IV Singlachema ( G I w )  . . . . 1-10-1967 to 31-1-1972 5: 1,25, g82. 72 131,370'68 599-'00 !971853' 40 

198 Singlacherra ((2-100) . . . . I-2-1972 to 31-3-1973 '43,288.98 ~10,822~ 24 Nil 54,111'12 

rag Singlacherra (GIw)  . . . . 3-9-1973 to 29-7-1975 62,82 1. 73 62,821-73 Ni 1 I $25,643'46 
- -A 



APPENDIX V 
(vide Paragraph 71) 

'Statement showing Prosecutions launched and Recovery Proceedings instituted. 

PROSECUTIONS 
(Un-exempted establishments only) 

uPto !V-I2-1977) 

(I) Launched . . . . . . .  79,586 
(2) Disposed of: 

(a) Convicted . . . . . . . . . .  42,577 . . . . . . . . . . .  (b) Acquitted %I50 
(c) Withdrawn . . . . . . . . .  10,098 
(d) Disrnissed/discharged . . . . . . . .  1,274 

561079 

(3) Pending in Courts . . . . . . . . . .  23,507 
RECOVERY PROCEEDINGS 

(Un-exempted establishmenb only) 

Recovery cases instituted . . . . . . . .  80,931 
,-.Settled . . . . . . . . . . . .  63,569 
'Pending with Revenue Officer . . . . . . . .  17,360 

INDIAN PENAL CODE CASES 
(under Section 406/409) 

(Un-exempted establishments only) 
(upto 31-r2-1g77) 

!I) Launched? . . . . . . . . . . .  8'59 
(2) Disposed of I 

(a) Convicted . . . . . . . . . . .  18 
(b) Acquitted . . . . . . . . . . .  6 
(c) Dropped by State Government . . . . . . .  I9 
(d)Dcopped/DischargedbyPolice/Courb. . . . . .  102 

', (3) Pending 



Amount of Subsequent Whether 
damages toirnposi- full or 
imposed tion, amount partial 

S. No. Name of the Establishment hy the of damages waiver Revons for the waiver 
RPFC on waived/ 
this estab- reduced in respect 
lishmnet of this 

establishmnet - - - _I___----- 

ANDHRA PRADESH 
A.'P. Sports Council, La1 Rahadur Stadium, Hydera- rg,g51.65 bad. 

. ' 

Hotel Vijaya, (Hotel Kalpana, Hyderabad) . "2,147. go 
. . 

Rharath Tubes & Tin Printers, B. 3, Industrial r2,103' 40 
Eqtate, Snathnagar, Hyderabd. 

Estatc Talkies, Nayapool, Hyderahad . :6,168 10 

Universal Printers, Hvderabad . . . -49367.35 

A. P. Flving Club, Hyderabad, Air Port, Hyderabad 3,127.24 

P5,545. 15 Partial No intentional dela . I t  is run by tbe aid of 
Govt. of -4.P. anc! Govt. of India & no other * 
wurces of income. 

( I  ,643' 05 Partial It isa small Estt. The delavs are made by the 
ojd management. The new proprietor has 
paid all the arream, for the earlier period also. 

: 1,726.45 Partial T k i r  Estt. is a Fmall Scale Industry & faced a 
big recession from 1972 onwards. 

f5474.40 Partinl Their Estt. is a 'small one and the delays were in 
Bank redisation. 

3,549' 50 Partial It  is small Estt. existing only on job work with 
heavy losses and the dela>.s were not intentional. 

2,0809 go Partial It is not a profitable or~anisation. I t  is supported 
by subsidy from State Gwt.  and subvention from 
the Central Govt. & critical financial p t i o n .  



7 Tht Hyderabad Allwp Metal Works, Limited, 2,or ,187, r o  I ,59,567.60 Partial 
Sanathnagar. 

8 Kwality Expresoo Ice Cream People Caters & Confec- 5,2443.05 .4,887' 75 Do. 
tionen, Hyderahad. 

g. Acetic Acid Plant Azamabad, Hyderabad. 620.00 385.55 Ih. 

11.  The Cwldapah Dist. Co-op. Central Bank Ltd., 13,735'80 1,176.20 Do. 
Cuddapah. 

Taken over by the Govt. Due to Labour dkpute~ 
delayed the payments for certain months. 
The delay was caused in the Bank clearance. 
Initially, the FPF dues was tranderred by 
mistake, to the P.F. Board of Trustees. 

Small Estt. Delays were of fcw days only and due 
to financial stringency. 

The  delays were not intentional. The delays were 
of few days only. It  is a small scale indwtry. 

Small Estt. emp1oyir:g only 4 employees. Itis 
running llnder heavy losses. 

In view of Andhra agitation and it is a co-opaa- 
tive institution and there was no in ten t iod  

delay. 

12. The Kalahasti Coop. Milk Supply Society Ltd., 808.50 287 55 Do. Small Co-op. institution & insufEcient staff. 
Srikalahasthi. 

13. C&l Intlitstries, Adoni . . . . . 1,311.60 r,ogD,gg Do. Small seasonal Estt. & financial difficulries. 

14. New ,Madras Cafe, Kurnool . . , I , I ? ~ I O  677.75 Do. Closure due to loss & financial dificulties. 

15. Venkateshwara Hotel, Kurnool . . . 1,082.25 677' 55 Do. Boarding and Canteen sections closed due to 
heavy losses, and a small hotel. 

16. Kurnool Dairy, Kurnool . . . . . 25,057'20 j 20,045' 80 DO. It a corporate body and there wasnointerrtional 
delay. 



'7- 

I 8. 

19. 

20. 

PI. 

22. 

23. 

241 

25. 

26. 

MIS. Litany Biscuits & Confectionery 
Worb, Rajabmundry. 

Mls. Sri Srinivasa Tile Works, Rama- 
varam, Peddapuram Tq. E. Godvari 
Distt. 

Ws. Sree Krishna Salt Works, Vizag. 

MIS. Sri Krishna Lunch Home, Eluru. 

MIS. Andhra Scientific Co. Ltd. 
Machillipatnam. 

Ws. Surya Motor Works, Vijayawada. 

Mls. The Kalpavalli Co-op. Stores Ltd., 
Vijayawada. 

M / s .  Chandra Bhavan, Nellore. 

M/s. Jaihind Talkies, Vij ayawada. 

M s .  Sataswathi Picture Palace, Vijaya- 
wada. , 

Partial 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

The founder OF the firm expired and no body 
to look after the businera. The delaycd &t- 
tances were not intentional. 

Their factory is small and seasonal one. Due to 
financial stringency, the belated remittances 
were made by them wen not wilful. 

The unfavourable weather conditions from 1971 
onwards resulted in their financial @tion to 
undsfactory. The fall in production from 
year to year resulted the delay. Tbeir factory 
is a small and they had paucity of staff. 

CI 

Their hotel is very small with five empl- 8 
Their business is running under loss. 

In view of Andhra Agitation the delay oawrcd. 

Do. 

It is a co-operative estt. Financial stringency 
due to losses. 

The delay were of only few days and were not 
intentional. Their's is a small establishment. 

The delay were due to Andhra Agitation_and 
also due to adverse financial conditions. 

Due to Andhra Agitation. 



27. Mls. Maddi Venkataratnam Tobacco Co. 621.25 
Ltd., Guntur. 

d. Mis. Visweswara Mica Mines Jogipdli '16,81z-g5 
Rapur, Nellore Dt. ! 

29. MIS. G.V. Rathia & Co., Mederametla, 250'75 
Prakasham Dt. 

30. Mls. G.V. Rathia & Co. Cbilalakalur Pet. '93'45 
Guntur Dt. 

31. MIS. Tallabodu Mica Mine, Nellore. h151140'20 

248- 65 Do. Due to heavy losses, delays occurred. 

14,744- 60 Do. 

167.20 Do.: 

116.~0  Do.' 

r2,981*70 DO. 

32. Ms. Bharath Rice & Oil Mill, Karim- 7 55' 95 464' ro Do.1 
nagar. 

33. Ms.  Prabhath Threatre, Khammam. 1,368.00 623.75 Do. 

34. MIS. The Medak Dist. Cosp. Central 2,942' 70 1,283.30 Do. 
Bank 

35. Mls. Station Superintendent, Paloncha. 
Khammam Dt. 

Do. 

36. MIS. V. Adinarayana & Sons, Saw Mill, 41905' 15 2,085-55 Do. 
Adilabad. 

Mica Miningis speculative and the trade com- 
pletely depended on foreign Market which 
was monopolised by the Govt. In spite of hu 
investments there was serious set back fn & 
industry and the production of Mica was on 
the verge of stoppage. They had to retrench 
many employees as the employer was faced 
by Financial Stringency due to losses. 

It is a smdl eatablishrnent and w u  faced with 
financial difficulties. The estt. has been closed. 

The delays were of financial difficulties & the 
establishment has been dosed. 

Mica Mining is speculative and the trade com- 
pletely depend. upon foreign market which 2 was monopolised by the Govt. In spite of 
huge investments there was serious set-back 
in the industry. 

Financial difficulties and loses. 

Heavy losses. Lease period expired. 

Time taken in compilation of accounts. It  is a 
co-op. institution. No intentional delay. 

Workers strike, NGO's strike, Tdangana agitation 
gnd Andhra agitation. 

Heavy losses. It is a small estt. 



37. The Divl. Electrical Engg., Operation, 
Siddipet, Medak Dt. 

38. MIS. I'he Karirnnagar Dist. Co-op. 
.Mwkcting Ss ie ty  Ltd., Karimnagar. 

39. M/9. The Divl. Electrical Engg. Karim- 
nagar. 

40. iM/s. Shivaji Military Hotel, Damumaonda, 
Warangal. 

41.  MIS. Yusuf Neethu & Sons, Warangal. 

42. MIS. S a r a a ~ t h i  Oil & Rice Mill, Jammi- 
kunta, Karimnagar. 

43. MIS. Omkarma1 Rama Bilas Ginning and 
Pressing Factory, Adilabad. 

44. M/s. Deshmukh Ginning Factory, Adilabad. 

1. iM/s. Karampade Iron Mines, P.O. Bara- 
janda, Singhbhum. 

BIHAR 

2,921'30 

Partial 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

There was dislocation of work due to shifting of 
their division. It is a public sector establish- 
ment. 

Financial stringency, It  is a co-op. institution. 
No intentional delay. 

The delays were due to the correspondence in 
seeking exemption from operation of scheme 
and also due to procedural delay. No inten- 
tional delay. It is a public sector estt. 

Estt. is closed. The employer is working in same 
other factory as a labourer due to heavy 
~osses. Small estt. G 

00 

Their partnership has been dissolved due to 
loss. New management has taken this eatt. 

The delay was for two months. This is a small 
mill. They could not remit the dues due 
to some unavoidable circumstances. 

Financial difficulties. I t  is s small establishment. 
No intentional delay. 

Small establishment. Delay not intentional. 
Employer is illiterate. 

Estt. represented to Govt. of India late levy and 
mostly marginal delay. 



i. . t l )s .  t i m y  Kcfractories & Geranlie Warb 
l'. Ld., unanbad. 

3. MIS. Uihar M c a  Syndicate, Haza~lbaglr. 
(UR1161b) 

5. ,M!s. Uihar Mica Syndicate Hazaribagh. 
CUR/ 1655) 

6 .  .kfla. L)ihar ,Lf~ca S~nrlicate, Hazaribagh. 
(W 1 770) 

8. MIS. Ashok Chitra (P) Ltd., Patna. 

I .  MIS. Russa Electrlc Works. 

2. MIS. I.M.H. Press. 

3. M/s. Samachar Bharti. 

Do. 

00. 

Do. 

Do. 

110. 

Do. 

110. 

Do. 

Do. 

Do. ' 

Utt. represented to Govt. of India late I* 
and mostly margrnal delay. . 

The esst. rtprcsrr~td tu 11.c Govt. late levy' 
wrong calcdatlons for certain per i~d .  Ths 
1s State Govt. undertaking. 

Do. 

Do. A 

The estt. represented to the Hon. L.M. alw 
Late Levy, Leavy loss, weak tinancial r 
p i t i o n ,  labour trouble, new assisttd by )' 
1DB1 and dihar State Industrial Dev. Corpo 
ration. 

The establishment represented to the Hon L.M. 
also. Late levy marginal delay, subsequent 
regular performance. 

This estt. pleaded financial dificultirs, in business, 
labour unrest and late levy. 

Do. 

The estt. pleaded Adm. and Financial difficulties 
and represented to then Dy. L.M. also. 



1 M!s. Northern India T i ln ,  Corporation.$ 

5 Usha Spinning & Weaving Millc. 

I Th.. Ahmedabad 1.aurni Cotton hIills, Co. 
I.td., Ahmedabad. 

2 h lk .  J.V. Jariw.lla, Udlina. 

3 hfls. DhaJ1 Enterprisrs ei E q g .  (I') Ltd., 
Ahmedabad. 

4 MIS. Dmsewood Pvt. Ltrl . Lrdhna. 

Partial 

Do. 

Do. 

no. 

Do. 

Do.' 

Do. 

T h r  cstt. pleaded Adm. and finascia1 diffiod 
ties. 

Thc eW. ~ l r a d e d  contir~~;ous capital kh%€s, late 
levy and marginal delay. 

Financial dificultks. cunfus~t E in operating t h ~  
accounts and dclav hv ft-w days. 

I .  Covcragc drcidc-d aftrr long time. 
2.  b ra th  of one of the partners. 
3. Industry was passjng through crisis. 
' f .  F'actorv was closed down. 

Prrmature and wdder~ drath of Managing 
Dirt ctor in Air Crash and financial and other 
dilficultin. 

Darnagr caucrd dur to flood. r~cession in tht 
indr~strv & sicknes? of Manaqing Dircctr- 
affectin5 Salm & realisation & genuirt 
financial difficulties. 

Thr Principal persons was arrested under MIFA 
from hiarch 1976 to Jan. 1977. Delays wwr 
unintentional and beyond control unde! 
pcul iar  circumstances and due to delays i~ 
rcleasc of export in-tives by Govt. 



6 .MIS. lavkav Plyvooti Irdustr irs, Al~rr~rtla- 
bad. 

.< \ I k .  Ksrrr.itrika Expwts Ltd., Rangalorr. 

I Gunrllrrinlai Estatr, Munnar. 

2 Chundavurai Estatc-, S.P. Puram 

1,ower Vagavurai Estate, Tdl iar  

4 Kallar Estate, Pdlivasal 

5 Pallivasal Estate, Pallivasal. 

6 ~ r t t i & d i  Estate, Munnar. 

rSO 

Do. 

Do. 

130. 

no .  

no. 

Do. 

Do. 

Do. 

Do. 

Do. 

&air$st the order lmyirg damagrs, the estt. 
f i l 4  Sprcial Civil Application No. 1274 01 
1076. As the High Court was inclined to 
allow the petition. our Counsel made a state- 
ment that thr petitioner will be reheard. 

The  esst. filrd a C i ~ i l  Suit a r d  it wac drcidrd 
to  ass frmh order after giving npporturit? cf 
hearing to the rstt. Origiral ordrr was thus 
bad in law and hence inoperative. Further, 
considerable delay in levy. 

111 accordance with High Court decicion irr 
Writ Petition No. 569173. 

Adrquate opportunitv was not qiven earlier- 
case reheard. Revised on the merits of the 
case. 

w 
Caw rrviewed since proof for having sent the 

c h q u r  to the Bank within the dur d a t e  was 
producrd. 

Adrquate npportnnits was not qiven rwlier- 
case reheard. Revised on the merits of the 
case. 

- All thew establishments belong to the Kannan 
Drvan Hill Produce Company Group. The 

- delav in remittance of dues occurred in 
only onr month and that was due to the strike 

- in thcir bank. The establishment was other- 
wise prompt in compliance. Hence, on reconsi- 
deration, token damages levied. 



- - - A -  -- - .---A - -- - - --_ 
I 2 3 4 5 6 

---------------- 
7 Kuridaly Estate, Kottayam. 218.35 217.25 Partial 

R Thrnmallay Estate, Mattupatt y 185.45 187'55 &.: 

9 kv iku lam Estatc, Mannar. 140.65 179.20 Do.j 

ro Rakul Caqhrw Company. 2,287.40 1,297'50 110. Clearance of Cneques were delayed due to some 
dispute in the bankers. 

I I Tmvanrorr Plvwtmd Industries Ltirnited. 1 .716 .40  I,$. lo Do. Delay due to lock-out. 

I 2 Talapoys Estatr, Cannanore. 27.35q' 20 3.672-60 Do. Nrw mnagement.  fallin tea prices and financial e 
difficulties. e 

17 Jrssip T r a  Estate. Cannanor?. 3.322'37 907.05 DO. Do. 

16 Travancorr Tiles Works, Chathanur, 
Quilcrn. 

4 969 90 z .y j3 .m Uu. Financial difliculties explained by the employer. 

452' 15 67. 15  1 h .  Cnnsidaring thr promptness of the employer in 
the payment of t h ~  current EPF d w .  

17  The Expres, Trirhi~r.  4.9l5'  70 2,112.75 I)O.- Finanrial difficulties. 

18 Kvrl l l  K h 1 4  and Village l~ldilstrirs 
Aswriation, Tri ch ur. 

I ,qn.  50 714.20 1)). I It iq a Khadi & Village Industries Unit. 
$3. 1 5  11.40 



I Amritsar Carpets & R w ,  Gwalior. 

2 Plyushdhara Fine Art, Indore. 

3 Mohanlal Hargobindas Tobacco, ,Jabalpur. 

4 J.K. Textiles, Indore. 

5 Gwalior Potteries. Gwalior. 

6 Bhopal Crntral Co-op. Bank, Bhopal 

7 Govt. Milk Supply Scheme. 

8 M.P. State Agro Ind. Corpon, Bhopal. 

9 Premirr Steel Ind., Jahalpur. 

ro Rajkurnar Mill<, Indore. 

I r hf.P. Electricity Board. City Sagar. 

12 Malwa Vanaspati & Co.. Indore. 

13 Kwa!ity Restaurant, Bhopal. 

14 Datta Bros. Rice & Oil Mills, Neora. 

MADHYA PFWDESH 

8,542' 85 4.296'45 Do. 

1,351'20 Do. 

12.885. 15 Do. 

0.585'00 Do. 

38,427'75 Do. 

6.964, jo Jk. 

17,931'75 Do. 

1,355'55 no. 
2qj.00 I>,>.  

~ 9 .  I j8.50 Do. 

g.1y2.10 Do. 

5,940'55 Do. 

4,019.85 Do. 

663-40 Do. 

To qive them a cbance to improve. 

Acute financial difficulties. 

The delay for short spell only. 

Crisis in Textile Industry. Delay unintentional 
& pertaining t o  old period. 

Public undertaking. Delay due to proceduras 
r l i  fficul ties. 

Beinp the Govt. concern & due to procedural 
diffirul tips a' 

W 
Conridering prescmt regular performance. 

Small unit. Marginal delay. 

Financial rrisis in Textile J~dustry.  

Pub1 ic sector & procedurai difficulties. 

Few days delay and subsequent compliance 
regular. 

Financial difficultv and to give them chance to 
tmprove. 

The employer had no knowledge of Rules and 
promised to be regular in future. 



I j Khrmrai Nemichand Kirr Mills 
Baghch?ra. 

16 Viram Hotc.1, Indorr 

17 Starlit Cinrma, Indorr 

18 Bhilai Moton, Raipur 

f q  1f.P.S.R.T.C. IVorkshop. Raipur 

20 M.P.S.R.T.C., Rhopal 

P I  M.P.S.R.T.C., Rhopnl 

n n  Faridkot Strrl Re-rollinq, Jndore 

2.j M.P.S.R.T.C., Sujalpur 

24 .M.P. Laghu Niqam, Bhopal 

I The Xatural Gas Co. (P) Ltd R j n  1 1  

2 MI*. Vor.3 Bros.. Rornha: 

3 MI3 I n i l m - I  C P  Pvt. Ltri.. B ~rnbav 

4,07 I .67 Partial Assurance for subequent regular compliance., 

316.25 Do. Drlays for few days. 

2 ~ 6 . 0 0  Do. Owine to the businev & Financial difficultie.; 
explained by the Employer. 

820.00 Do. - Considering their subwqurnt prrformance. 

1.266.36 Do. Public sector & present regular 

Do. 

Do. 

Do. 

Do. 

11 ). 

DJ. 

Dd. 

Do. 

Public srrtor, Non-intentional &Jelays and subse- 
quently r rgu~ar .  K 

Do. 

Subsequently regular. 

Yon-intentional delay pertaining to old period 

Subrquent regular performance. 

Marginal dela -, su' ,sequent r Lplar perfor- 
mance. 

Sfarqind delay, sulmqt~ent reqular perfor. 
malice and financial difficult&. 

Financial dillicultierr: erc. 



j .MIS. F.J. Da!itoor & CO.. tkrmha) 

G MIS. Devidayal Sta~nless Strt l 

7 .MIS. Romhay Silk Slills 

8 M]s. Evrrcst Refrigrratior~ 

{ -M!s Bachw, Industries, 

to Mjs. National Hospital 

r r ' MIS. Chandarkar & Sons 

12 M/s. R.H. Shah 

13 d / q .  Xtandarin~ Chinew R a t t  

~t M/s. Climax Engg. Works 

Do. 

Do. 

Do. 

Do. 

!>o. 

Do. 

&. 

Do. 

Do. 

Do. 

Do. 

Lox prcduction. prolrmgrd !ratour ulirest, r ~ d € )  
position not satisfactory, financial diflicultirs. 

Financial and adm. diflicultier 

Do. 

  he estt's submissiolb was not r&i\c.d prior 
to levy, on rccepit of it the case was reopened 
by APFC. 

bo. 

DO: 

Do. 

15 MIS. Chhaya M i l k  Bar 8: Kmtt 1,479' 45 1,181.95 Do. Do. 

16 MIS. Ki-ahavji Vallabhdaq 972' 20 2 8 7  lo Do. Dispute regarding appl'czbilic) 

17 MI,. Champion Enqq. Works PVI. I.td 52.761.40 28,360. ro Do. On further representation I y estt. the care wa 
reviscd hv RPFC. 

- _ .  _ _ -  - - - -- - -  - - - -- - .- 



I Xiis.  Nowqonq Central Co-operatic Rank 

2,491 ' 55 1,437 60 Partial On furth r reprtsf.ntation hy Estt. the case was 
r vised hy RPFC. 

n I ,290.65 19,529.25 DO. Chanqe in managrment Sr default committed 
by previous managexen!. 

NORTH EASTERX R E G 1 0  

44.646 50 23.768 95 Do. Deposited the dues in fixed D e p i t  on the basis 
of their application for extmption u/s 17 of 
the Act which was not considered. Hence 
partially waived on the ground of genuine 
hardship. The establishment is regular in 
payment. w 

h 

2 bfls. Asnrn Chrmical and Pharmareot~cal 36,143 " 
Limited. 

3 MIS Meghlibundh Tea Estat~ 

q M';. Oil 111 l i l  L~rnitrd 

5 
24,639, 70 Do. Critical financial difhculties was found to 

tx the main reasons, besides the establishment 
was quite regular. 

32.153'55 DO. Financial harclphip and up to datr compliance. 

38,077.16 Do. The reasons was igporancr of impodion 
of damage at the initial s tqe .  delay in family 
pensinn contribution & public scctor under- 
taking. 

17.324 60 rn,Rgq 85 Do. Difficulties in depositing the durs with thc Bank 
at the initial stage. 

ORISSA 



Governmrnt of India Press. Nilokheri 3,861.50 3.370'95 

MIS. Amritsar Central Coop. Ltd.. Amritsar 7,6q5. 95 5.694'60 

MIS. Amritsar Central Coop. Bank Ltd., 31,986.55 13,000. on 
Amritsar. 

MIS. Chaman La1 Sat Paul Apgarwal Rice 904 ' 90 135'70 
Mills, Taran Taran. 

.MIS. Prabhat Printing Mills .Amritsar 980. I o I 96. oo 

M/s. Glohr Engg. Corporation. Amritsar 1.955'20 500.00 

MIS. Crvstal Restaurant, :\SR 1,272'5,; ~ I ~ . C I O  

Mls. Mehra Trading Corpn, Chheharta 166.50 61.70 
( Amri tsar). 

Mls. Diamond Woollen Mills, Chheharta 163 05 50'40 
(Arnritsar). 

MIS. Amritsar Woollen Mills. Chheharta. 2 I 3.85 82.70 
Amritsar. 

.Ws. Mahalaxmi Calice Printing Mills, 8,272.85 4,134'05 
Anri tsar. 

Xl/s. Rubber Reclaim Co., Bahalgarh (Sone- 10,312.60 3,000.oo 
pati. 

M/s. Jagan Nath Metal Industries, Jagadhari 671 * 60 295' on 

Partial Government of India unit. Further damages on 
inspection charges only. 

Do. 1 
) Cmp-rative inrtitution, clerical mistakes and 

Do. J neeligence. 

Do. J , l t -  allotment of code number. 

Do. Financial difficulties. 

Do. Financial difficulties. 

Do. C:ons~drring merit of the case. 

Do. Late allotment of codr number etr 

Do. Late allotment of code number 

D o  Latr allotment of code number. 

Do. Financial difficulties. 

Do. Due to financial tightness and power cut. 

Do The rstablishmcnt had filed a civil writ peti- 
tion in the Hon'ble High Court of Haryana 
and Punjab. The Court ordered for reconsi- 
deration on 30-1-76. Accordingly, the case 
was reconsidered and the amount was re- 
duced to 115th of the actual levied to close 
the case. 



1 4  ,MIS Ganpati hlrtal Works, Jagatlhari . 488.30 

i g  Mls Amar Singh Saw Mills, Yamuna '395 ' 50 
Xagar . 

16 hl/s Poly Pladcs,  Yamuna N a p r  . . 1.245'00 

17 ~Mls J. N. Kapoor 6t Companv, Yanluna 2,952. l o  
Nagar. 

18 Paxit Containers. Yamuna Nagar . . 2.278. I O  

18 A. Do. 704.85 

19 hlls United Prrcision Engg. Co.,  Yamuna 1,624.35 
Nagar. 

2n MIS Bakclites and I n s t r ~ ~ m r n t ~  Corporation. 3,944.4.5 
Ambala City. 

n l  111s Amhala Crntral Coop. Storm, Ambala I I ,  1 3 6  UE, 
Cantt. 

n2 M/s.4mbalaC:mtraICoop.Sto1~rs.C:handi- 11 .2 f i j .00  
garh. 

23 X l / s  Milk Plant, Amhala city . . . 3.353'90 

24 11's Kurukshetra Central Ctmp. Bank. 813.20 
Kurukshetra. 

25 +M!s Laxmi Udyog Mandir (PI Ltcl., Amhala 7,165 95 
Cantt. 

Partial Financial and administrative difficultits. 

Do. Due to merit of tho caw and financial diWculties 
etc. 

do. considerids the mrrit of the case. 

Do. Conqidering thr rrirrit of tho raFe. 

Ifo. bierits of the case. 

I h .  l h .  

Do. Do. 

Do. I)rw to financial difficulties. 

Do. 1 
They arr in the Coop~rativr sector under the 

J 
Dn. Financial tightnes 

Do. Merits of the rase. 

DO. Merits of the case. 



331s National Foundry Engg. Works, Khera 
ll+sjid, Phapa ra .  

hi/s Sunder Cold Storage. Karnal . 

M/s .\dash Industrial Corpn.. K a r d  

311s Khadi \Vool \Vcaver\ Coup. Intlusrrial 
Society, Panipat. 

M/s B a n d  and Bansal Co., l iissar 

M/s J i ~ ~ d a l  (Indid) P\ 1. Ltd., Hiudl 

u / s  The 5.D 0 I'hermal PIIMCI H o ~ ~ c r .  
Sub-Divis~onal Nangal. 

M/s New Bharat Udyog, Hissar 

M/s 0.C.SI. \Vwl Cornbcrs, Ludhiana 

Mls NFLW Ilnittd Engg. \Val ks. L d l ~ i m n  . 

M/s Chera l  'Tractors Industries. I.r~dhiana 

%f/s Sirhind Khanna 'l'ransportor~ (1') Ltd.. 
Sirhind. 

M/s Hirnachal Khatii Mantiat. KUIII . 

M/s Sod-Sons Tractors. Patiala . . 
h.llsFriends Ind11strit.s Mandi, Gobindpart1 

h1/< Nahan Crramirs Ponta Sahib, Sirrnur 

Do. 

Do. 

Do. 

Do. 

I h  

Do. 

Do. 

Do. 

Do. 

no. 

Do. 

no. 

Do. 

Do. 

Do. 

Dn. 

A small scale unii. 

Financial difficulti~s. 

Do. 

Do. 

Finanrial tliffirultirs. p rdwt ion  r u ~  tailn 1 I I on 
account of powrr cut. 

Financial difficulties. 

Due to timrlv payment of P.F. d u n .  

Financial difficulties. 

Considering the merits of the case. 

Do. 

Dur to non-awarmrss of ttw statutorv oblig - 
tions. 

Financial difficulrim . 

Do. 

Do. 

Do. 



-- -.--. ---- - 
42 M/s Malwa Picture Palace. Patiala . . 247'30 r 54.85 Partial 

43 M/s Dhuri Coop. Mfg.-cum-Processing So- r 3,045.25 1 2,476.05 Do. 
ciety Ltd.. Dhuri. 

44 M/s Kwality Restaurant, Chandigarh . 387'90 192~00 Do. 

45 MIS Executive Engineer. PSED Mukatsar 2,610.80 590.05 Do. 
Dn., Mukatsar. 

46 bils Middcex Engg. Co.,Jullundur . . 4,748.75 1,000'oo Do. 

47 Azad Nakida~ Bus Senrice. Jullundur . 6,976 35 z,ooo'oo Do. 

48 P. R. Budhraja & Sons . . 239' 70 39' 70 Do. 

49 M/s Allied Engg. Works . . . 637' 70 191.00 Do. 

50 M/s Mohan Singh Harbhajan Singh, Goraya, 2,774.35 412.20 DO. 
Jullundur 

51 M/s Amika Engg. Corpn., Jullundur . . 635 70 300~00 Do. 

52 M/s Universal Potteries, Goraya. . 2,117'30 422. 15 DO. 

53 M/s Punjab Tern: rim Ltd., Jullundur . 4,794.05 2,445' 70 Do. 

54 M/s Chawala Saree Centre, Jullundur . 2,588 40 1,831.25 Do. 

55 M/s Dharma Engg. Works, Batala . . 1,118.go 437.85 Do 

56 M/s Xen Pb. S a t e  Electricity Board, Gur- 9,196. 35 3,485.05 Do. 
-. 

-. - -.---- - 

Late levy and subsequent regular performance. 

Co-operative Unit and heavy losses. 

Financial difficulties. 

Merit of the case. 

Financial difficulties. 

Merit of the case. 

Finan~ial difficulties. 

Do. 

Do. 

Do. 

Do. 

Negligence of clerical staff. 

Present satisfactory compliance and change In 
partnership. 

By adjusting the excess paid amount. 

Delay was not intentional but prw-dura!, 



57 M/s Xen P d .  State Electricity Board, 5,006. 1 5  
Gurdaspur . 

58 M/s Xen Punjah State Electricity Board, I , I  1,582. 21  
Pathankot. 

59 The Dhariwal Zamindara h o p .  Xla~ krt~nq- ,I I .  197 O; 
cum-proces;ine, Society, Dhariwnl 

60 M/s Shrer Durga Industrim, Gllrgaon . 1,940. 00 

61 M/s Industriano Pvt. Ltd., Gurgaon . . 16,174.25 

62 h4/$ Hyderahad Asbmtm Cement Produrts 4.898.45 
Ltd., Ballabhgarh. 

63 M/s Durgal Vikas Udyng, Gurgaon . . 3,790.60 
29.950' 47 

54 Mls Globe Steels, Ballabgarh . . . 5301.45 

65 M/s Haryana Textilr, Rohtak . . 7.02') 80 

M/s Mohan Spinninq Mills. Rol~tak . . 39,572.85 

67 M/s A w n  Servicrs (P) I.td., Ballal>e,ar.l~ . 15,316. 40 

69 M/s U n i t d  Oil Mills Machinery & q p a m  7 . 0 ~  30 
Pvt. Ltd., Ballabgarh. 

70 M/s Bhiwani Tmtile .Mills . . 1,887'95 

71 M/s Yadav Tractors. Gurgaon . . . 352' 20 

Do. t h  

Do. . Do. 

Do. Do. 

Do.3 Financial diffirultie. 

Do. Late levy, change in managant:. ! 5 LL delay by 
previous management and now reguiar. 

1Do. Financial difficulties. 

Do. Financial difficulties small scale units. 
, Do.! 8 

u Do. Cheque prwnted in time but eredrtw late. 

Do. Financial difficultirs. 

Do. DO. 

Do.'! Do. 

Do. Do. 

Do. rh . 

Do. Do. 

Do. Delay in payment of difference of contributions 
only. 



72 M/s Bharat Carbon & Ribbon Mfg. GI., 
Faridabad. 

73 F,uidabad Industries thociation, Farida- 
bad. 

74 Sud & Waren (P) Lttl.. Faridabad . . 

75 M/s Ruchika Engg. (P) Ltd. . . , 

76 MIS Krishna Embfastonrrs (P) 1,td , 1 atlda- 
bad 

77 M/s Nrw India Dyeing ant1 I'rintlnq hf~ll.;, 
Fari(L~bad. 

78 M/s Springs & Stanyngs  Incorpcrrated. 
Faridabad. 

79 M/s Chemical Vessels Fabricatrrs, Farida- 
bad 

80 M/s Frick India, Faridahad . . . 
81 M/s Usha Forginqs & Stan~pings, Faridahad 

82 hlls Prornain L d . ,  Faridahad . . . 
83 M/s Hindustan Knkoku M'irr, Faridahad . 

84 &fIs Inspi Auto Industries, Faridahad. . 

8s Mls Sud & Waren (P) I.td . 

Do. 

Do. 

Lh.  

lh .  

110. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

6 
- - -- - - - - . -- 

Delay being accidental and not intentional. 

Dues being arrears of one member. 

Drlay peritd not being much. 

Small scale unit, voluntary coverage frequen t 
pmvcr cut. 

Financial difficulties. 

Do. 

Do. 

Financial diificulti~s and delay verv nominal. 

Certain wrong. calculation, frequent power cut 
and credit squeeze. 

Financial difficulties and factory closures. 

Financial difficulties. 

Wrong calculation for certain months marginal 
clclav. 

Finanrial rlifficultim in automobilr industry. 



86 M/s Xen Grid Sub-Division, Jullundur . 

87 M/s T~hno log ica l  Institute of Textile, M i -  
wan l 

88 M/s Rollataniers Ltd., Faridabad . 

89 M/s Bhiwani Cotton Mills, Abohar 

M/s Karnal Tractors & Implenlents, I iar-  
nal 

gr LM/S Xen Transformer Division, P.S.E.H., 
Amritsar 

I IZl/s. 'l'onh Zila K l ~ a d ~  C;ramorl\l~~ Smmiti. 
Tonk. 

2 311s. Kamani Engg. <:orporati~,n. Jail ur. 

3 M/s. :\lcobex P. Ltd., J~!dhprn. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Pal tial 

Do. 

Do. 

Being Govt. establishment. 

Procedural difficulties. 

Procedural difficulties. 

Financial and a d ~ n .  difficulties. 

Financial dificulties. 

Considering the merit of the case. 

Tlrr establisErriwt reapresented to Govt. Due 
to strike, qo-skw, lahour disputcs and non- 
disbursrment of salary in time. . . 

b. 
G 

?'hcrc was slight delay in  payment on monthly 
contributic~ns ranging from 7 days to 15 days. 

T.oss of production, break dcwn of transprrtation 
and con~munication duc to strike in  utility 
services, severe cut in elmtricity, supply. 
Labour disputes after effects on services and 
economy following the Indo-Pak conflict 
in December, 1371 in Jodhpur and air  raids 
rtc. 

r M / s .  R.K. Laboratory, Madras. 31.7~)7.;; 27,999. ro Partial Chanqr in M a n a ~ e m m t  and heavy losses e t ~  



Mjs Tanjore Co-op. Printing \Vorks, I.trl., 
Tnnjorr. 

-MIS. Southern Switch G e a ~  Ltd., Madras. 

M/c. Sol)n Pvt. Ltd. Coimhatorr. 

MI$. Di~aramapuri Central Co-op. Rank 
Dharamapuri. 

MIS. Manavar Kala Nilayam, \'irc~clhcr- 
nagar. 

Mls. Annarndaiar Match Works, Sivaka-i 

MIS. The Arumuganeri Salt Worken' CO- 
op~rat ive  Productiou and Salr Society 
Ltd. .\rumuqaner, Tirunelveli. 

MIS. l'uticorin Salt and .Marin? Chemicals 
Ltd., l'uticorin. 

MIs. [,a\* ley Institute. Oot) 

Mls. Prithivi Fire \Vorks. Shivakasi. 

Dcr. 

1)o. 

110. 

Do. 

I ~ J .  

Ik). 

Do. 

Do. 

Do, 

Do. 

Do. 

The oriqinal Experts order was reopened as i t  
had been contended that they have already 
sent the representation which was not received 
in the office. Dcie to lahour trouhlr etc. 

Strike in the company, lock-out ar.d htaky 
losses sufkred by the ests blishment. 

'I'hz estt. reprcsrntrd to the Govt. financial 
rlifficultinr, slump in markrt etc. 

Co-r,p. institution. 

l'hr establishment is a cottage intfuslr) running , 
at a heavy loss. V, 

P 
The estt. is closed one, due to financial dificul- 

ties. 

Damages wrongly calculated. Small unit and 
now regular. 

The establishmrnt is a co-op. society running 
without any profit motive. 

L h r  to strikes, lctk-cut and power cut. 

Clerical error and ignorance of the provisions 
and the delay are of few days only. 

The establish~nent is a ernzll scde industry. 
fgnorance of pr~Gsiuns of Act a r d  %heme 
and r g d . i r  in future remit!.mcrs. 



M/s. Dakshina Bharath Hindi achar 1,215'90 1,145' 65 Do.3 
Sabha Madras. 

MIS' The Sourthern Railway Employees' 2,162.30 1,554' 20 Do. 
Consumer Co-op. Society Ltd., Tannore. 

M/s. Wig India Pvt. Ltd., Madras. 7,592 ' 35 6:886,60 Do. 

MIS. Anna Tradsport b r p n .  Ltd. Salem. 6875' 45 4,315'90 Do. 

I MIS. Shukla Printing Press, Lucknow. 

2 Kanwal Scientific Production Pvt. Ltd., ' 

Ikkradun. 

Sardari La1 Oberai, Dehradun. 6459.55 5.933' i l  Do. 

Pilot Projection Mango Pulp & Flaskes ?,049.65 6.839.40 Do.: 
Preservation, Farrukhabad. 

Kailash Spinning Mills, Kanpur. 2,278. 10 1,712.70 Do. 

Shri Ram Engg. Co., Ghaziabad. 11475' 35 283.30 Do. 

Annapurna Engg. Co., Ghaziabad. 1,110.62 531 .go DO. 

Financial difficulties etc.1 

The establishment is a mop.  sceiety rtrnnftg 
without any profit motive. 

Due to strike and due to delays being marginal 
of few days. 

I 
The unit is a public sector undertaking and due 

to administrative difficulties. 

Slackness in business as well as inter& 
difficulties. 

Establishment immediately paid the amount of 
contribution when the clarification regarding 
applicability of the Act to the establishment 
which was challenged initially. 

Y 

Payments for subsequent period from 3/69 to 
2/74 are mostly regular and the period of 
levy of damages related long back as 1963. 

It is a Govt. undertaking and delays in the 
initial stage were due to unaviodable hm- 
stances beyond their control. 

is a very old case. Eetablishment c l w d  d ~ \ ~ n  
and no assetn were available. The Co. tuffend 
ie losses due to wbicb Co. w a d e d  up 
M n e s .  

Due to slump in the Engg. industries and df 
nes of the establishment. 

Due to closure of the establishment due to rec- 
sionery trend in the market and paucity of 
sales. 



8 Maxwell Presr, Lucknow. 

g r k e y  Wires (P) Ltd., Kanpur 

10 Advance glass works, Firozabad. 
UP11 318 

I I k ia t i c  Surgical & Metal (P) Ltd., 
I.ucknow (PU1637). 

12 Rastra Dhatma Prakashan, 1,ucknow. 
(vpI123.s). 

I 3 Swadah Press, Lucknow (Up10 785) 

14 Moolchand Shvamlal Roller Flour & Dal 
Mill, Agra (UP/55@). 

1 5  Jainson Poston Agra ( U P / g  r 61) 

16 Tehri Crarwal Motor Owners Cnrpnration' 
(P) Ltd., Rirhikesh (UP/gt%?) 

Do. 

Do. 

n o .  

no.  

Do. 

no. 
no. 

no. 

PC. 

Financial and administrative dificultics. 

Estt. was not fully aware of the system of 
E.P.F. dl:= and also could not pay the amount 
due to certain circumstanced beyond their 
control. Their rubsequeut pedotmaace war 
good 

On further verification it was found that delays 
were for 3 months only and good pntonaances 
during the period under d e w .  

1,ate levy after about 5 years, mal l  units and 
now regular. 

2 
Fatahlishments reprcsentcd to Hon'ble 1 atorrr n 
Minister. Late levy after about 15 years. etc. 

Do. 

As the establishment was contrctor to Defence 
Ministrc. which was not rpeular in payment 
As such'they could not depmit in  time, which 
was b o n d  their control. The parition of 
the industry was not good during the lrut 
several years. 

Considerable delav in 1wy la1 olrt I I )mrs). fiTu 
speaking order issurd margi~al  delay. 

The estaMis1,mmt h cotrmissirn Amnm workinp. 
for the benfifits of the pil$ms p i n p  to Radri 
Nath and Kedar Nath hv operatiny the buses 
of the various units under it an8 other adminis- 
trative difficulties. 



17 Khedan La1 & Sons., Varanasi. 

18 U.P. Small Industries, Kanpur. 

19 Doon Coop. Stores Limitd. Dchradun. 

Do. The establishment had been incurri~g constant 
losses due to labour trouble and financial 
crisis and their works haa also been &mUk 
due to which they had to resort to retrench- 
ment of employees. Employern w a e  abo not 

in  position to produce relevant records for 
some dispute in  their family. 

Partial As i t  is a State Govt. undertaking and they 
applied for exemption after a long correspon- 
dence, the same was rejected. The amount 
were not utilized in the businas and the szme 
was deposited in Provident Fund account 
maintained in the U.P. &operative Bank. 

Do. Co-op. unit, marginal delay, wrong calarlations 
on certain timely pajments. 

WEST RENGAL 

-N I L- 



APPENDIX VII 

Stutement of Conclusions~Recomme~rdutions --- - 
p- --- - -- 

~ 1 .  NO. Para No. MinistryIDepartment Conclusions/Recomrnendations 
_ _ _ _ _  - 

1 2  3 4 
. - -- - - -- - - - - - -- - - --- - -- 

I 117 Ministry ot Finance (De- The Employees Provident Fund is a statutory fund. It is 
partment of Revenue) governed by the Employees Provident Fund Act, 1952. I t  extends 

to the whole of India except the State ~f Jammu and Kashmir 
which has a provident fund of its own. While enacting this law in 
1952, six industries vzz., iron and steel, textile, cement, paper, 
cigarettes and engineering industries were brought under the  Act. 
Industries are being brought under the Act by Government pro- 
gress,vely in a phased manner considering the existence o r  dm-- 
wise 3f retirement benefit or provident fund facilities for employees 
of the industry, t he  capacity of the industry to meet the obligathm 
under the Act and the cost and probrems of administering the 
scheme in the industry. The Committee find that  even when this 
Act is extended to an industry, all the establishments of that 
industry do not come under i t  but s3me establishments whose em- 
ployees are already in enjoyment of provident fund benefits wMch 
are not less favourable than those which would have been available 
under the Employees Provident Scheme are allotv& exemptim 
from the Statutory Fund under Section 17 of the Act. As on 31st 



March, 1978 there were 3034 exempted establishments. The BBioiSp 
try of Labour have assured the Committee that such exemption8 do 
not in any way affect the interests of employees adversely. While 
the establishments brought under the Employees Provident Fuad 
Act contribute to the Statutory Fund, the 'exempted' establish- 
ments operate their own provident fund schemes. The CommCttee, 
however, feel that Government should aim at bringing all tbe in- 
dustries within the purview of the Employees Provident Fund 
Scheme, 1952. They, therefore, suggest that Government should 
examine ways and means to bring about an end to this dualitq at 
an early date. 

Since under Section 36(l) (iv) of the Income-tax Act, 1961 any 
sum paid by an assessee as an employer by way of contribution G w to a recognised provident fund (subject to prescribed limits) is 
allowed as a deduction in computing the income of the assessee, 
the question of grant of recognition to a provident fund by the 
Income-tax authority comes in. Section 2 (38) of the Income-tax 
Act defines a recognised provident fund to mean, "a provident 
fund which has been and continues to be recognised by the Com- 
missioner of Income-tax in accordance with the rules contained in 
Part A of the Fourth Schedule, and includes a provident fund 
established under a Scheme framed under the Employees Provi- 
dent Fund Act, 1952". In other words, a provident fund established 
under the Employees Provident Fund Act, 1952 is deemed to he 
a recognised provident fund for the purpose of Income-tax and m 
separate recognition is necessary therefor. By 31st March, 1978, - - . - < - -  -, . ,- . - -. - - -- - . , 



- -- -- - --- -- 
1 2 3 4 

- -- - -- 
income tax authorities have granted recognition to 4,860 out of 
5048 provident funds who had applied for recognition. The Com- 
mittee are surprised to find that as on 31st March, 1977, the Income 
tax authorities had a backlog of 188 applications for recognition. 
Of these, 123 applications are pending for more than a year. The 
oldest application is that of Assam State Warehousing Corporation. 
I t  is stated to have been pending with the Income-tax authorities 
for more than 15 years. The Finance Secretary was frank enough 
to concede in evidence that the delay in this particular case was 
"indefensible". 

The Committee have been informed that the Central Board of 8 
Direct Taxes has since issued instructions to the Commissioners of 
Income-tax that all applications for recognition[approval of the 
provident funds which were received before 1st April, 1978 "must 
be disposed of by 30th September, 1978". The Committee would 
like to have a report whether the target of 30th September, 1978'1aid 
down for the disposal of the entire backlog of 188 pending appli- 
cations has been actually kept. They also desire that the causes 
for delays of one year or more in the disposal of applications should 
be investigated and if any officer is found to have been responsible 
for it without adequate reasons, action should be taken against 
him. They further recommend that as delay in grant of recogni- 
tion results in loss of benefit of deduction under the Income-tax Act 



the procedure for dealing with such applications should be stream- 
lined so as to ensure that an application for recognition is disposed 
of within three months from the date of its receipt. 

The Regional Provident Fund Commissimer, West Bengal, the 
Andaman & Nicobar Islands, Calcutta and the Commissioner of 
Income-tax, West Bengal, Calcutta have, in a note, to the Com- 
mittee, urged that with a view to ensuring smooth functioning of 
the trust funds of &he 'exempted' or 'relaxed' establishments and 
for avoiding unnecessary complications, such trust funds, like the 
statutory fund, should be given automatic recognition by the In- 
come-tax authorities. It has also been suggested to the Committee 
that Section 2 (38) of the Income-tax Act may be amended to 
include such provident funds as may be maintained by the exempt- 
ed or relaxed establishments with the approval of the provident 
fund authorities. The Committee recommend that these sugges- 
tions may be examined by Government in the interest of smooth 
and efficient management of provident funds. 

The Committee have been informed that the Employees Provi- 
dent Fund Organisation had been taking steps ror recovery of 
provident fund dues. These steps include launching of pmecutions 
under Section 14, initiation of revenue recovery proceedings under 
Section 8, filling of complaints under Section 4061409 Indian Penal 
Code, bringing of default Po the notice of the Employers' and 
workers' organisations including the trade unions, levy of penal 
damages etc. The power to levy damages was transferred from 



- --- -- 

1 2 3 4 
- - - - - - -- -- - 

State Governments to the Regional Provident Fund Organisadions 
w.e.f. 1st November, 1973. The Cbmmittee are, however, perhrrbed 
to find from the statistics furnished by the Ministry of L a b m  in 
respect of provident funds covered by the Employees PnWdent 
Fund Act, 1952 that as on 31st March, 1978, 86 exempted an& 4,822 
un-exempted establishments in 15 States were in  arrears to the 
tune of Rs. 10.76 crores and Rs. 20.30 crores respectively. As on 
31st March, 1974, exempted and non-exempted establishments were 
in arrears to the extent of Rs. 6.041 crores and Rs. 19.05 mores res- 
pectively. Thus provident fund arrears have increased fmm ' 

Rs. 25.09 crores as on 31st March, 1974 to Rs. 31.06 crofes in a period g 
of five years. Attributing this increase in arrears to the f&t that t.~ 

the number of industries covered by the Employees P$bvidat 
Fund had gone up from 131 as on 31st March, 1974 to  154 as on 
31st March, 1978, Labour Secretary pleaded during evidence that 
the percentage of arrears of provident fund in relation to the 
contributions received had gone down from 1.8 per cent on 31st 
March, 1974 to 1.1 per cent on 31st March, 1978. The Cnmmi+tee am 
not impressed by this argument because when more and more in- 
dustries come under the ambit of the Act, the tota1- amount of 
contributions that pour in is bound to go up. 

The Committee consider that the time has come when, instead 
of taking comfort at  relating the total contributions with the total 
arrears and falling into complacence, Government must come to 



grips with the problem of mounting provident fund arrears. They, 
therefore, recommend that a high level committee should be a p  
pointed to review the working of. the Employees' Provident Fund 
Organisation with special reference to the problem of mounting 
arrears of provident fund contributions. The Committee may also 
be required to go into the adequacies of the existing regulatory 
and penal provisions of the Employees' Provident Fund Act and 
Scheme and suggest if necessary, amendments for the smooth and 
orderly functioning of the Employees' Provident Fund Scheme. 

The Committee are of the opinion that responsibility should be 
fixed for not collecting the arrears particularly in such cases w k e  
no adequate action is taken in spite of the large arrears existing 
for a long time. 

Y 

-Do- A test check made by Audit in Andhra Pradesh, Assam, Maha- 
rashtra and West Bengal revealed 49 cases in Andhra Pradesh, 
Maharashtra and West Bengal where amounts totalling Rs. 153.74 
lakhs were not paid to the trustees in respect of recognised provi- 
dent fund. During evidence the representative of the Department 
of Revenue, however, informed the Committee that an analysis of 
the cases referred to in the Audit Paragraph had shown that only 
32 cases related tosrecognised provident funds. In 31 ~ u t  of these 
32 cases, amounts were stated to have been paid within one year 
of the close of the accounting year. The Committee fail to undep 
stand why the Department could not bring the factual position to 
the notice of Audit before finalisation of the Audit Paragraph. The 
Committee recammend that in future all discrepancies of facts and 

-- -- ---..-- - 



- -- -- - - - - - - -- - 

1 2 3 4 
- -- - -- -- -- 

figures contained in the Draft Audit Paragraph should be pointed 
out by the Department to the Audit soon after its receipt and these 
should be reconciled before finalisation and presentation w f  Audit 
Report. 

The Committee find that while the Employees' Provident Funds 
and Miscellaneous Provisions Act, 1952 provides for (i) the prose- 
cution of exempted establishments under Section 14(2A) thereof 
and (ii) cancellation of exemption for non-transfer of provident 
fund contributions to their Boards of Trustees as also for non- 
compliance with the conditions governing grant of exemption, it 
does not provide for recovery of the amounts outstanding fiom the 
exempted establishments as arrears of land revenue and for levy 
of damages. The Ministry of Labour have informed the Committee 
that amendments to the Act to that effect are "under consideration". 
In view of the fact that the exempted establishments are in arrears 
to the tune of Rs. 10.76 crores as on 31st March, 1978, the Com- 
mittee recommend that Government should take an early decision 
in this matter and initiate effective steps urgently to recover these 
arrears. 

Under Section 14-B of thrs Employees Provident Fund Act 
and Miscellaneous Provisions Act, 1952 read with Government's 
Notification 3f 16th October, 1973, the powers to levy damages on 
employers who make default in the payment of contributions to 



the Employees ?rovident Fund vests with the Central Provident 
Fund Commissioner as also the Regional Provident Fund Commis- 
sioners. The proceedings to levy damages are quasi-judicial in 
nature. The Act does not provide for review of damages once 
levied. In their note dated 24th January, 1973, the Ministry of 
Law have opined that once a decision to levy damages has been 
taken, the authority levying the damages "becomes functus of3cio 
and cannot re-open the case." However, if the defaulting em- 
ployer has got any grievance against the order of the competent 
authority and if he satisfies the competent authority subsequently 
as to why the previous order passed by that authority is not in 
accordance with the provisions of the Act, then it is according 
to the Ministry of Law, open to the Competent authority to decide 
the matter "as they deem fit". That Ministry have also made i t  
clear that in such cases, Regional Provident Fund Commissioner 
"need not take the guidance from the Central Provident Fund Com- 
missioner $or his consideration." The Committee note with grave 
concern the fact that notwithstanding this enunciation of legal 
position by the Ministry of Law, there have been c a m  where thn 
Central Provident Fund Commissioner went out of his way and 
suggested to the Regional Provident Fund a reconsideration of 
the levy. It is, however, true that the Central Provident Fund 
Commissioner had not done so s u o  mot0 but ohly on receipt of 
representations from the aggriwed employers, either direct to h h ~  
or through Government. Information furnished by the Ministry of 
Labour indicates that though there has been no case where damages 
were completely waived at the instance of the Central Provident 

7 
- 



Fund Commissioner or otherwise, there have been numerbus 
instances where damages once levied were reduced substantiany. 
Howsoever expedient the existing procedure may appear to be, the 
fect cannot be gainsaid that it lacks statutory backing in as much 
as the Central Provident Fund Commissioner has not been desig- 
nated as the reviewing or appellate authority. The Committee ac- 
cordingly recommend that the existing procedure of review and 
waiver~reduction of damages may be examined critically from all 
angles and placed on a statutory footing so as not to leave any 
scope for suspicion of collusion 3r corruption. 

f3 124 Ministry of Finance 
(D~ptt r of' Revenue) The Committee also find that Section 14-B of the Employees 

Provident Fund and Miscellaneous Provisions Act, 1952 provides for 
recovery of damages "not exceeding the amount of arrears" in the 
case of employers who make defaults in the payment of any contri- 
butions to the Fund. As has already been stated in the preceding 
paragraph, the damages have, in many cases, !been substantially 
reduced on review. This shows that the existing provision in the. 
Section confers too wide a discretion on the Regional Provident 
Fund Commissioners and the Central Provident Fund Cornmissicneg 
in the matter of extent of damages that can be levied. The Cow- 
mittee feel that the discretion should be limited by prescribing 
either in the Statute itself or in executive instructions norms for 
exercise of this discretion. 



The Committee cannot but express their grave concern over the 
fact that income-tax authorities had been allowing tax relief even 

provident fund contributions which, though payable, had not 
actually been paid by the employers to the trustees of Comrnis- 
sionerv of funds recognised under the Income-tax Act. Tax re l id  
allowed to assessees under Section 8042 (which includes deductior 
?llowed on provident funds as well) amounted to Rs. 21.77 crores 
in 1975-76 and Rs. 35.56 crores in 1976-77. Although, i t  was ex- 
plained during evidence that it was not possible to find out the 
tax relief in respect of Provident Fund aIone, the Committee feel 
that the quantum of tax advantage obtained by the employers on 
that account is likely to be higher. The question whether in such 
cases tax reiief can he granted depends on interpretation of the 
word "paid" occuring in Saction 36(1) (iv) of the Income-tax Act. 
TJnder that Section of the Act deduction in the computation of in- 
come is allowable on any sum "paid" by the assessee as an  employer 
hy way of contribution towards a recognised provident .fund. 
According to Section 43 (2), "paid" means actually paid or "incurred" 
according to the method of accounting upon the basis of which the 
profits or gains are computed under the head "profits and gains of 
business or profession." The Committee note that the Ministry 
of Law had in their advice to the Ministry of Finance, inter alia, 
stated that "it is a well-settled principle of law that nobody could 
take advantage of its own default (and that) if the employer would 
like to have the benefit of deductions of sums paid by way of contri- 
butions towards the recognised Provident Fund, it should comply 
with the conditions, namely, that it should actually pay over the 



-- - 
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deductions on account of the employees as well as its own contribu- 
tions to the Trustees'. However, in the same advice while dealing with 
the justification for deductions claimed by employers even though 
the Provideht Fund collections were not deposited with the Com- 
missioners or Trustees of the Provident Fund, the Ministry 06 Law 
have stated that 'if an assessee maintains his accounts on the mer- 
chantile system and if- it makes relevant book entries, the liability 
under the Act for payment is an accrued liability and could claim 
deductions under Section 36(l) (iv). The Committee feel that it 
could never ,have been the intention of Parliament that employers 
who hold back contributions ~ a y a b l e  to the trustees under the law ,+ 

OI should instead of being taken to task for such a default be Morded oo 
tax relief on such unpaid contributions. They recommend that this 
matter may be closely examined by Government and if there is a 
lacuna in the law which permits an interpretation leading to such 
an irrational deduction from gross income for tax purposes, i t  should 
be removed forthwith. 

10 126 Minstry of Fiiiance The Committee regret that though under Rule 74 (4) of the In- 
(Deptt. af Revenue) come-tax Rules, the accounts of a recognised provident fund are 

required to be prepared at intervals of not more than 12 months 
and are open to inspection by the Income-tax authorities, no such 
inspection has ever been conducted. The Committee recommend 
that accounts of recognised provident gunds should be inspected 
at fixed intervals to see that such funds are not put to any misuse 
bv unscrupulous employers. 



Non-payment of provident fund contributions to  the Providen, 
Fund Commissimers or the Trustees is a clear violatiori 3f the 
conditions governing grant of recognition under the  Income 'Tax 
Act. Yet, despite large-scale violation of this condition on the 
part of the employers, recognition was not withdrawn by the  
Department of Revenue even in a single case during the last three 
years. This is to say the least, deplorable. The Committee 
would like the Department to use the instrument of derecogni- 
tion unhasitatingly to compel the recalcitrant employers to comply 
with the statutory requirement regarding payment of provident 
fund contributions to the Provident Fund Commissioners or  the 
Trustees. 

-Do- While the Employees Provident Fund and Miscellaneous 
Provisions Act, 1952 contains penal provisions to deal with cases 
of default in payment of contributions in respect of funds cove- 
red under that Act, the Income Tax Act does not provide any 
penalties for violation of the conditions for the grant of the reco- 
gnition of the fund except derecognition of the fund which only 
has a future effect. Moreover, the irregular deductions claimed 
and allowed in the past do not stand affected as a result of 
derecognition. The Committee recommend that with a view to 
provide a deterrent to unscrupulous employers who may be tem- 
pted to misuse the empl9yees provident fund, the Income Tax 
Act should also provide for same form of penalty including pro- 
secution to be imposed on the employers in the event of non-breach 
of the terms of recognition. 



13 129 Ministry of Finance The Committee are of the view that if administration of var- 
(Deptt. nf Revenue) ious funds operating in the country is to be improved, much will 

depend on whether and if so to what extent the Employers Pro- 
vident Funds O~ganisationi and the Income-tax Department are 
able to forge a coordinated approach to tackle various problems 
including the question of recovery of arrears of provident fund 
contributions. Surprisingly enough, there is at present no coordi- 
nation machinery. Even lists of defaulters are not being exch- 
anged between the Regional Provident Fund Commissioners and 
the Commissioners of. Income-tax. The 'Committee recommend that 
a body consisting of representatives of the Ministry of Labour and 
Finance may be set up soon to chalk out the modalities with a 3 
view to bring about greater harmony between the w x k  of the 
two organisations. 

-Do- The Committee note that the Central Board of Direct Taxes 
issued a circular on 12 February, 1971 to the effect that verific- 
ation of accounts of the recognised Provident Funds should be 
done every alternative year in Bombay and Calcutta charges and 
once in every four years in other charges. With a view to tackle 
the problem of verification of accounts of rec3gnised provident 
funds effectively, the Board 'issued another circular to the Corn- 
missioners of Income-tax on 2 August, 1973 calling for :a iist of 
recognised provident fundlapproved gratuity funds by 15 August, 



1973. Before issuing the second circular in 1973, tbe Board did 
not verrfy whether the f i s t  circular of 1971 had been implemented 
by the Commissioners and if so to what extent. On 22nd June, 
1978, the Board issued yet another circular. This circular stipulated 
a procedure for withdrawal of recognition but did not call for lists of 
provident funds. It is indeed surprising that the documenbs which 
were considered essential and were called for as back as in 1973 
were not even mentioned much less insisted upon, in the circular 
lssued by the Board in 1978. The representative of the Board con- 
ceded during evidence that the Board had "not monitored the 
effect oi this (1973) circular or whether the field ofEkers are com- 
plying with the circular or not". The Committee need hardly 
emphasise that with the issue of instructions alone, Board's duty 
does not come to an end. They must also see to it that an e£Eective 
Monitoring system is evolved to ensure that whatever instructions 2 
issued are implemented; otherwise the very purpose of issuing such 
instruct~ons would be defeated. 
- ----- - 
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